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LOK SABHA DEBATES

LOK SABHA

Thursday, Apri} 11, 19741
Chaitra 21, 1896 (Saka)

The Lok Sabha met at Eleven of the
Cloek

{MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Amendment of Trade Uniong Act

#*647. SHRI K. MALLANNA: Will
the Minister of LABOUR be pleased
to state whether there is any proposal
under the consideration of Govern-
ment to amend the Trade Unions Act
to provide for a restriction so that the
contribution and fund realised from
the workers may be utilised only for
the workers connected with their orga-
nisziion and. the members, excepting
in the case of national emergency and
calamity?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Trade Unions
Act only lays down the objects for
which the registered trade unions can
spend their general funds for the
benefit of their members and it is for
them to canalise the funds as they
think best. Comprehensive legislation
with regard to industrial relations,
which would include provisions re-
garding trade unions, is under consi-
deration.

SHRI K. MALLANNA: May I know
from the hon. Minister whether it has
come to the notice of the Government
that huge amounts are collected as
contribution and funds from trade
unions and accounts are not being sub-
mitted and these moneys are being
utilised for purposes which are not
contemplated under the Trade Union
Act, such as political funds, election
funds, funds for illegal strikes, ete.?
If sc, what action is taken by the

2

Government for illega]l utilisation of
the fund?

SHRI BALGOVIND VERMA: The
hon. Member knows that certain pur-
poses have been specified in the Act
itself and moneys could be spent on
them by the trade unions. 1 would
draw his attention to sections 15 and
16 of the Act. Under section 15, the
trade union can spend amounts to bet-
ter the condition of its workers. Un-
der section 16, provision has been made
to colleet funds for the sake of their
own improvement. You may call it
political fund. They can spend money
on candidates set up by them to con-
test elections tp the legislatures and
also to local authorities, etc. If they
misuse the funds and do not submit
their accounts, the Registrar or trade
unions can take necessary action
against them. ... (Interruptions). Gov-
ernment does neot come into the
picture.

SHRI K. MALLANNA: What gbout
funds for illegal spending? He has
not answered that question. Has it
come to the notice of the Government
that trade unions and workers’ fede-
rations both at the national gnd at the
State levels had misused and misap-
propriated union’s funds? Recently, in
Mysore, the office-bearers of the trade
union of Palace Workers collected
huge amounts and mis-used and mis-
appropriated the furfds. A case has
been filed against the trade union.
May I know from the hon. Minister,
how many cases have come to his
notice, wherein mis-use and mis-ap-
propriation of funds have taken place?

MR. SPEAKER: You gare repeating
the same question,

SHR; BALGOVIND VERMA: We
will look into the particular case,
which has been cited by the hon.
Member.
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Restructuring of Hindustan Steel Ltd.
b

*648. SHRI P, M. MEHTA:
SHR! SUKHDED PRASAD
VERMA;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Gevernment are consi-
dering proposals to restyucture the
Hindustan Steel Limited; and

(b) i? so, the outhnes thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUKHDEV PRASAD): (a)
The question of restructuring Hindus-
tan Steel Limited in the context of
the establishment of Steel Authority
of India Limited is under examination
and a decysion is likely to be taken
at an early date.

(b) Does not arise,

SHRI P. M. MEHTA: 1 would like
to know from the hon. Minister
whether 1t 18 a fact that production
at the Rs 74 lakh alloy plant of the
Durgapur Unit of the Hindustan Steel
came to a standsti!l last month follow-
ing a strike because of the indifference
and rigid attitude of the management
and whether it is algo a fact that in-
dustrial relations are strained in the
different units of Hindustan Steel
Limited. Because of fiis, I would like
to know, whether Government is
thittking of restructuring thiy com-
pany.
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SHRI P. M. MEHTA: 1 would like
to know whether the hon., Minister
had discussed this matter with the
heads of Departmentg of the Hindus-
tan Steel Limited. If so, what sug-
gestions were made by the Minister
and what decisions have been iaken?

SHRI SUKHDEV PRASAD: A com-
mittee has been appointed and it is
examining the matter. After it sub-
mits its report, we will certainly con-
sider it.

SHRI P. M. MEHTA: My question
was whether the Minister has discus-
sed this matter with the heads of de-
partments and if so, what decisions
have been taken and what were the
suggestions made?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Such deliberations are constantly go-
ing on within the Ministry with re-
gard to the future pattern of work,
administration and the adjustments
that have to be made in the relation-
ship between SAIL and HSL. In view
of the fact that the holding company
has beer. formed over and above as
the umbrella of the steel mills, it is
necessary that we have to restructure
the entire functioning of the steel in-
dustry. All these questions are very
much before the Government,
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SHRI G. VISWANATHAN: After
taking over this ministry, does the
hon. Minister feel thgt this monolithic
organisation SAIL hags become un-
wieldy and is he in favour of break-
ing it up? If so what is the alterna-
tive that he envisages?

SHRI K. D. MALAVIYA: There is
no question of any alternative to the
holding company as such. SAIL has
been constituted after a lot of experi-
ence and functioning of HSL and the
individual units. We are gratchirg the
usefulness and utility of the several



7 Ovel Answers

units which are formed for integra-
tion or for separate functioning. It
is the intention of Government to give
very serious thought to the question
as to whether and to what extent this
restructuring can be done with regard
to the establishment of a better rela-
tionship between the units that are
functioning and the ®ordinating unit.

PROF. MADHU DANDAVATE: Will
the work of restructuring be tgken up
in such 3 way that the holding com-
pany will not only be an imstrument
to process all Government shares in
HSL and public sector iron and coking
coal mining units, but it will also act
as an effective agency on behalf of the
financial institutions in relation to
shares helld by them in private sector
steel plants?

SHRI K. D. MALAVIYA: All such
considerations are before the Govern-
ment. It is a suggestion for action. I
hope the hon. Member will not expect
that 1 should spell out all those func-
tions,

SHRI SHIVAJI RAO S. DESH.
MUKH: I would like to know from
the hon. Minister what prompted him
to take the role of international scrap-
man for importing scrap from abroad.
Is there not enough gcrap available
inside the country? If there is so
much of scrap at home, what prompted
him to make that statement that he is
looking for scrap from abroad?

MR. SPEAKER: I am afraid, this is
not relevant to the mafn question.
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Ineresse jn Salaries and allowances of
Jawans

*650. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the salaries and allow-
ances of the Defence forcegs and par-
ticularly of jawans have been raised
sufficiently to neutralise the general
rise in prices during the last three
years;

(b) if so, the facts threabout; and

(¢) what increment hag been or is
being effected in the pay and other
emoluments of the Atrmed Forces
keeping in view the recommendations
of the Third Pay Commission?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). A statement is laid on the Table
of the House.



9  Oral Answers CHAITRA 21, 1896 (SAKA)  Oral Answers 1o

Statoment

Pending the implementation of the
xecommendations of the Third Pay
Commission, set up in April 1970, cer-
4ain increases have been sanctioned
from time to time as a measure of
immediate reliet to the Armed Forces
personnel. Brief details a¥é as uriler:-

(i) Three instalments of Interim
Reliefits were sanctioned at the
same rates and from the same dates
as admissible to Central Govern-
ment Civilian employees on the
basis of the Interim Reports of the
Third Pay Commission.

(i) Pénding the over-all review
of the structure of emoluments by
the Pay Commussion, the following
benefits 1n cash sngd kind were
granted to the Armed Forces per-
sonnel w.ef. lst Seplember, 1070
to ameliorate the difficult conditions
under which the Defence Services
have to work for prolonged periods:-

{a) Officers:

(i) increase ig Kit Maintenance
Allowance from Rs. 40 to Rs, 50
pm.;

(i) increase in special distur-
bancp sllowance from Rs. 30 to
Re. 45 pm.,;

(iii) increase in vemrewal of out-
fit allowance from Hs, 1000 to
Re. 1200 every seven yeals;

(iv) increnseé 30 annust upkesp
alowanee ty pifioery of the Mil-
tary Nussing Service 2oom Rs. 240
to Rs. 360,

{¥) exionsion of Forw. 'D’ txa=
vel cosdostions to officers of the
rank of Colonel and above,

(b) Personmel below officer rank.

Jecaease of Ra 4 pa. in high alti-

tude/special  campityatory/tlothing
allowance and hardiying money.

(ih) Keeping in view the gise in
prices, additienial dearness alow-
anep in two instalments at the same
rates and with effect from the same
dates ag admissible to Central Gov-
ernment Civilian employees was
sanctioned provisionally for Armed
Forces personnel. Orders about fut-
ther increaseg in dearness gllowance
based on civil orders will be issued
as s00n as revised scales of pay sre
promulgated.

2. Ag regards the scales of pay of
Armed Forces personnel, these will be
revised keeping m view the recom-
mendations of the Third Pay Com-
mission, the decisions already taken
by the Government in respect of civi-
lian employees and other relevant fac-
tors. A decision on this question is
expected to be taken shortly. Pehding
a decision, Arroad Fopces pereonnel
below oficer runk, have been sane-
tioned the following Ilumpsum ‘on
actount’ pnimtnts. as a mMmeasive
of immediate relief, agalnst arrears
that may becm;o due to them or ‘he



b § 4 Oral Answers

APRIL 11, 1974

Oral Answers 1z

implementation of the recommends tions of the Fay Commission:e—

it

Rank

Amount
(Re)

() Boys
(u) Recruits on normal entry rates.
(i) Recruits on Mntric entry

75
. 100

mmmm', 150

(iv) NCsE, Sepoys and equivalents .
(v) Naiks and equivalents.
(vi) Ravildars and equivelents.

. from Rs. 150 to Rs. 200
. from Rs. 250 to Rs, 350
. from Rs. 300 to Rs, 450

(vii) Naib Subedars, Subedars and equivalents, . . 325

(vii1) Subedar Masjars and equivalents. . s00
(ix) Hony. Capt./Hony. Lieut. and equivalents . . 700
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MR. SPEAKER: The Question was
very specific. Now, your supplemen-
tary is about the broad policy of the
Government, So far as a part of it
relates to the main Question, the
Minister can answer only that.

SHRI VIDYA CHARAN SHUKLA:
The relevancy or irrelevancy of the
supplementary has to be decided by
you, Sir. I personally feel that this
particular  question which the hon.
Member has raised, although valid and
could also be asked, has nothing to do
with the main question.

MR. SPEAKER: The question is off
the point. I told him so.

SHRI RANABAHADUR SINGH: In
view of the steep rise in prices of
various commodities in the country,
it is not clear from the sjcatement
what the Government is doing about
the pensioners who are already draw-
ing a very meagre amount and are
under equal hardships,

SHRI VIDYA CHARAN SHUKLA:
That is also being considered.

SHRI R. S. PANDEY: 1n the state-
ment laid on the Table of the House,
it is stated:

“Keeping in view the rise in pri-
ces, additional dearness allowance
in two instalments at the same rates
and with effect from the same dates
as admissible to Central Govern-
ment civilian employees was sanc-

CHAITRA 21, 1836 (SAKA)
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tioned provisionally for Armed For-
ces personnel....”
Further, it says:

“Orders about further increaseg
in dearness allowance based on civil
orders will be issued as soon as re-
vised scales of pay are promul-
gated.”

May I know when the revised gecales
of pay are going to be promulgated?
SHRI VIDYA CHARAN SHUKLA:
We are trying to expedite it.
Economic relations with West
@il Rich Natioms

b

*652. SHR; HARI KISHORE
SINGH:

DR. H. P. SHARMA:

Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

Asian

(a) whether lack of coordination at
Government level to process expedi-
tiously new proposals of economic co-
operation with the West Asian Oil
rich nations is proving a major hurdle
in achieving any perceptible progress
in the desired direction; and

(b) whether it is due to the fazt
that no single department has been
assigned the responsibility of the quick
follow up action?

THE MINISTER OF STATE IN THE.
MINISTRY OF EXTERNAL AFFAIRS.
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.

SHRI HARI KISHORE SINGH: No
supplementary.

DR. H. P. SHARMA: In the nego-
tiations of economic deals between:
this country and West Asian countries,.
no less than 6 or 7 Ministries are se-
parately involved, that is, the Minis-
try of Commerce, the Ministry of pet-
roleum and Chemicals, the Ministry of
Steel and Mines, the Ministry of In-
dustrial Development, the Ministry of
External Affairg and the Ministry of
Finance.
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1t is understanduble that thege
Ministries are to be corisulted af gne
stage or another. But it weul be
rather expecting teo much of the
Government that &ll these Ministries
would be able to coordinate their
efforts by themaelvey. Does not the
‘Government think of putting up one
agency, at least entrusting the respon-
sibility to one Ministty or ohe agency,
which can handle ¥t droperly?

SHRI SURENDRA PAL SINGH:
“The agency already exists. It is th
Feordomfc Divisivh i 'Y 'Minfstry o
Externa] AMaits. It '¥oes all the co-
ordmating work and the work is pro-
«ceeding very satisfactorily,

DR H. P. SHARMA rose—

MR SPEAKER: Only one question.
I do not want to depart from the prac-
tice, We will have to reconsider, it the
first Member does not ask even one
questien, what abouwt the second
Member.

DR. H. P. SHARMA: May I cite one
«conevete exaniple? The deal about
Kudremukh iron ore export to Iran
Was almost negotiated. There are very
redeeming ang creditable features in
this; I would not deny. But what I
wish to bring to your potice is this.
The last part of the negotiations did
mot come through because the Govern-
ment found oat that they did not have
the required emount of shipping; they
cormtraeted the Shipping Corporation,
and the Shipping Corporation wanted
time to contact the Planning Commis-
sion whether they would be willing to
provide tundg for buying 30,000 tonnes
of shipping. I want to bring to your
notice this &kind of lack of coordina-
tion, What has Government to say
about this?

THE MINISTER OF STREL AND
MINES (SHRI K. D. MALAVIYA):
May 1 have your permission, Sir, to
reply to this question as it concerns
the Ministry ot Steel and Mines?
Firstly, it is mot a fact that the nego-
tintions have been rompletely finalis-
ed. They are on the point of being
finalised, All the matters that have

APRIM, 11, 1974
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emierged o8 & reilt of the genoenl
agreement betwess the two couniries
to develop Khudremukh iron ore
minee are bélrg considered, ind thepe
is no &fMicuity which has so far hasn
noticed about lack of shipping facili-
ties between the two countries. “Thete
are other points which are béing von-
sidered. Next month thy team is
commg here. We shall pursue the
matter. I do nabShink sheee will be
any diufficulty in finalising this.

Coal Shucks at Pimnhad

+
*653. SHRI DHAMANKAR:
SHRI JAGANNATH MISHRA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the coal stocks at
Dhanbad have reached a crisia pro-
portion as there is no space for such
a huge pile-up to store:

(b) whether at some pdints this
pile-up is endangeriiig tive smooth rail
traffic and i in danger of catching fire;
and

(c) the steps being taken to lift
this coal and supply it to the units
facing closure?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The stock of coal that BCCL in the
Dhanbad area has increased from 19
lakh tonnes on 1st February 1974 to
19.77 lakh tonnes on lst April, 1974
The stock of hand coke during the
same period increased from 250,000
tonnes to 308,600 tonnes. In some col-
lieries the sceemmulastion of stocks has
proved inconvenient. However, ade-
quate feamires dre being taken in
comuiltation with the raflway autho-
ritieg for despatch

SHRI DHAMANKAR: The answer
is most evasive and uncotivincing, We
find from the statement that hardly
0.77 lakh tonnes have been the in-
crease jn the stock of coal, and hardly
50,000 tonneg have been the increase
in the stock of hard coke. But there
is such g huge pile-up there that it if
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not passisie S0 wark even, and attusl-
ly a coal-miner was eleciroputed by
a live wire. Under these circumstances,
I want o ¥now Whilthey thede is any
coordinatien between the Raliway
Ministry and the Minisiry of Steel and
Mivies. I Blsg want 1o know whether
the Steel Mimistey ly ‘tryifig to carey
coal by arranging wagons on behalf

of the Steel Minigtry, whetheg that is
being envisaged.

SHRI §UBODH HANSDA: Regard-
ing coordination between the Railway
Ministry and the Steel and Minds
Ministry, there i full coordination in
this matter. But it i3 a question of
allstment of wagons. We require a
large mumber of wagons to carry the
«coal from the producing centre to the
consuming centre But unfortunately
the availability of wagons was not
there and that is why the stock has
piled up. Not only that, due to the
increase in the price of diesel oil, the
road despatches have also come down.
Therefore, the stock has gradually
gone up.

SHR!I DHAMANKAR: From the
press reports it appears that in Jharia
coal-fieids one miner was electrocuted
by a live wire. May I know what steps
the Ministry of Steel and Mines have
taken to give compensation to that
worker and what arrangements have
been made to avoid recurrence of
such incidents?

SHRI SUBODH HANSDA: Tt is
altogethey a different questiom

ot W W Py - ot oft ¥ ot
foae & fe wrren sar o st f afew
qwr & s & wawrr & fefaas
aefedad= w1 wgar § e qads & 91§
ﬂ“ﬁ‘ﬂﬂgmﬂo o ofto oo ¥
% ufgerdt oy sgm & fe 4oy &
AN Y Wl gy Iy ¥ Prew g ¥
qaRe ¥ Tyt wr of & ww o fewy
¥ oaw ¥ oy gy & AR @
sorwr wign f fare o Y% w7 s
w1y wwar § §YT W 3T A
ant ¥ wr§ Stofedwa & 7 afs Srgfe-

rwr o wrearero 7 e
£ R ogfrett o wiral & st ¥ wr Y
wy § & f7 i § o vt wfens
ot T Wt ¥ drewr wwmw feaar
sferIsr o g ?

S$HRI SUBODH HANSDA: Hon.
Members are aware that even in the
month of November 1873 there was
indiscipime among some of the zail-
way employees and there were atrikes
in the Eastern Division. Not only that,
again in the month of February, the
train examiners also had gone on
strike and for that reasom, coal from
the eastern reglon could %ot be mov-
ed and, therefore, it had gradually
accumulated.

SHRI B. K. DASCHOWDHURY:
From the statement of the hon.
Minuster it 18 clear that on the 1st of
February, the amount of coal at the
pitheads was 19 lakhs tormes and on
ist of April. the coal stocks at the
pitheads were 18,77 lakhs, So, we find
that despite the attempts made to dis-
perse this coal or move it out of the
pitheads from the Dhanbad colliery,
still there is & big gap or a big lump
of coal that has been deposited, to
the extent of 77,000 tonnes in the
course of sixty days. 1 would like to
know from the hon. Minister what
the daily production of coal in that
area i8 and whether it ig more than a
thousang tonnes and what is the daily
dispersal from that area. Even them,
in the course of 60 days, 77,000 tonnes
have stockpiied.

SHRI SUBODH HANSDA: I do not
have the figures of daily production
but I have got the monthly production,
that is, 13.56 lakhs tonnes.

W wriew W - e weTe
TeeT a7 Oy ez @y of § fw WA
&Y St ey a7 g & ) pvwy og v
R wrlt ¥ B WY & gewew ¥ s
wwrar o= wgy arr ¢ gafve Frrad

T & 1 & wdY w@dEa & wrar qrgar g
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f& gang Wik w0 W W g Q@
qr ot § WfeT it dw e e
¥ orr § wOhwT &% WrE WL war
¥ oY wrew ag warn A § B sigar
7 fred & wro ag we A ¥t ofewyw
¥ wreary § 30 ofew ¥ feged famr
wrren wft agw an § Wl gff fged
A W AN I N
1w SezsT €Y TaT § ITAT A AW
& e ¥ oY A g ATar g g (A
wowor g ?

geary Wre ww wot (st o Ho
wrenlyy)  qgEY AT AT qg AE A4 ¢
o ®THAT BT TN T2 K T )
T ERAT W AT ¥ GAT § WK
7 farmrk w1 wTeETT W g & | fwe
ag amt ady e ag s fraar
oy gy § I FEA IAR O
T8 agw 71 § W g o e 0w
fafredt ar fewigae ¥ F7C DT FA0A
g farg garfea g ) BW g8
A asfme wEfForamaa
wropn ferrd EHT Ry RE AR ®
AFTT AATH A AT A § IAF GAREA A
& gz 7 g g1 Ay ¥ ) T A
&1 gARA & fA qATHR TG A §IT
fafrey 1 ¥ fafasdt @1 0 gy
fafredt g afam s @ 2 ¥
T 14 %) A6 I agar g
Yeaw T 59T T gERd Qe
) N g g § feweaz @
41X Gl Wg W FA AT B IAE
geareA ¥ wAgwAs afy A @ adai

o welwreaw afia T AAT
A W T A o AT § e ga-
g A wifs T & g W A o dF
wey sitw fegn faxfurdy o fimage
alt & Wit anar X AT v 8

APRIL 11, 1974

Written Answers 20

war § ot apr & et ¥ wrve) e
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A ST W ¥ el Y o Wk R
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T W oy afet & pd v @
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1Y WEF % ay wgwTar N7 v 7
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& faw faw @ § O Y oA,
sy Tk e saw drre wdT 2TgR
AR i ok SRR UL
A% T w9 F1 A EEF F YL,
& ot wrwr gfear gfag=r § % wg
gy wt wam g
At 74 o« a1 & ¥NfE J97 I
4 A FARTA AT 97 A1 9087 § FA
$ | I % ATE § IrAGE FR W
A § 72 $B AV E) g ¥ | Feefaom
FIY K I GTH AT Ay & 9fE
ZRA UF ITH KW q1 9T AW
3R Y &R ¥ o w1 A |9t
AR a9 wrga o 797 FIW R
zufAq ¥7 o 97§ KT T F
fa=T AT gray |

st W\ & 9o 97 fe gow
aifwt & wfro & g 77 oo gt
@2 R § AAH FY FH KOAT A
L &

st ®o Wo wrawia  aaT FrAT AL
& we Ay g grm a1 § SaN
MY FEAT GYT FFAT |

SHRI K. LAKKHAPPA: 8ir, Q. No.
855 may also be taken up along with
€54,

MR, SPEAKER: I think we can
take up Q@ No. 658 along with this. Is
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the hon Member, Shri K. K. Shetty
present here?

SHRI K. LAKKAPPA: He 13 not
here. But, I am here.

MR, SPEAKER: How can we link
that up in his absence? He may not
be prepared to get it linked.

So, we shall teke up Q. No, 85¢ Shri
Sethi.

Derecognition of Medical Colloges by
All Indig Medical Couneil

+

*654 SHRI ARJUN SETHI:
SHRI M M. JOSEPH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether according to an English
Newspaper daily the All India Medi-
cal Council hag decided to recommend
to his Mmistry derecogmution of nine
private medical colleges out of ten in
the country; if so, their names and
locations,

(b) whether the colleges not only
admitted double the permussible
number of students, but they also had
no facilities for the extra seats,

(c) whether there has been a prac-
tice of accepting cheques of “dona-
tions” to the tune of Rs. 35,000 3 seat;
and

(d) the action Government propose
to take against the defaulters?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH) (a) to (d) A statement
is laid on the Table of the Sabha

Statement

(a) There were press reports in
certain newspapers referring to a de-
clsion of the Medical Council of India
to recommend derecognition of the
following nine medical colleges:
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Audhra Prodeshe
(1) Rangaraya Medi
cal College Kaki-
nada
(2) Kakatiya Medi~
cal Caliege,
Warrangal
Karnataka:
¢3) Bangalore Medi.

cal College, Bang-
alore

(4) Medical College,
Bellary

Priviae

Private

Government

Government
(3) Kasturby Medi- Private
College, Manipal
(6) Megical College,

Gylbarga
(7 JLIN. Medical
College, Belgaum
@ JJ M. Medical
College Devangere

Private

Private

Private

Moharastra:
Dr V.M. Medijcal Private
College, Sholapur recently

taken over by Maharashtra
Govt)

(b) It was reported that the above-
mentioned medical colleges admitfed
beyond the permissible number of
students even though they did not
have adequate facilities for the extra
students,

(c) Government medical collegeg do
net charge any capitation fee or dona-
tion Some Private medical colleges,
however, charge capitation fee and
some of them take donations also. The
amounts charged vary from college to
college.

(d) The recommendation of the
Medical Counwil of India as reported
in the newspapers, has just been re-
ceived by the Government of India.
It will be considered ip consultation
with the State Governments and Uni-
versities concerned.

SHRI ARJUN SETHI: Sir, in the
statempnt it has been stated that the
resomixendation af the Medical Couny
eil of India as reporfed in the news+
papers, has just been received by the
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Government of India. It will be con-
sideded in consultation with the State
Governments end Unlversmties com-
cerned. And it is under consideration
in consultation with State Govern-
ments concernad.

So, may I agk in this coniext whe-
ther, when they are consideripg the
report of the Medieal Counel) off India,
they will take into congideration the
interests of the future careers of the
students also while according recog-
nition tp these colleges, Also I would
like to know further whether thege
medical colleges admitted students
beyond the permissible limit and whe-
ther the Medical Council of India is
aware of this fact or not.

DR KARAN SINGH: §8ir, with
regard to the first part of this question
certainly when this matier is consi-
dered, the interests of the students
will be kept very carefully in mind.
With regard to second part of his
question, I am not quite clear, The
Medical Council of India must have
taken into consideration various re-
levant considerations.

SHRI ARJUN SETHI: My second
part of the question is thug. Js the
Medical Council of India aware of the
fact that the medical colleges increase
the strength of students beyond the
permissible Limit?

MR SPEAKER: He wants to know
whether the increase in strength is
with or without the knowledge of the
Medical Council.

DR KARAN SINGH: The Medical
Council has made their recommenda-
tions m wview of thig fact.

SHRI ARJUN SETHI: My second
supplementary is this

MR. SPRAKER: You said second
supplementary but thls is the third
one. Anyway I allow you one more
supplementary.

SHRI ARJUN SETRI: My second
supplementary 1s this.
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MR. SPEAKER: There ig no harm
it iio'u sty ‘my third sypplementary is
this",

SHRI ARFUN SETHE 8, in the
paper it is seported thas thase medical

cohl.ﬂtnm)-permt.h
view of this, I went to khow whether
Gevernmaenit has put in an nlim.hn
with regard to this both for the pri-

vate as wall as for Government Medi-
cal Colleges. s the Govesnment in a
position jo see that these colleges may
not resort 1o such charges in future?

DR. KARAN SINGH: The list in-
cludes both Government and Private
Colleges. Government Colleges do not
charge any capitation fees. Ag re-
gards private colleges, the question of
what should be done when such col-
leges charge such capitation fees is
under consideration and we are con-
templating bringing in some legisla-
ten to reguiate the functioning of
these colleges who charge capitation
fees The whole matter hag got to be
very carefully looked into keeping in
mund the interests of students con-
cerned ag stated by the hon. Member.

DR MAHIPATRAY MEHTA: As
regards Jamnagar Medical College,
mey 1 know whether the demands of
the students for recognition will be
considered by Gevernmemt sgain or
not?

DR. KARAN SINGH: As regards
Jamnagar Medical College, that is not
the one in regard to which the Medi-
cal Coupcil of India has made any
recommendation ai the present mo-
ment,

SHRI P. G. MAVALANKAR: I won-
der whether you, Mr. Speaker, have
been able to resd the statement in
ful] because it makes a very interest-
g, and sad, roading. There are two
government collages....

AN HON. MEMBER: Three.

SHRI P. G. MAVALANKAR: I am
limiting myself to the statement. The
statement mentlogs two government
colleges in Karnataka among others,
which are invplveq in this. One col-
lege in Maharashtra was recently
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taken over by the Government of
Maharashira. Are these government
colleges als6 guilty of admitting more
stidents  tham their ewpacity? The
Minister says Ahet capitetion fess are
not charged by government coleges.
But, do these govermment colieges also
admit more students? Becondly, when
the Medieal Council of Infia clearly
proposes derecognition, fs it necessary
to comsult the Universities and Btates
in greeter detail, because I understand
that when the Medical Council says
‘No’, pormally the Universities accept
the cil's recommendation?

DR. KARAN SINGH: There are two
government colleges in this and one
recently taken over. They bave also,
according to the Medical Council of
Indis, made admissions more than
they ghould. According to the Indian
Medical Council Act which regulates
the functioning of these colleges, the
procedure is that when g recommen-
dation of this sor{ is received by us,
we can send it back tp the States and
get their commenis as well as the
comments of the concerned Uiilversi-
ties. I may add that I have been in
touch with the State Health Ministers
coneerned because thig report has
created g great deal of excitement and
tension. They have assured me that
they would do whatever is necessary
to improve standards But what we are
doing now, according to the proce-
dure, is to send the recommendations
to the 8tate Governments, ask them
to get the comments of the Unmwver-
sitieg and let us have them along with
their gwh comments as soon as pos-
sible so that we can further process
the matter.

BEVERAL HON. MEMBERS rose—

MR. SPEAKER: 1 am afraid 1 will
not be able to accommodate all of
you.

SHRI K. LAKKAPPA: The Indian
Medical Council** hag taken....

MR. SPEAKER: Do not use such
worde about the Medical Council. It
is not in good taste.

**Expanged as ordered by the Chair.
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SHRI K, LAKKAPPA: Yes,

MR. SPEAKER: So you agree that
this w'grd may be deleted.

SHRI K. LAKKAPPA: Since seve-
1al medical colleges including two
government collegés in Karnataka are
involved and thousands of students are
affected,, I would like to ask a ques-
tion in the interest of the students who
are studyng 1n these medical colleges,
including those in those colleges in
Andhra Pradesh and Maharashtira
which are involved :n  this, about
which a recommeniiion has been
made for derecogniaon | would like
to know whether the Minisiry has
Jbeen sleeping over the matter with
1espect to the edmission of students
in the medical colleges for the last so
many years. The Medical Council of
Indw coming into this and recom-
mending derecogmition of the sp medi-
cal} colleges hag created a furore even
an Karnataka, liere is a lot of unrest
amorg the medical college students
Sc far as this isgue is concerned, I am
not interested in any....

MR. SPEAKER: Is this a ques-
1icn or speech?

SHRI K. LAKKAPPA: I am not
Fleading for any private college or
dcr any capitation fee being taken. I
am very glad he is going to take
steps regarding stoppage of capitation
tecs, donations and other things. In
cider to safeguard the interests of the
students who are already admitted
in these medical colleges, what
assurance 13 the hon. Minister going
to give and what steps is he going to
take in the context of the drastic

step, suggested by the Medical
Council?
“CR. KARAN SINGH: May I say

at the outset that there is no guestion
of our having slept over this matter?
‘When we receive the recommendation
of the Medical Council of India, we
take very prompt action on it, We
are doing it.
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The point with regard to the inter-
est and welfare of the students is a
very important ohe. I said this in
my talks with the Siate Health Minis~
ters. They were also greatly distur-
bed. I said we have got to balance
two things. On the one hand, we
must look after their interest. On the
other, we must ensure maintenance
of standards. Both these things will
be kept very closely in mind.

Several hon, members rose—

MR. SPEAKER: Do you not think
we should proceed on to the mnext
question?

AN. HON. MEMBER:
important.

MR. SPEAKER: The best thing is
to pass on to the next question. There
are so many of you getting up,

Alieged faiture to have effective co-
ordination between C.MA, ang Rail-
ways

This is very

<+
*¢56. SHRI PURUSHOTTAM
KAKODKAR:
SHRI P. GANGADEB;

Wil the Mrnister of STEEL AND
MINES be pleased io state:

(a) whether Directors of Coal Mines
Authority Limited, have failed to
make effective co-ordination between
themselves and the Railways for the
purpose of coal movement and

(b) if 80, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir

{b) Does not arise,

SHRI PURUSHOTTAM KAKOD-
KAR' I was expecting a positive ex-
planation but the answer is in the
negative. May I know from the hon
Minister whether he js aware of the
reports very often appearing in the
press last month, of statements made
by the coal-producing agencies as well
as the railway authorities, at differ-
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ent levels, blaming each other and
making charges and counter-charges,
direct and indirect. in regard to in-
adequate transport facilities and short-
age of coal? This is creating a very
vicious atmosphere in the country
apart from hampering the smooth
working in the departments and affect-
ing the industrial development and
creating confusion in the minds of the
people.

MR. SPEAKER:
question?

SHRE PURUSHOTTAM KAKOD-
KAR: My question is whether the
Government is aware of this and, if
so, what positive measures are to be
taken so that this co-ordination is
secured and no room is left in the
future for such non-coordination and
for so much loss in the country in the
industrial units.

SHRI SUBODH HANSDA: There
is no controversy over this point of
co-ordination. 'The point ig only that
there were some unfore-seen difficul-
ties on the part of the railways and,
as you know, there was some unrest
among the railway employees at that
time because of which wagons could
not move and that ig one of the rea-
sons why coal could not be moved
from the pit-heads to the consuming
centres,

SHRI PURUSHOTTAM KAKOD-
KAR: I would like to have some in-
formation whether, apart from this
co-ordination, the Government is con-
sidering other means of transport like
road transport, water transport by
barges, ropeways and also pipelines,
and if so, what is the progress so far
made,

SHRI SUBODH HANSDA: A com-
mittee was appointed for the purpose
of looking after the transportation and
distribution of coal and it is meeting
from time to time along with the
railways also, and it has recommended
a number of things which are then
followed up.

H ZEW A" wHIW (qAAT) ¢
HeTA HZIZA, § [T F qTEAT F AAAT |
Hell St & v =rgan § fF #aer w5y
281 LS—2

What is your
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St 4 &Y g% &, 9% 4 §7 q F0AF &
TCIAHIT & A% T §E & | T3 awirey
fae S ot @l @it srgde wefaar
o, B A T FY, T T F IO A
faar wxdr ot | weE_ ST W osRAe
FEqfal & e faet STt ot SR i
A1 37 &1 e sy oY AT . ifE
ST #1 fmg @@ fawar 8, gafag
quirter 7 7t faer arar ?

HEUW WA . AZ A9 7 99 fzA
iy q@T o7 |

SHRI SUBODH HANSDA: He
knows it better than us.

2 gXH AT FGATA © T BT TATH
T g ?
SHRI SUBODH HANSDA: We will
look into it.
5t gFR A FWAW TR AT
qawT g ?
"eael WEIEd © 4% Fed g F Wy
ST 31 g9 &1 94T F81 8 |
S gFR W FONE [ W & faq
ATY T FT TFA g | TEIHT §
SECIE RIS B G Ceer B r i
@a wer St § e € fF o7 @arw

SIS WA § WX 48 T & 6 g7 #r
i FAdl T81 & | &9 a1 1 qg i
I}

REUET REEN ;. HAl ST T A g
A A AT FETA |

S TEH TREW AT wemer
TEIRT, FIFT A g T T I AEY
¥ faar & A gu woF & a9 § Far g
fr ge & 7€ SIar 1 H Saer =ngar
g & #ayza A @1 S winfa gu=ag
& faq s 8, s afafa # fawif
F FAT GTHIL JA FT GFT § [T 47
qigz &R #1 9 fa7 300 = g
faardt &, 791 g€ 1% a1 9fq fa7 200
= 3 faedt § W) A & awa a5y
afg fa7 300 F3w faecly § 7 a@
T T IL A FT TqF G |



31 Oral Answers

SHRI SUBODH HANSDA: There
was some difficulty in coal movement
and therefore sufficient quantities of
coal could not be moved. At the same
time the demand for coa} in the steel
plants, cement factories and power
houses had gone up. Naturally we are
looking into the supply po#ition of
these major undertakings,

SHRI CHAPALENDU BHATTA-
CHARYYIA: In view of fhe gap which
is opening up now between coal pro-
duction and coal movement, would
the Minister consider and tell us what
will be the position at the end of this
Yyear if this situation is projected?
Would not a disastrous consequence
emerge by December 1874 unless we
take urgent remedial measures to find
out alternative solutions to the entire
problem of coal movement?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
We are very much alive to the situa-
tion that had been referred to by the
hon. Member. It ig our serious effort
to see that, as we proceed in the next
two months, therg are substantial
improvements with regard to the
movement of coal and the stocks
accumulated at the pitheads are
dispersed to proper places.

SHRI SAMAR GUHA: Whenever
the question of movement of coal by
railways from pitheads fo other pla-
ces is raised, the same answer is given
that due to certain troubleg of train
movement created by the railwaymen,
coal movement is affected. I want to
know whether the Government. has
made an assessment about the rate of
dislocation and about the rate of
movement of coal at the time when
there was some trouble on the rail-
ways and at the time when the rail-
ways were funcfioning normally?

SHRI K. D. MALAVIYA: When
the Railways were functioning norm-
ally, movement of coal was more
satisfactory than what it is today.
Since sometime back there has been
some deterioration in the movement
of goods due to certain situations
created in the railways and also due
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to the fact that things had got out of
control and the trade union leader-
ship or we ourselves were not able to
persuade the workers to help or co-
operate so far as the movement of
coal or other commodities is concerned.

SHRI SAMAR GUHA: My ques-
tion has not been answered. I asked
whether any assessment had been
made. He says it is satisfactory. That
does not mean that an assessment had
been made.

SHRI K. D. MALAVIYA: The hon,
Member should , in my opinion, never
assume that the Government did not
make all these assessments. They
watch the situation very carefully and
they make comparative assessments
and also come to certain conclusions
on the basis of which they start
acting,

SHRI C. K. CHANDRAPPAN: A
Iew days back, there was a report in
many of the newsapers that the
steel mills will again face a crisis
because of the shortage of coal and
non-availability of wagons, and ac-
cording to Press reports, many of the
steel mills have got only six days'
coal requirements. 1 would like to
know from the hon. Minister, whether
it is a fact, ‘

SHRI K. D. MALAVIYA: 1t is a
fact that we are, unfortunately, work-
ing marginally so far as our stocks of
coal in the steel mills are concerned.
We are taking proper steps to see that
‘more and more coal is rushed to the
steel mills.

WRITTEN ANSWERS TO

QUESTIONS
Srinivasan Commitice on saving of
Steel

*649. SHRI N. K. SANGHI:
SHRI D. P. JADEJA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Srinivasan Com-
mittee hag suggested both short term
and long term measures which would
lead to saving of steel, on an average
of, one million ton yer year;
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(b) 1if so, the important short term
and long teim measuies suggested by
the Committee, and

(¢) whether Government have
considered the suggestions and 1if 30
the particulars of the suggestions wich
have been accepted for implementa-
tion by Government?

THE MINISTER OF STEEL AND
MINES (SHRI K D; MALAVIYA)
(a) The Srimvasan Commuittee has
suggested short term and long term
measures which would lead to saving
in steel It has been estimated that
the short term measures might result
n saving of 474 lakh tonnes and the
long term measures m saving of 28
laldh tonnes The total comes to 075

million tonnes and not ] mullion ton-
ne

(b) Copies of the Report are avai-
lable m Parliament House Library
However the important recommenda-
tions for shoit term and long term
implementdt on are as follows —
Short term Measures

1 Piroduction and use of cold
twisted deformed muld steel
bars i place of plain round
bars as reinforcement in re-
inforced concrete structure

2 Adoption of smproved methods
of steel and concrete struc-
ture design?

3 Use of substitute material of
construction wherever {feasi-
ble such as reinforced and
reinforced concrete structure
in place of steel structure,
loag bearing brick walls in
place of reinforced concrete
cement colums, asbestos ce-
ment sheets in place of cor-
rugated sheets for roofing and
side sheeting etc and use of
precast blocks

4 Production of rolled light sec-
tions by steel plants

5 Rev.sion of Indian Standard
Design  Codes permutting
higher permissible  stresses
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and lower leaq factors for de-

sign of reinforced concrete

cement and steel structure
Long term measures

1 Use of cold twisted deformed
bars with higher proof stress

2 Use of timber for building cons-
truction

3 Production of weather resis-
tant steel

4 Production of low-alloy high
strength steel

5 Production of parallel flange
beams and automatic fabni-
cation of welded beams

(¢) The recommendations have been
considered by Government There
are some constraintg in implementa-
tion of certain recommendations,
such as availabibty of cement, availa-
ity of suitable grade of brick.
timber etc and technological cons-
trains 1n production of some catego-
ries of steel It would also be neces-
sary to have the recommendations re-
garding changes 1n design examined
further by other roncerned authori-
ties hke ISI CWPS and CPWD etc
as to the extent to which 1t would be
fewsible to adopt them 1n practice
This 1s being further examined

Amendment of Mimmum Wages Act

*651 SHRI G Y  KRISHNAN
Will the Minister of Labour be plea
sed to state

(a) whether the workers employed
on piece rate basis suffer when they
are not provided with full works as
there 13 no real protection against
the loss of wages, and

(b) if so, whether Government pro-
pose to amend the Mimmum Wages
Act so that 80 per cent of the pres-
cribed time rate should be fall back
wage or guaranteed minimum wages?
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THE MINISTER OF LABOUR
(SHRI .RAGHUNATHA REDDY):
(a) It is not unlikely that in the
absence of guaranteed minimum
wage, the workers on piece rates may
face loss on earnings. It may be
imentioned that in the notifications
issued by the Central Government in
their capacity as the appropriate Gov-
ernment under the Minimum Wages
Act, 1948, the wages have been fixed
on a time rate basis and not on piece
rates.

(b) Section 3(2)(c) of the Act enab-
les the appropriate Government of fix
a minimum rate of remuneration to
apply in the case of employees emplo-
yed on piece work for the purpose of
securing to such employees a minimum
rate of wages on a time work basis i.e.
a guaranteed time rate. The question
whether this can take care of all
employments covered by the Act will
be examined.

Recogunition of Medical Colleges in
Karnataka by All India Medical
Council

*655. SHRI A. K. KOTRASHETTI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the principles observed in re-
cognising Medical Colleges by the All
India Medical Council;

(b) whether all Medical Colleges
in Karnataka have been recognised:
and

(¢) if not, the number of medical
colleges not recognised in Karnataka
and the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) The Medical Council of
Indi; have prescribed specific criteria
in respect of accommodation, staff,
equipment, training and teaching faci-
lities, which should be fulfilled before
a Medical College is recognised.

(b) and (c). There are nine medical
colleges in Karnataka of these, three
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medical colleges are yet to be recog-
nised.  According to the Medical
Council of India, there are deficiencies
in the facilities available in these
colleges.

Withdrawal of C.MLA. Concessions to
Industries

*657. SHR] RAJDEO SINGH: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether the Coal Consumers’
Association have represented to Go-
vernment that after nationalisation
of non-coking coal mines, industires
have haq to pay uptoe 20 per cent
more for their coal because the coal
Mines Authorlty has withdrawn con-
cessions which the industrieg had been
cnjoying earlier; and

(b) if so, the reasons for it and
also whether withdrawing of con-
cesions has contributed to the price-
rige?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) and (b), The Coal Mines Autho-
rity has not increased the coal prices
which were prevailing at the time of
the take-over of the mines. As a
Government undertaking it has, how-
ever, streamlineq the credit facilities
which were being given by individual
private companies as per their own
sct of procedure. It is not possible to
assess the effect of this on the cost
of coal for different industries now
could this be attributed ag the reason
for price rise as there are a number
of factors which contribute to the
ultimate cost at the consumption
centre.
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sfasr frg frar afafiom & A @
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Building of a pridge on Jheluy near
Scopore town in JE&K

*660. SHRI SYED AHMED AGA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether there was any propo-
sal to build a bridge on Jhelum near
Sopore town 1n Jammu and Kashmir
State; and

(b) if so, when 1t is scheduled to
be built?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir There is a proposal to construct
a road bridge across river Jhelum at
Sopore.

(b) The estimate and plang are
under preparation and, after sanction,
execution would be taken up.

Compensation to workers for
noise-induced hearing loss

*661 SHRI M. C. DAGA: Wil] the
Mmister of LABOUR be pleased to
state:

(a) whether it has been clearly
demonstrated that workers in certain
occupations suffer noise-induced hear-
ing loss;

(b) whether any survey has been
carried out; if so, how many cases
have come to the notice of Govern-
ment;

(c) whether any provisions have
been made in labour laws to compen-
sate for hearing loss due to effect of
noise in industria] plans, and
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(d) if not, whether Government
propose to introduce a bill to this
effect?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY)
(a) and (b) The central Labour
Insgtitute has completed a survey on
416 workers exposed to high noise
levels in engineering operations. The
preliminary analysis shows that cer-
tain, workers have suffereq hearing
loss of varying degrees Similar
;\:lrveys are planned in various other
mdustries.

(¢) At present there 1s no statutory
provision providing for compensation
for hearing loss due to occupational
noise exposure.

(d) An Expert Committee is al-
ready examining the list of oceupa-
tional diseases under the Workmen's
Compensation Act, 1923 and Occupa-
tional Nose-induced hearing loss will
also be considereq by them for in-
clusion in the list.

Visit by Prime Minister of Maldives

*662 SHRI VIRBHADRA SINGH
SHRIMATI PARVATHI
KRISHNAN:

Will the Mmister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister of
Maldives visited Indis during March,
1974; and

(b) if so, the nature of discussions
held and the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH):
(a) Yes, Sir. The Prime Minister
of Maldives visited Indiapn from March
8 to 14, 1974.

(by A copy of the Joint Communi-
que 1ssued at the end of the visit of
the Prime Minister of Maldives is pla-
ced on the table of the House. {Pla-
ced mm Library See No. LT-6683/74].

Geological Survey of Arunacha)

*663. SHRI BISWANARAYAN
SHASTRI. Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether geological survey of
Arunachal and the foot hills of Assam
was conduced m the recent past; and

(b) if so, the findings of the sur-
vey?

THE MINISTER OF STEEL AND
MINES (SHRI K D. MALAVIYA):
(a)Yes, Sir.

(b) A statement is laid on the Table
of the ouse

Statement

Geological Survey of Arunachal

As a result of the Surveys conduc-
ied by the Geological Survey of India,
reserves of the important mineral de-
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posits estimated in Artmachal Pra- desh are as followe:—

Mineral Location/District Fstimared
reserves

(in milion tonnes)
Lignite Bitaminous coal Namchik-Namphuk coalfiet 1 1n 3102

Tirap District.

Graphite . . . .. Sabansirt Disfrict . 38

Siang District 1035

Lohit District 71 00

ime Stone (Cement grade & in Part flux grade) Lohit Distrsct $3°00

Dolomite (flux grade) Kameng District 20 00

No mineral deposit was located in
the foothills of Assam. The current
field senson (1973-74) Programme Of
the Geological Survey of India with
respect of Arunachal Pradesh include
Geological Mapping in prospective
Mineral bearing areas and investiga-
tion for basemetal, dolomite, lime-
stone, coal and graphite in different
districts and geological mapping and
related studies of Geomorphological
and fluvial processes in Brahmaputra
Basin.

Expension of Debart Zing Smelter,

Udaipur

*g864. DR H P SHARMA: Will the
Minister of STEEL AND MINES be
plessed to state:

(a) whether the expansion plan of
the Debari Zinc Smelter at Udaipur
hag been revised;

(by it o, the main features of tue
revised plan; and

{c) the cost of the plan and time
by which the work is proposed to
be completed?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
() Yes, Sir.

(b The capacity of the plant after
expansion will be 45,000 tonnes of
21mnc per annum ag against 36,000 ton-
nes envisaged earlier with corres-
ponding increase in the production of
bye-produets, viz. sulphuric acly and
cadmium. Further, the Hindustan
Zine Ltd. now propose o produce
72,600 tonnes of single superphos-
phate and 26,000 tonneg of phosphoric
acid instead of 66,000 tonmes of tri-
ple superphosphate.

(c) The total cost of the expansion
at the curreni prices is estimated at
sbout Rs 15 crores as against the
approved cost of Re. 1049 crores for
the capacity of 38,000 tonnes of znc
based on 1970 price. The work on ihe
scheme i3 in progress and the expan-
sion is expectey to be completed by
1976-77.

Decisions at Algiers Conference of
Burean of Co-ordination of
Non-Aligned Countries

*685, SHRIMATI BHARGAVI
THANKAPPAN: Wil the Minister
of EXTERNAL AFFAIRS be pleased
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to state whethey any decisions have
been taken vecently at the Algiers
Conference of the Bureau of Coordi-
nation ¢f Non<Aligned countries,
which are detrimental to Indie's in-
terest?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(8! SURENDRA PAL SINGH):
No, Sir. The meeting adopted a “De-
claration on the Middle-east ang the
question of Palestine” and  “Final
Document”, Copies of these docu-
ments are available in the library of
the House.

Wage-sirticture of dock workers
v

*666. SHRI PRABODH CHANDRA:
SHRI INDRAJIT GUPTA

Will the Minister of LABOUR be
pleased to state:

(a) whether Government propose
to appoini a Bipartite Committee to
go into the wage structure of dock
workers of al} the major ports in the

country:

(h) if so, the time by which it will
be appomted and whether itg delibe-
rations will be time-bound; ang

(¢) the composition anq terms of
reference of ‘he proposed Committee?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (¢). The guestion of setting up
suitable machinery for revision of the
existing wage structure of employees
of major ports and the dock workers
is under comsideration.

Trivartite talks betWeen Pakistan,
India snd Bangladesh

*867. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI BHARAT SINGH
CHOWHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether the tripartite talks bet-
ween Pakistan, India and Bangladesh

were helq recently under the Delhd
Agreemammt; and

(b) if 80, the subjects discussed and
the outcome of the talks?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) Attention of the Hon'ble Mem-
bers ig invited to the statement made
by Ministey of External Affairs in the
House on 10th April, 1974 in this re-
pard.

Detention of Wagons by Coal Mines
for Coal loading

6397 SHRI N K. SANGHI Will the
Minister of STEEL AND MINES be
pleased to state

(a) the bieak-up of number of
wagons detained by the coal mines for
loading coal during 1971, 1972 and
1973, and

(1)) the steps taken 10 mimimise the
detention of  wagons by the coal
nnes?

THE DEPUTY MINISTER IN THE
MINJSTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA)- (a) The
number of wagons left behind in the
colliety sidings of all the cosalfields
for completion of loading during
1071-72 and 1973 18 as under:—

1971--1,16,973 wagons (F.W)
1072 —1,60,658 wagons (F.W)
1973—1,88,505 wagons (F.W)

(b) Every cffort is being wmade by
coal mines to minimise the detention
of wagons, and the detentions are
mostly due to reasons beyond their
control hke power {failures, sirikes,
defective wagons etc.
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Grants given to Indisn Medical Auso-
clation for Family Plansing Purposes

8398. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government through the
Ministry of Health have been giving
grants to the Indian Medical Agsocia-
tion for Family Planning purposes;

(b) if so, how much grant year-~
wise has been given to the Association
till now and whether the Association
has rendered accounts of utilication
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of the grants yecelved from Govern-
ment from time to time; and

{c¢) whether Government are salis-
fled that the grant given fo the Asso-
ciation for Family Planning purposes
has actually been used for the purpose
for which the grant was givent

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI XKONDAJJI
BASAPPA): (a) Yes.

(b) The grants-in-aid sanctioned to
the Indian Medical Association for
Family Planning activitieg are detail-
ed below, yearwise'—

Year For Orientation Exper:-  Publication Total

Traning Courses ; mental  of Journals

and International projects  “Your Health”

ference and . Apka
Swasthwa
1966-67 40,000 9,600 49,600
1967-68 59,897 9,600 69,497
1968-6¢ 61,327 9,600 70927
1969~70 50,000 9,360 9,600 68,960
1970-71 67,253 9,600 76,853
1971-72 30,127 9,600  1,39,727
1,00,000**

1972-73
1973-74 11,813 11,813

The Indian Medical Association has
rendered accounis, duly audited by
Chartered Accountants, in respect of
all these grants except one grant of
Rs. 25,000 sanctioned on 23-8-71 for
the lagt Orientation Training Course.

(c) Yes, except in the case of one
grant of Rs. 25,000 for which the
requisite documents are still awaited.

Utilisation of Central Assistance
granted for Family Planning in
States

6390. BHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of

HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the names of the States who
have failed to utilise fully the Cenira)
assistance for family planning pro-
grammes during 1972 and 1978 with
reasons therefor and the extent of
non-utilisation;

(b) the names of the States where
the number of heneficlaries of family
planning devices have fallen during
the last two years and with reasoms
therefor; and

**For International Conference
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(¢) the names of States where the
coverage of rural grea i the per-
centuge of people, has shown a de-
cline during the Isst two years and
the sieps proposed to strengthen the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) The States of Bihar,
Jammu & Kashmir, Tamil Nadu, Tri-
pure and West Bengal during 1872.73
and the States of Bihar, Jammu &
Kashmir, Kerala and Madhya Pradesh
during 1973-74 have failed to utilise
fully the central assistance for family
planning during these year. Further
details are given in statement I lawd
on the Table of the House [Placed
Labrary See No. LT-68684/74].

{b) Only the States of Gujarat,
Haryana, Himachal Pradesh, Kerala,
Orissa, Manipur and Meghalaya have
shown decline in the total number of
family planning acceptors during the
year 1972-73 as compared to the year
1971-72  The information received
for the year 1973-74 (Apr1l, 1973 to
January, 1974) 18 provisional and
incomplete. However, on the basis of
available information all the States
excepting Himachal Pradesh, Jammu
& Kashmur, Karnataka, Kerala, Meg-
halaya and Tripura have shown some
decline in terms of total acceptors.

Apart from some variations in ec-
ceptance of family planning in various
States arising out of socio-economic
differences, lack of sufficient inputs
ang communication facilities etc, the
maip reasons responsible for the poor
performance in family planning
particularly during the year 1873-74
are discontinuation of masd vasectorny
camps with higher incentive money
and uncertainty of the budget pro-
vision in the earlier part of the year.

(¢) The State-wise complete infor-
mation, regarding rural'urban break-
up of family planning statistics is not
available from all the States for the
yearg 1872.78 and 1073-T4. However.
on the baslg of available information,
the States of Gujarat and Madhya

\
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Pradesh have showp slightly poorer
performance in rural areag during the
last two years. A number of sleps
being taken to achieve better results
are given i the statement Laid on the
Table of the House. [Placed in Library
See. No LT-8684/74],

Engineering Indusiry hit by shortage
of Steel

6400. SHRI MARTAND SINGH
Will the Mimster of STEEL AND
MINES be pleased to state

(a) whether the engineering indus
try 1s severely lt by the shortage of
steel and other non-ferrous metals,

(b) if so, the names of such States

in which major industries have been
affected, and

(c) the efforts made by (Government
to ensure adequate supplhies of the
raw materials to these industres?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
te) The availability has been short of
demand 1 respect of several catego-
ries of steel and many consuming
sectors 1n the country may be facing
the problem of inadequacy in sup-~
ply. The steps taken to meet this
situatiop include efforts to increase
indigenous production by technologi-
cal improvements, better industrial
1elations, improved maintenance ctc.
a fairly hiberal import policy, parti-
cularly in respect of categories in
short supply; regulation of exports
and streamlining of the distribution
system.

\
As regards non-ferrous metals, the

information is bemng collected and
will be laid on the Table of the House,
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Grade III Stenographers working in
Defence Ministry on loan

6401. DR. GOVIND DAS RICHHA-
RIYA:

SHRI C. K. CHANDRAPPAN:

Will the Minister of DEFENCE be
pleased to state:

(a) the number of Stenographers
grade IIII from other CSSS  cadwres
working in the Ministry of Defence
on loan basis;

(b) whether Stenographers grade
IIT on loan to the Ministry of Defence
from other cadres desiring reversion
to their parent cadres have been re-
verted to their respective cadres;

(c) whether the Stenographers grade
IIT on loan to the Ministry of Defence
desiring absorption have been absorbed
in the Ministry of Defence, if not the
reasons for the delay; and

(d) whether seniority of Steno-
graphers grade III on loan to the
Ministry of Defence has been pro-
tected?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Thirteen.

(b) Yes, Sir,

(¢) and (d). The Stenographers
Grade III on loan to the Ministry of
Defence from other CSSS cadres de-
siring absorption have not so far been
absorbed in the Ministry of Defence.
the question of their absorption and
Protection of senority is being con-
sidered in consultation with the De-
partment of Personnel and Adminis-
trative Reforms and the concerned
Cadre authorities.

Supply of Switchgears to foreign
countries

6402, SHRI M. S. PURTY: Will the
Minister of HEAVY INDUSTRY be
pleasea to state:

(a) whether a big export order for
switchgears has recently heen secur-
ed by India from some foreign coun-
tries; and
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(b) if so, the value and other terms
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir. a big export order for Switchgear
has been secured from Cambodia.

(b) Tae total value of the order is
Rs. 8.14 lakhs. The supply will be
completed by May, 1974.

FART H WIEHT ST
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Staff from ouiside in preference to

local unemployed at Sengrauli Coal
Fields

6405, SHRI RANABHADUR
SINGH Will the Mimster of STELIL
AND MINES be pleased to state.

(a) whether the NCDC manasge-
ment of Sengrauhh coal ficlds in
Madhya Pradesh ale bringing in staif
from outside at the cost of the local
unemployed 1n a wholesale wuay, and

(b if so, steps Government propo:e
to take 1io check such flouting of
Government policy of providing  em-
ployment to local people?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES,
(SHRI SUBODH HANSDA): (a) and
(b), The information 18 bemg collected
and will be laid on the Table of the
House.

Blockage of Traffic by Artillery Range
in Kaimoor hills near Rewa, M.P,

6408. SHRI RANABAHADUR
SINGH: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are aware
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hills near Rewa in MP. is holding up
the Traffic on the Gurh Badwar
Churhat road;

{b) if so, whether Governmen!{ have
considered this problem in context of
the shortage of fuel oil in the countiry
since the blockage of the route cntails
a detour that inccrease the distance
hetween Rewa and Churhat by 15
miles, and

(c) whether 1t 1s possible to hold
the eaeicises without holding up or
diverting the traffic?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The road route Gurh Badwar-Mohania
—Chorhat passes through, Military
Fiely Firing Range at Rewa notified
for seven years from March, 1973.
One civil bus goes from Rewa to
Chorhat m the morning and returns
in the evening There 18 very lhittle
other traffir. The traffic is not held
up when exercises do not inviove
firing Even when firing is carried
out traffic is allowed during lull
periods. The range is used by mili-
tary units for field firing exercises,
which cannot be helj elsewhere. The
holdup of traffic i1s minimal,

Costly machinery written off at
Sengrauli Coal Fields

6407 SHRI RANABAHADUR
SINGII Wul the Minister of STEEL
AND MINES be pleased to state:

(a) whether two dumpers and one
showel costng more than 50 lakhs
have been wrilten off in the N.C.D.C.
ceal fields at Sengrauli m  Madhya
Prade<h, and

(b) 1if so, the reasons therefor and
the evact cost of these machines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL ANp MINES
(SHRI SUBODH HANSDA): (a)
and (b). The information is being col-
lected and will be laid on the Table

that the artillery range in the Kalmoor of the House.
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De -recognition of Medical Colleges of
~varions States by All India Medical

Council
6412. SHRI VEKARIA: will
the Minister of HEALTH AND

FAMILY PLANNING be pleaseq to
state:

(3) whether Indian Medical Coun-
cil has de-recognised certain Medical
Colleges in Karnstaka, Andhra Pra-
desh and Maharashtra;

{b) i so, the reasons thereof and
the names of the colleges thus de-
‘Tecognised;

281 LS—~3

o) whether the Centre has receiv-
ed a representation in this regard
from Karnatika Health Minister; and

(d) if so, the salient features there-
of and the action faken/being taken
by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. XK. KISKU):
(a) and (b). The recommendation of
the Medical Council of India has just
been received in which the Council
has recommended the withdrawal of
récognition of thh MBBS degree of
the respeétive Uhtversities in respect
of the W% colleges in Xernataka and
two colleges in Andhra Pradesh men-
tioned below. In respect of Dr. V .M.
Medical College, Sholapur, the Coun-
cil has recommended that this college
be not approved for the award of
M.B.B.S, degree granted by the Shivaji
University. The reason for recom-
mending withdrawal of recognition is
that there are deficiencies in the faci-
lities available in these oolleges.
The names of the colleges involved
are given below:

Karnataka

1. Bangalore Medical College,

Bangalore
2. Medical College, Ballary.

3. J. J. M. Medical College, Davan.

gere.
4. JLN. Medica] College, Bel-
gaum,
5. Kasturba Medical College,
Manipal.

8. Medical College, Gulbarga
Andhra Prodesh

7. Rangaraya Medical
Kakinada.

8. Kakuatiya Medical
Warrangal.
Maharashtra

9. Dr. V. M. Medical
Sholapur.

College,

College,

College,
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(c) and (d). Yes; a communication
has been received in this regard from
the Katnatska Health Minister, where-
in he has stated that #he reporied re-
commendation, of the Mdical Council,
of India is not based on adequate and
uptodate facts. The recommendation
of the Medical Council of India in
this regard which has just been re-
ceived will be examined carefully in
consultation with the State Govern-
men's and the Universities concern-
ed.

Withdrawal by Pakistan of cases

pending before International Court
of Justice ang LC.AOQ.
6413. SHRI VEKARIA: will

the Minister of EXTERNAL AFFAIRS
be pleased t{o state:

(a) whether India took the initia-
tive in proposing to Pakistan the
withdrawal of pending cases before
the International Court of Justice and
the International Civil Aviation Orga-
nisation in July, 1872;

(b) whether they have now agreed
to hold bilateral negotiations on the
aubjects; and

(c) if so, at what stage the mutter
stands?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a' and (b) After the signing of the
Simla Agreement in July, 1972 India
suggested to Pakistan that both the
Govermments coulq instruct their re-
presentatives at the Hague and at
Montreal to withdraw their respective
cases immediately. In August, 1972
boty, sides considereg it desirable that
;hese caseg should be settled bilateral-
Y

(c) The overflights cases instituted
by Pakistap against Indig in March
1971 are still pending before the In-
ternational Civil Aviation Organisa-
tion Council. At the request of both
the parties, the ICAQ Council on 15th
June, 1973 noted that the cases should
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not be scheduled for consideration at
future sessions of the Council unless
India and/or Pekistan so requested
No further action has so far been ta-
ken on the matter. The bilateral talky.
on the question have not yet started,

Wage Board for Woerking Journalixte

6414. SHRI SUKHDEO PRASBAD'
VERMA:

S8HRI D, D. DESAL:

Will the Minister of LABOUR be
pleased to state the reasons for the
delay in finalising the personnel of
the Wage Board for Working Journe-
lists?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRE
BALGOVIND VERMA): Matters re-
lating to appointment of Chairman,
independent members and representa~
tives of employers and workers need
detailed examination and this is iw
progress.

Pay Fixation of Defence Fmployees
utder Third Pay Cemmissisn’s Ro-
commendations
6415. SHRI SUKHDEO PRASAD
VERMA: Will khe Minister of DE-
FENCE be pleased to state: }

(a) whether pay scales of Defence
employees’ have not been fixed so far
according to the recommendations of
the Third Pay Commission; and

(b) if so, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J B. PATNAIK): (a) and (b). The
revised pay scales relating to about
2400 ou: of about 2500 categories
of posts of Civillan Employees of the
Defence Services, based on the re-
commendations of the Third Pav
Commission, belonging to Classes II,
IIT & IV, have been published on
29-12-13 and 28-2-74. As regards the
remaining, the decisions are expected
to be finalised and publisheq shortly.
The decisions o revised pay scales for
Class T Civilian Officers will also be
published shortly as Government de-~
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cisioms thereon were announceg only
on 2th March, 1974,

Ag regards the revised pay scales
relating to Armed Forces Personnel,
the guestion is under active examina-
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Diversiication of Preduction by
Machine Manufacturing Units

6417. SHRI Y. ESWARA REDDY:
Will the Minister of HBAVY IN-
DUSTRY be pleased to state the mam
features of the decision taken to give
more freedom to machinery manu.
facturing units for undertaking diver-
sification of production?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH), A/ copy of
the Press Note dated 4-3-74 1ssued by
the Ministry of Industrial Develop-
men' in thus regard is laid on the
Table of the House. ([Placed in
Labrary See No. LT-6685/74].

Measures to Raiss Production in Heavy
Engineering Units

6418. SHRI Y. ESWARA REDDY:
Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Government vpropose
to toke measures to raise the produc-
tion in heavy engwneering unts
during 1974.75; and

(b} if so, the broad out.ines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) For 1974-75, the target of pro-
duction for all heavy engineering units
under the Ministry of Heavy Indus‘ry
has been tentatively fixeg at Rs. 550
crores which is 34 per cent higher
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than the actual production of Rs.
408.93 crores achieved during 1973-74.

This target is expected to be achie-
ved largaly by increased utilisation of
existing capacity. To achieve this ob-
jective, the steps taken include re-
organisation and profegionlisation of
the management of individua] units,
standardisation of equipment manu-
factureq by the units, rationalisation
and diversification of the product-
mix, strengthening of design capa-
bilities, better control of inventory
levels, inter-plant transfer of scarce-
raw materials for optimum utilisation
and more empliasis en  preventive
maintenance in the plants. Deailed
studies were also taken up at the
plant level to identify  production
bottlenecks. As a result of these stu-
dies, programmes have been under-
taken to adq certain balancing faci-
lities at different units. These pro-
grammes have been reflected in  the
Fifth Five Year Plan, and are aimed
at giving additiona} output at mini-
mum cost ang in the quickest possible
time.

The Minis'ry has also set up an in-
formation svstem to enable quick
decisions being taken in regard to (i)
allocation of resources, (ii) operational
plans and schedules, (iii) monitoring
of progress, (iv) evaluation through
feeq back and to exercise the func-
tion of (a) control; and (b) planning
through monthly and quarterly re-
ports.

Setting up of Health Centres in the
country in 1974-75

6419. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(2) the total number of Health
Centres which Government propose to
set up in the country during 1974-75
under the Minimum Needs program-
me of the Fifth Plan; and

(b) how many of these centreg are
to be located in the State of Kersaia
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together with the total amount to be

spent for it in that State during
1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). The information i§ be-
ing collected and will be laid on the
Table of the Sabha in due course.

Recommendation of Action Committee
on public Enterprices to Improve
Functioning of Industrial Units

€420. SHRI VAYALAR RAVI: will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the steps taken by this Ministry
to improve the functioning of the
industrial units under its administra-
tive control as per the recommenda-
tions of the Acticn Committee on
Public Enterprises set yp by Govern-
ment; and

(b) how far the different steps
taken by Government have helped
in reducing wasteful expenditnre in
these units and in making them mcre
profitable and the further steps Gov-
ernment propose te take in that
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Based
on the recoommendations of the Aition
Committee. severaj measures, long
term as well as short term, have been
initiated to imprcve the performance
of the public sec'cr undertakings
under the administrative control of
this Ministry. Some of the important
‘neasures taken by the public sector
undertakings are:—

(i) Rational Personnel Policy;

(ii) Improved System of Inventory
Control;

(iii) improvement in  functions
such as materials planning
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#nd forecastings, production
planning and control;

(iv) dvawing up of Systematic
Maintenance Programmes:

(v

vationalisation of product-mix
to limit the diversity of jobs
now being undertaken by the
Companies;

imagina‘ive handling of in-
dustrial relations;

(vii) motivation of mapagerial and
supervisory staff and work~
men tarough reward systems
and rationa] and scientific in-
centive schemes;

(vni) timely suppiy of essential raw
materials e.g. steel, pig 1ron,
cement etc.

(ix/ reorganisation of management
including merger of Heavy

Elec'ricals (India) Ltd with

Bharat Heavy Electricals,

under one comnmon  Board

with one Chairmar and Ma-
naging Ditector;

(x) merger of Research & Deve-
lopment  Organisation  for
electrical industry with Bharat
Heavy Electricals Ltd.

(b) Tt 15 not possible to quantify
financially the effect of these measu-
res However, as a result of these and
other measures taken, the tota] value
of the production in the Undertakings
has incremsed from Rs 281 crores in
1972-73 to Rs 409 crores in 1973-74,
which ghows a growth of about 44
per cent at cons'ant prices.

Scrapping of LBM. Marhines in
RPF.C., Bombay

6421. SHRI VAYALAR RAVI: Wil
the Mimister of LABOUR be pkniscd
to state: =¥

(a) whether the employees of the
office of the Regional Provident Fund
Commissioner, Bombay have beea de-
manding fer the tota} scrapping of the
IEM machines from thas office;

70

(b} ‘whethet the "Automation Com.
mittee hes recommended that the
installation of such machines can be

done oaly with the consent of the em.
ployees; and

(¢) if s0, the action Government
huve taken to scrap these machines
frem Bombay office?

THE DEPUTY MINISTER IN THE
MINISIRY OF LABOUR (SHRI BAL-
GOVIND VERMA) The Prowvident
Fund Authonitics have reported as
under:—

{a) Yes.

(b) No The recommendation of
the Automation Comruttee related to
the use of Computers and not of Unit
Fecord Machinrg of the type in wse in
the Maharashtra Regional Office of
the Employees’ Provident Fund Orga-
nisation.

(¢) Does no* arise

Inadequate Quota of Soft Coke per
Family in Delhi

6422. DR. H. P, SHARMA: Wil the
Minister of STEEL AND MINES be
pleased to state:

(8) whether the quota of soft coke
allowed for domestic consumption per
family in Delhi is highly madequate;

(b) whether Government are aware
that black-marketing in this essential
item of daily consumption 18 ram-
pant; and

(c) if so. whether there 1s a pro-
posal to allow higher quotas of soft
coke?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) The Delhi Administration has
t porteg that th.re is no such com-
plaint.

{c) Does not arise.
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6423. DR, H. P. SHARMA: Wil] the
Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 2737 on the
26th Noveémbdr, 1973 regarding coal
dumps at selected locationg and state
the progress made so far in seiting
up of coal dumps at selected lcca-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEELL AND MINES
(SHRI SUBEODH HANSDA); The
proposal is still under examination,

World Population

$324. SHRI M. M. JOSEPH: will
the Minister of HIEALTH AND FAMILY
PLANNING be pleaced to slate:

{a) whether the Woild population
reached nearly 3.800 millions by the
middle of 1972 according to the U.N.
Demographic Year Book released on
1be 19th March, 1974;

(b) whether according to the book,
China has the highest population
followed by India; eng

(¢) if so, the remedial action Gov-
ernment propose tp take to reduce jts
population to better the condition of
‘IS masses?

THE DEPUTY MINISTER IN THE
MINITRY OF HEALTH AND FAMILY
PLANNING (SHRI KONDAYAJI
BASAPPA): (a) Yes According to
the TU.N. Demographic Year Book
1972 the estimate of World Popula-
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t.ion for the mid-year of 1972 was
2,782 mitlion,

(b) Yes.

(c) A statement ig attached.

Statement

It is proposed to progressively inte~
grate family planning in & larger
development package, especially of
health, nutrition and maternal and
child welfare. Both the services and
comunication efforts will be directed
towards such integrated development.
The Minimum Needs Programme
which seeks to give better health and
other welfare services to the people
is excepted to provide a more effec-
tive framework f¢1 the success of the
family planning programme.

2. Other measuies for improvement
of the {amily planning programme
include:

(i) Strengthening the schemes of
fmmunisation and prophylaxis
with a view to providing
better health care for mothers
and childien:

(ii) Greuter cmphasis on  better
placement of the infrastruc-
ture in the State:z so that it
contrihutes  towards Thetter
performance;

(iii) More cflective participation of
local hodies, voluntary organi-
sations, trade unions gte. and
greater involvement of the
community in the programme;

(iv) Stress on evnlving improved
contraceptive technology;

Intensification of family plan-
ing efforts in selected districts;
(vi) Particular emphasig on the
improvement of the perform-
snce in those States which
fhave not come upto the
national average in levels of
achievement;

~

(v

(vii) Training and progressive in-
troduction o!f multi-purpose
workerg in place of uni-
purpose workers for better
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motivation ang delivery of
services for famlly planning:
and

(viii) A proposal to raise the age of
marniage for girls is under
consideration.

Metrenchment in British Metor Car
Company, New Delhi

6425. SHRI M. C. DAGA Will the
Munister of LABOUR be pleased to
-Rtate:

(a) whether Britisth Motor Car
Company. New Dellm have been 1n-
dulging 1n 1llega] and anti-iabour acti-
vities end victimisation and harass-
ment of al] unmion offt e-bearvers;

(b) whether 60 persons have becen
retrenched with eftect from the 12th
March, 1974 and

) if so. the reasons for the

retrenchmeat”

THE DFEPUTY MINISTER IN
IHE MINISTLY OF LABOUR (SHRI
I \LGOVIND VEEMA). (a) to (¢).
w~ndmg to the informatiorn supphed
, the Dellt Admimstration, the
nahagement of Briuish Motor (at
Congany Lamited, New Delhi retien-
thed 60 out of therr 112 employees
“tom 13-3-1974 on grounds of losses
flered by the workshop and because
' the ble.k chances of 1mprovement
1 business 1 future The manage-
unt have denied the allegations
« out virtimiration and harassment of
Umon Office bearers. ete.

Memorandom from Punjab Retail
Karyang Merchants Assuciation and
Uttar Bharat Parchun Karyana Sangh

6426 SHRY B. 8. BHAURA: Will
the Minister of HEALTH AND

F{A::‘!ILY PLANNING be pleased to
stater

(a_) whether his Ministry has
"eccived any memorandum from the
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Punjab Retail Karyana Merchants
Association and Uttar Bharat Parchun
Karyana Sahgh, Chandigarh;

(b) if so, the points raised in the
memo; and

(¢c) the decision therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH ANp FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Yes.

(b) The folowing points have been
raised in the memo:—

(i) Samples of food articles must
be taken at the source and
not from the petty dealers,
since the adulteration t.kes
place only at the source

(n) The sub-standard articles
shoulg be treated differently
from adulterated articles and
nunor punishment should be
provided for the sale of sube
standard aiticles

(m) Misbranding of aiticles 1s
done by the whole-salers and
not Ly the petty shopkeepers
(1v) Manufacturers should be as-
keg to give the jequisite war-
ranty as requned under Sec-
tion 14 of PF.A Act ang all
pending cases agamst the
petty dealers dealing ip the
commodities, which have been
foung adulteraied at source,
should be immediately with-
drawn

(v) Prosecution of agmarked arti-
cles, if found adulterated
should be launched against
the Chemist who was cert:-
fied it to be 1n accordance
with the standards

A sample should be divided
into four parts inslead of
tiree, 30 that the vendor camn
also get one of this sample
analysed from any other la-
boratory to check the report
of the Public Analyst.

(vi)
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(vii) The sowing of kesari dal, when
it is proved to be harmiyl,
should be banned.

(viii) The small traders and karia-
na merchan:s should be given
representation on the Central
Committee for Fooq Stand-
ards.

{c) The following action has been/
is being taken on the memo;

(i) It has been stressed upon the
States/Union Territories to
lay more emphasis on the
sampling from manufacturers
and wholesalers. However,
the retailers canot be
absolved and exempted,
since the adulteration can
take place at any leve] bet-
ween the manufacturers and
the consumers.

(ii) A proposal to give lenient
punishment to subsstandard
articles is under considera-
tion.

(iii) It cannot be definitely pin-
pointed that it is only the
whole-salers who misbrand
the food. Misbranding can
take place even at the retai-
lers’ level.

(iv) The State Governments have
already been requested to en-
sure that warranty clause is
strictly enforced, otherwise
legal action should be taken
against the defaulters.

(v) The matter that the Chemist
who has certified a food to
be pure under Agmark should
be prosecuted, can be taken

up with the appropriate
agency responsible for its
implementation,

(vi) It is proposed in the amend-
ments under consideration
that a semople be divided into

4 parts insteag of three.

{vil) The question regarding pro-
hibition for growing kesari
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dal has been considered but
it could not be done since
this dal grows under the
severest climates and also be-
cauge it is a goed source of
proteins. However, the Minis-
try of Food & Agriculture|
Food Corporation of India
has taken up a project to de-
toxify dal at the squrce of
production.

(viii) It may not be possible to
take a representative of the
small traders and Kariana
Merchants on the Central
Committee for Food Stand-
ards but however, represen-
tation has been given to a
number of such associations
like the Federation of All
India Food Grains Dealers
Association on g sub-commit-
tee which deals with the am-
endments to the Law. Ip the
proposed amendments to the
Prevention of Fooq Adultera-
tion Act under consideration,
representation is being given
to Consumers.
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Payment of ‘Ghost Money' ip Cochin

Port for handling of ships

SATYENDRA NARA-
of

6428. SHRI
YAN SINHA: Wil] the Minister
LABOUR be pleaseg to state:

(a) whether Mr. V D, Chowghule,
Chairman All India Shippers Council
had said that ‘ghost money’ was being
paid fer Cochin port to expedite
handling of ships; and

(b) if so, what steps are being taken
to prevent payment of ‘ghost morey’
in that and other ports in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Govern-
ment is not aware of any such state-
ment by Shri V. D. Chowghule.

(b) The payment of ‘ghost money’
was stopped in Cochin port from 8th
February, 1974. The system of pay-
ment of ‘ghost money’ is not reported
to be prevalent in the ports of Bom-
bay, Mormugao, Kandla and Visakha-
patnam., However, on receipt of un-
confirmed report of isolategy cases of
payment of ‘ghost money’ in Visakha-
patnam port, the stevedores and wor-
kers have been advised to refrain
from sueh practice. In Madras port,
there is a tendency to pay ‘ghost
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money’ to the workers to finish work:
quickly and in order to prevent such
payment, it hag been impressed upon
the interests concerned to avoid such.
payments. No specific complaint of
such payment in Calcutta port has
been received.

Impact of shertage of rayw materials.
on steel production

6429. SHRI RAGHUNANDAN LAL.
BHATIA:
SHRI P. GANGADEB:

Will the Minister of STEEL, AND:
MINES be pleased to state:

(a) whether shortage of raw mate-
rials is responsible for the deteriora-
tion in various stee] proects and other
industries connected wih his Minis-
try;

(b) whether his Ministry had made-
any efforts in this direction; and

(c) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE®
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The-
production of steel from the main steel
plants during 1973-74 was affected ad-
versely mainly on account of (i) se-
vere power cuts and power interrup-
tions, especially in the period, April
to mid-November, 1973, directly af-
fecting production in all the plants
except Bhilai, (ii) inadequat, availa-
bility of coal, again largely due to.
power cuts and power interruptions
during this period, affecting the entire:
Jharia Coal fields leading to curtail-
ment in the operation of coal washe-
ries and of coal mining which in turn
affected steel production in all the
plants; and (iii) in‘ermittent slow
down and industrial unrest in Rail-
ways, especially in the South Eastern
and Eastern Railways, in August, 1973
and thereafter frcm late November,
1973 onwards, affecting movement of
coal ang other raw materials and of
finished products ang thug necessita‘-
ing the imposition of drastic cuts om
production in keeping with the mini~
mal flow of raw materials.
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(b) and (c). As regards power shor-
tage and coal shortage, close liaison
hag been established and is being
maintained with the Ministry of Irri-
gation and Power, authorities of the
DYV.C, State Govermments concer-
ned and the Railways. The position
15 reviewed and is kept under watch
tonstantly. The question of aug-
menting captive power generation ca-
pacity at the stee] plants and establish-
ing such capacity in the collieries is
also under examination.

“Grant of India, citizenship to repat-
riates from Sri Lanka

6430 SHRI RAM BHAGAT PAS-
WAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state
the number of persons granted Indian
citizenship out of those repatria‘ed
to India <o far under 1964 Indo-Cey-
lon pact o Stateless personsg”

THE MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Up to the end of March 1974, 120,578
persons repatriateq to India under
the Indo-Ceylon Agreement of 1964,
#ave beep granted Indian Citizenship
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Unfair Functions .f Bemgal Chamber
of Commerce ang luuustry, Caloutta

JHARKHANDE RAL
LABOUR Dbe

6432 SHRI
Will the Mimmster of
pleased to state

(a) whether Govern ne:t are aware
of the Lubhc agitauon aganst untar
functions ncluuing L o labour prac-
tices by the Bengal (hamber of Com-
merce anu Industry, Calcutfa, and

(by f so, what sie,s Government
have taken so far :n thic respect?

THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) and (b).
Information is being collected from
the State Government.

Tripartite talks regarding Jule
Industry held in January, 1974

6433. DR H P. SHARMA. Will the
Minister of LABOUR be pleased to
state:

(a) whether 4-day tiripartite talks
regarding jute indusiry were held in
January this yesr,

(b) if so. what demands of the
workers and of the management
were discussed theremn and the out-
come of the talks, and

(c) whether the ta'ks faileg and if
so, on what parirnlor issues the



E 1 Writtcn Answers CHAITRA 21, 1808 (SAKA) Written Answers 82

dferences persisted and what steps
have since been taken to resoive the
sarme?

THy DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
In continuation of seversl tripartite
discussions held to avert the threaten-
ed strike in jute industry, a tripartite
meeting wag held at Calcutta on
January 10-13, 1874, The demands
that were discussed in this meeting
inter-alia related to: (1) non-imple-
mentation of certain items of the West
Bengal Jute Agreement of May, 1872,
(i) revision of piece-rates, time
rates and grades/scales for certain
categories of workmen, which could
not be decideq in the May, 1972 set-
tlement, (iii) bonus, etc.

Following the tripartite discussion
on January 10-12, 1874 an  agree-
ment was signed op  13-1-1974 by
the Indian Jute Mills Associa-
tion and three unions affiliated
to the INTUC, HMS ang NFITU
before the State Industrial Relations
Machinery. The other unions dechned
to sign the settlement on the ground
that it fell saort of their demands. A
section of the workers went on strike
from January 14, 1974. The strike
in West Bengal Jute Industry was
called off from 15th February, 1974
The strike by jute workers in other
States has also been called off.

Report of Electricity Wage Guidelines
Committee

6434. SHRI N. K. SANGHI: Wi]j the
Minister of LABOUR be pleased to
state:

(a) whether the Electrivity Wage
Guidelines Committee has submitted,
its report to Government;

(b) it so, the major recommenda~
tions of the Committee regarding the
principles to be followed for revision
of wages, fringe benefits, perquisites
and conditions pf cerviee; and

(c) the recommendations that have
been accepted by Governument for im..
plementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (¢). The
Committee is still to submit its re-
commendations on wage revision,
fringe benefits, perquisites and con-
ditions of service; its recommenda-
tions concerning interim relief have
already been brought tc the notice of

State Governments and  Eleciricity
Boards.
All India Working Class Consumers

Price Index

6435. SHRI SHANKERRAO SA-
VANT: Will the Minu:ter of LABOUR
be pleaseq to refer io the reply given
to Starred Question Nu 61 on the
15th November, 1973 rigarding Al
India Working Class Ccensumers Price
Index and state;

(a) the procedure for preparing the
consumer price index,

(b) the consumer price index in
each month of Octsber-December,
1973 and the first two months of 1974:
and

(¢) what are generally the reasons
for the nse in consumer price index
from month {0 month?

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Thig has
already been explained in Statement
No. IIII laid on the Table of the Lok
Sabha in reply to Unstarred Question
No. 4947 answereq on 30-8-73.

(b) The available

information 18
as follows:—

Oct,(73) Nov.(73) Dec.("3) Jan.(1974)
254 259 260 .‘364
(¢) The rige is due to increase in

the prices of items which enter intq

the compilatio of the index.
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Export of HMT. Gosds lo Aupiralia

8436. SHRI NAWAL  KISHORE
SHARMA:

SHRI ARVIND M. PATEL:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state

(a) whether an Australion Mission
has recently visited India and enter-
ed into an agreement for the export
of HM.T. giods to Australia,

{b) if so, the value of HMT. goods
to be exported to Australia and the
terms and conditions of the agree-
ment, anq

(c) the extent of foreign exchange
to be earned by Government”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) (a) Yes, Sir.
An Australian Mission visited HMT
from 16th February, 1974 to 8th March
1974 However, no agreement as
such for export of machine tools to
Australia was :utered into with them.

(b) and (c). Do no! arise.

Allocation of Funds for Homorarium
and Allowances to N.D M.C. employees

6437. SHRI PURUSHOTTAM KA-
KODKAR: Wili the Minster of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether the Central] Govern-
ment allocates funds for disburse-
ment as an honorarium/allowance to
the New Deln: Municipal Commiitee
employees working in various centres
of the Birth and Death Registration
Depart.nent of the NDMC.,

(5 1f so, whether the honorarium/
allowance for the years 1070-71,
197172 and 1972-73 has since been
paid fo the employees, and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY! OF HEALTH AND FAMI-
LY PLANNING (SHRI A K.
KISKU): $a) Yes.
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(b) Hoporariwm bas been paid ,dm
the NéDM;G. smployees for the year
1971-72. u
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(e) The reassn for not paying hons-
rarium to the employees of the
N.DMC. during 1970-71 and 1978.78
1s that no grant was sanctioned to the
NDMC. for thiy purpose during
those years.

Coal production target scaleq dowa
by Planning Commission

6438 SHRI R. P, ULAGANAMEBI:
Will the Mimnister cf STEEL AND
MINES be pleased to state.

(a) whether Fuel Policy Cowmittee
had ongmnally suggested a target
of over 160 million tonnes of coal by
the end of Fifth Five Year Plan but
the Planning Comnussion scaled it
down to 135 million tonnes;

(b) the reasons for scalling down;
and

(c) the target of coal production
during the first year of the Fifth
Five Year Plan and whether it would
be adequate to meet the growing re-
quirements for coal 1n the face of
short supply of fuel o1l?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND \INES
éSHRI SUBODH HANSDA): (a) Yes,

ir.

(b) The Planning Commission has
assessed the demand for cqal dyring
1978-79 at 135 millioy, tonnes based on
a detailed inter-sectoral studv and the
target has been proposed accordingly
for the Fifth Plan. These estimates
might hnwever undergo revision,

{c) The target of coal production for
1974-75 is 95 million tonnes, which is
expected to meet the growing re-
quirements of con! grising put of the
short supply of fuel ofl alao.
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Wistt of the Wulklstiel Wewsmsth to
India

[V

®438. SHRI P A SAMINATHAN;
SHRI P M MEHTA.

s Will the Minister of EXTERNAL
AFEAIRS be pleased to state:

i 18) whether the date of visit of the
Pakistam: Newsmen has been com-
Imcated to India;

(b) the number of Pakistam news-
men coming to India, and

{c) i so, what facilities
provided to them?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
S8ENGH) (a) to (¢) In a communica-
tion to the Governmeént of Pakistan
dated 18th February 1974, Govern-
ment renewed 1nvitations to four
Pakistam journahsis, who had earher
been invited during 1973.73, In ad-
dition, invitations have beep extended
to five more Pakistam journalists to
visit india During their stay in India
these journalists would be treateg as
guests of the Government

will be

No 1eply has sg far been recencd
from the Government of Pakistan to
Governments communication

Inde US Jommt Fconomic Cormmssion
for Removal of Trade Barriers

6441 SHRI S N SINGH DEO
SHRI R S PANDEY

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government propose
o set up a Joint Indo-US Economc
Commission for the removal of trade
barriers between the two countries,

(b) if 85, whether the 1871 Trade
Agreément is likely to be revised 1n
this context; and

{¢) i nof, the réasons thereof?

TBE MINISTER OF STATE 1IN
1HE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH) (a) A proposal to set up
au Indo US Jomt Commssion 13
under consideration and no final de-
cision has been taken in the matter

(b) The Government has not en-
tered mto any trade agreemert with
the USA in 1871 although the trade
relations between the two countries
are proposed as one of the subsects
for review m th, proposed joint com-
mssion if and when 1 15 set up by
mutual agreement

(c) The question does not arise

Export of GoM by Ke'ar Gold Mines

6442 SHRI M RAM GOPAL
REDDY Will the Minister of STREL
AND be pleased to state

(a) whether there 1s any proposal
under consideration of Government
to allow the Kolar Gold Mieg to
expo~t and sell a certan percentage
of it~ production of gold m the 1n-
ternational market, and

(b) if s0 the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV FRASAD) (a) No
Sir

(b) Does not anise

Non-Deposit of Provident Fund Conir-
butions by Tea Companies

6443 SHRI B K DASCHOW-
DHURY Will the Minister of LABOUR
be pleased to state

(¢) whether Governments atten-
tijon has been diawn to the nomn-
deposit of Piovident Fund contribu-
tions by a number of tea companies;
and

(b) of so, the action taken agamst
the defauiting tea estate owners?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund authorities have reported
a8 under:—

(a) Yes.

(b) Action for recovery of dues
under section 8 of the Employees'
Provident Funds and Family Pension
Fund Act, 1952 has been initiated in
such cases. In addition, prosecutions
have been launched under Section 14
and damages have been levied under
section 14-B of the Employees’ Pro-
vident Funds and Family Pension
Fung Act, 1952 in several cases,

Non.Deposit of EP.F. by Great
: Eastern Hotel, Calcutta

6444. SHRI A K. M. ISHAQUE:
Will the Minister of LABOUR be
pleased to state:

(a) whether the Employees’ Provi-
dent Fund of Great Fastern Hotel,
Calcutta has not been deposited dur-
ing the last three years;

(b) if so, the action taken by Gov-
ernment; and

(c) the other private hotels which
have not deposited the Employees’
Provident Fund during the ssme
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund Authorities have intim ({-
ed as under;—

(a) The Great Eastern Hotel Ltd,
Calcutta hava not deposited Provident
Fund dues for the following perivds
during the last three years: -

(1) for September, 1871
(i.) November, 1871 to July, 1972
(it) October, 1972 to June, 1973

(iv) September, 1973 to October.
1973 and
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(v) Februsry, 397¢

(b) and (c). Prosecution bag been
launched against the establishment
for defaults upto March, 1978, Cer-
tificates for recovery have been filed
upto March, 1973 except for the pe-
riod from May, 1872 to July, 1973 for
ahich action unmder Section 7A. is in
hand. For the period from April, 1S
to December, 1973 notice under Section
7A of the Employees Provident Funds
and Family Pension Fund Act, 1852
had been issued to the Management
but instead of attending the enquiry
they paid dues for the months of
July, 1973, August, 1973, November,
1873 and December, 1973. After as-
sessing the amounis due for the pe-
riod of default, action under gections
8 and 14(2) of the Act will be taken.
There is only one Private hotel, i
M/s Tower Hotel, Calcutta in West
Bengal Region which has not paid
Provident Fund contributions for the
last eleven years or so.

avefver it ¥ ot Fafareen gfawr
g siefeat wom v ol
e
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Eftect of Fuel Policy on Production
in Agriculiural and Industrial
Sectors

8446. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of STEEL

Written Answers oo

AND MINES be pleased to state:
(a) whether the new fuel policy of
the Centre would affect adversely

the production in agricultural snd’
industrial sectors; and

(b) if so, the steps taken by Gov-
ernment to help States in the mat-
ter?

THE DEPUTY MINISTER IN THE
MINISTRY OF SEFL AND MINES,
(SHRI SUBODH HANSDA): (a)
and (b). In the context of the inter-
national oil crisis, importance is being
given to the better ang fuller utilisa-
tion of the indigenous sources of ener-
gy. This policy is not expected to
effect adversely the essential produc-
tion in agricultural and  industrial
sectors.

Effect of High Cost of Baw Materiaf
one Steel Tube Indusiry

6447. SHRI TARUN GOGOI:
SHRI NTHAR LASKAR:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether the rising costs of raw
materials affected the steel tube in-~
dustry;

(b) 1f so, to what extent; and

(c) the reasons for the high cust of
raw material; and I

(d) the steps being taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH), (a) and
(b) The main raw material for the
steel tube industry 1s steel  The rise
1n price of steel 18 bound to affect the
industry as well as all other industnes
vis-a-vis the cos' of production. How-
ever, there has been no fall in pro-
duction of steel tubes ss will be evi~



w91+ Writtea Answers APRIL, 11,1974 Writteh Answers g2
dent from the following figures o!prgduﬂ'.ion:r " . Y
Biack & Galvanised ERWx
welded steel pi stee] tubes,
Year i a:; pes s
., struciurals etg,
(tonnes) X (tonped)
k] * "l’i,\
1
1971 . . . 2,34,133 30,071
1972 . . . . . 3,22,219 29,333
1973 . . . . . . o 3525,000 (approx.) 30,000
(approx.)

s

Note ;
of the production.

(c) Increase in the price of steel is
mamly due to incregse in the cost
of production and increase in excise
duty. Another reason is the mtmduc-
tiga #f & deing_ polisy
effect .{m”.:"l 01973 Wding to

which the prices of categorles of steel
-other than plates, structural and rail-
way materials have been iitreased by
earying amounts, Thig was g revision
of the earhier ‘Cheap Steel' policy so
as to curb consumption of steel in
.arcas of lesser priority .

(@) Rise in the cost of raw mate-
rials has been as much of an inter-
national phenomenon, as in our own
country. The steps being taken are
cirected towards increasing the pro-
ductibn ¢f raw materials,

Orders with MAMC to Supply
Sophisticated Equipments tp Moder-
nise Coal Mines

6448 SHRI GAJADHAR
M1l the Munister of HEAVY
DUSTRY be pleased to state:

(a) whether Mining and Alijed
Machinery Corporation Limited has
received orders, including letters of
intent, for supplying sphisticated
equipments to modernise coal mines;
and

%) it o, the facts thereof?

WAJHI:
IN-

l‘he lbove pmdnction figures refer to the organised industry which accounts ior

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir,

(b) The Coal Mines Authority and
Bharat Qoking Coal Limited have
given letters of intent for the pur-
chase 0° equipment of the value of
Rs. 20. 00 crores and Rs. 1,20 crores
respectively.

Changes in Indian Ald to Nepal

6449. SHRI NAWAL KISHORE
SHARMA; Will the Minister of ¥X-
TERNAL AFFAIRS be pleased to
state:

(a) whether Indian aid to Nepal is
undergoing some changes; and

(b) if so, the proposed increase
and the nature of changes in the aid
and the discussions held between the
Nepalese and Indian Governments in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA RAL
SINGH): (a) and (b). Indisn aasis-
tan ‘¢ to Nepal began in 1951, To /ate
India has given about Rs. 105 crores
worth of as.istance, mostly by way
of grants for projects. The majority
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of the projects have been of an infra-
structural nature in the fields of com-
munications, irrigation and power.

Keeping in view the progress achie-
ved over the past two decades, the
two countrien have kept under review
the nature gnd content of the Indo-
Nepal economic cooperation progra-
mme. To this end, discussions were
held between high-level Planning
delegations of the two countries in
Kathmandu in April-May 1978 anq in
Dethi in February 1974. Agreements
were reached on Indian assistance to
Nepal, for the construction of a hydro-
electric project at Devighat in Nepal
and for the setting up a cement plant
in Nepal. It was also agreed that
Indian finsncial and technical assis-
tance would be provided for the con-
struction of a road linking Kath-
mandu with Dhankuta in the East.
Several other areas in which Indo-
Nepalese cooperation would be bene-
ficial were identified.

A precise indication of the increases
in aid would become available only
after the final report on the above
projects have beep prepared.

Subsidy to Aluminiem Indusiry

6451, SHRI K. MALLANNA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to  give subsidy to the Alu-
minjum Industry by reducing the
power rate;

(b) the broad outlines of
sugtained by Government
respect during 1972-78; and

(c) the nature of further reviewed
policy of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
;SHRI SUKHDEV PRASAD): (a) No
Sit,

(b) and (¢). Do not arise.
281 1.8—4, )

loss
in this
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Designing of small warships with ihe
help of French, Britain ang Ialy

6452. SHRI K. MALLANNA:
SHRI PRABODH CHANDRA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Indian Government
has approached France, Britain aud
Italy for designs of small warships;

(b) if so, the names of the coun-
tries whose design and technical
know-how to assist the Indian Navy
personnel in the assembly and ships
has been accepted by India; and

(c) the outlines of the agreement
arrived at between the two countries?

THE MINISTER OF DEFENCE
;zm JAGJIVAN RAM): (a) Yea.

() ang (c). Proposals i this regard
are under the active consideration of
the Government.

Soviet offer to supply equipment for
2 million K, W, Power Stations

6453. SHRI K. MALLANNA: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether hig Ministry has
written a letter politely refusing the
Soviet offer to supply equipment for
2 million KW power stations, saying
that for the time being Bharat Heavy
Electricals Ltd will be able to meet
the country's requirements; and

(b) it so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
At a meeting of Joint Team of Indian
and Soviet Experta on Economics and
Technical Cooperation, Soviet side in-
dicated that they could assist in set-
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ting up of large capacity thermal
power stations upto a total 2 million
KW during 1976—80 by supplying
equipment. Indian side stated that
the matter would be examined.

2. On reviewing the availability of
major plant and equipment it was ob-
served that adequite production capa-
cities had been developeq in the public
sector heavy electrical manufacturing
unitz for manufacturing the main
power gencration plant ang  equip-
ment “sr the thermal, hydro and nu-
ciear power projects. During the Fifth
Plan period, there will be only a mar-
yinal requirement for the import of
Plant and Equipment arrangements
for which _have already been made.

.o A }' )

3. The Bharat Heavy - Electricals
Limited has continuing® arrangements
for procurement of componehts and
materials from the Soviet Union for
sustaining the production necessary
for implementing the Plan Programme.

4. Over and above this, a provision
has been made for the import from
Soviet Union of 2 turbo sets of 200
MW each to meet the marginal gap
bhetwean demand and supply in  the
earlier part of Fifth Plan period. The
Soviet offer of assistant was in the
setting up of super thermal power
stations on the concept that these
would be multipla unitg of 200 MW
rating but since the capacity of
Bharat Ileavy Electricals Limiteq for
delivering 200 MW sets during the
Fifth Plap period would gather mo-
mentum and adequately cover the
requiements in the Plan period, it is
considered that no further import of
these woulq be necessary.

Accordingly  Soviet authorities
have been cuitably informed of the
position.’

ATRIL 11,
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Stoppage of Coal Mining due to
accumulation of stock

€454, SHRI SUKHDEO PRASAD
VERMA:

SHRI C. K. CHANDRAPPAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether owing to accumulation
of huge stock of coal at different coal
mines further mining of coal has been
stopped; and

(b) if so, reasons therefor and the
steps Government proposed to take to
clear the accumulated stock of coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES.
(SHRI SUBODH HANSDA) (a) No.
Sir.

(b) Does not arise.

British Press Report of alleged
subversive activities by Indian
Agents in Tibet

6455. SHRI N. K. SANGHI: Will
the Minister of EXTERNAL AFFAIRS
ne pleased to state:

() whether Government’s attention
has been drawn to a news story
published by Daily Telegraph to the
cffect that Indian agents are being
sent to Tibet to encourage subversive
aclivities there; and

(b) if so, the facts of the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(h) the allegation is totally baseless.

Retrenchment_ of Technical Army
Personne}

€456. SHRI N. K. SANGHI: Will the
Minister of DEFENCE be pleased to
state:

:{a) whether recruitment of tech-
:¥cal personnel for production and
maintenance of defence equipments

b T
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is made every year as the need for
such personnel is not met fully;

(b) if so, the yearly demand of
the Ministry for such personnel;

(c) -whether a large number of
Aimy Officers on the technical side
who were recruited during 1965
Indo-Pak War are being retrenched
whereas therc is already 3 demand
for such personne!; and

(d) the reasons for such retrench-
ment and whether any schemes have
heen formulated to absorb all such
weil experienced officers in Defence
Establishments anq if so, the outlines
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yeg, Sir.

(b) The demang is based on re-
quirements and training capacily
available. No fixeq yearly quota is
specifically laid down.

(c) and (d). Apparently the Hono-
urable Member has in mind the Tech-
nical Graduates granted Short Ser-
vice Commissions in 1965 who have
not been considered suitable for the
grant o° Permanent Commissions or
did net opt for it and who will be due
for release in 1975, on expiry of their
full extended tenure of ten years. The
number of such officers is only 16 out
of a total of 97.

These officers will, after release, be
given rehabilitation assistance by the
Director General, Resettlement Min-
istry of Defence, in the normal man-
ner and also assisted in finding civil
appointments. both in Defence Estab-
lishments and elsewherc.

Army for help to Civilian Autherities

6457. SHRI BHOGENDRA JHA:
wiil the Minister of DEFENCE the

pleased to state:
(a) how ~many o.-asions durin?

the last three years the Army has
been sent to the help of civil rutho-
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rities, in what numbers and far what
specific purpose to perform;

(b) what has been the effect on
ttic morale of the Armed forces on
their having been used to suppress
pupular discontent against the rising
rrices; and

(c) whether there is any proposal
to use the Armed forces for dehoa:rd-

ing essential commodities against

iblack-marketing; if so, the facts

thereabout? a
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) Bet-
ween 1371 and 1973 the Army was
deployed on 35 occasinos for the main-
tenance of law and order, on 34 oc-
casions for the maintenance of essen-
tial services. on 64 occasions durirg
natura] calamities, and on 76 occasions
for providing other types of assis-
tance.. The public interest will not be
served by disclosing the quantum of
troops deployed on cach occasion 2s-
pecially the forces utiilised for the
maintenance of law and order and the
maintenance of esserntial services.

{b) No adverse effect on the morale
of the Armed Forces has come to
notice ag a result of their having bezen
used in aid to Civil authorities. The
Denlovment of forces was aimed at
maintaining peace and order and ser-
vices essential ‘or the people and not
for suppressing any discontent.

(¢) There is no proposal to use the
Armed Forees for dehoarding essen-
tial commodities, against black-marke-
ting, since the special qualities of
armed forceg are not needed for cuch
purely civil administrative functions.

Production capacity of Bhilai,
Rourkela and Durgapur Steel
Plants

6453. SHRI G. Y. KRISHNAN:
DR. LAXMINARAIN
PANDEYA:
Viil the Minister of STEEL AND
MINES be pieased to state:
{a) the annual production capacity
of Bhilai, "Reurkela. ang Durgapur
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Steel Plunts and whether these are
working in a low key in view of the
coa] shortage; and

(b) if so0, to what exient and the
sieps Government have taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

APRIL 11, 1974
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(SHRI SUBODH HANSDA): (a) and
(b). The following table indicates the
annual rated capacity and provisional
figureg of production during 197374
at Bhilai, Rourakela and Durgapur
Steel Plan‘si—

(‘oco tonnes)
Rate capacity Production
Plant
Ingot  Saleable Ingot  Saleabe
Steel Steel Steel Steel
Bhilai. . . . 2500 196§ 1894 1680
Rourkela . . . 1800 1225 1081 735
Dugapur . . . . . . 1600 1239 776 375
ToTAL . . . . . 5900 4429 3751 2790
It will be noticed from the above at Durgapur Steel Plant and to some
statement that the productio, at extent at Rourkela Steel Plant on ac-

Bhilai, though below the rated capa-
city, was not in a low key.

The production during 1973-74 has
been adversely affected mainly on ac-
count of (i) severe power cuts and
power interruptions, especially in the
period April to November, 1878, dire-
ctly affecting production in all plants
except Bhilai (ii) inadequate availa-
bility of coal, again largely due to
power cuts and power interruptions
during this period. affecting the en-
tire Jharia coal-flelds leading to
curtailment in the operation of coal
washeries and of coal mining which
in turn affected steel production in all
the plants; and (iii) intermitent slow
down and industrial unrest in the
Railways. especialy in the South Eas-
tern and Eastern Railways, affecting
movement of coal and other raw ma-
terials and of finished products there-
by necessitating the imposition of
drastic cuts on production in keeping
witlt the minimal flow of raw materi-
als. The production was also affected

count of distrubed industrial relations.
It is difficult to quantity precisely the
loss of production due to coal shortage
alone .

Close Haison hag been established
and is being maintainedq with the
Ministry of Irrigation and Power, DVC
authorities, the State Governments
concerned and the Railways in regard
to the supply of power and rail move-
ment. The position is watched and
reviewed constantly.

Mining of Gold

6459. SHRI DHAMANKAR: ‘Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether a scheme envisaging a
co-ordinated programme for mining
gold, including drilling, by Gaologicol
Survey of India and underground mine
development by Bharat Gold Mines
Limited hag been formulated;
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(b) if so, when it will be taken up
for implementation; and

(c) the main features of the pro-
gramme?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). Bharat Gold Mines Limited are
already mining gold in a very small
stretch of the 60 kms long gold
bearing area known as Kolar Schist
belt. The Company has also exami-
ned the possibility of reopening some
of the mines in other well known gold
bearing areas in the country where
there hag been sporadic gold
mining activity in the past. Basedona
comprehensive study of the available
date, an integrated scheme for explo-
ration by the Geological Survey of
India and subsequent mine develop-
ment by the Bharat Gold Mines Limi-
ted has been draw up. This scheme
envigages preliminary surface ex-
ploration followed by intense sub-
surface drilling by Geological Survey
of India and further exploratory mine
development by the Bharat Gold Mines
Limited after a joint review of the
results to asses the economic viability
of the prospects, Details of the scheme
and the actual quantum of worth to
be taken up will depend on the resulis
obtained in the course of the prelimi-
nary geological surveys.

Release of land of Malappuram Uphill
Firing Range for development of
Town

8460, SHRI M. M. JOSEPH: Will the
Minister of DEFENCE be pleased 1o
refer to the reply given to Unsiarred
Question No. 4085 on the 21st March,
1974 regarding location of Malappu-
ram Uphill Firing Range and state;

(a) whether Government of Kerala
had requested his Ministry under their
letter No. 30516/B3/68|PW, and No
18875/83/71 /PW dated the 1ith Janu-
ary, 1971 and the 28th October, 1972
respectively to release the Malappu.
ram Uphill Firing Range for the deve-
lopment of the Town; and
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(b) if s0, when the final decigicp 13
likely to be taken in this regard.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) and (b). Yes, Sir.
A reply to the Government of Kerala
letter No. 30516/B3|69|PW, dated 11th
January 1871 expresing our inability
to transfer the Uphill Firing Range at
Malappuram to the State Government
was however sent vide Ministry of
Defence letter No. B50650,Q3L
(South) 88/99-Q/D(O&C), dated the
December 1971. On recipt of their
letter dated 26th October 1972 it was
decided to re-examine the matter.
The feasibility of the use of the aiter-
native Range at Melmuri by the Army
is being examined in consultation with
the Army Headquarterg and the local
military authorities. The State Gov-
ernment will be informed as soon as
a decigion is arrived at.

Sale of Spurious Drugs in States

6461, SHRI M. M. JOSEPH: Will {he
Mirister of HEALTH AND FAMILY
PLANNING be pleased to stawe:

(a) whether according to the Con-
sumer Council of India, chemists and
druggists in Uttar Pradesh, Delhi,
Rajasthan, Haryana, Punjab, Chands-
garh, Himachal Pradesh and Madhya
©radesh are reported to be sclling
large quantities of spurious medicines;

(b) whether they are indulging in
sales of samples of medicines result-
ing in the loss of large sumi to the
exchegper as the companies never pay
excise duty of samples which are
mesnt for free distribution; and

(¢) the reaction of the Governmerit
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K. KISKU):
(a) Yes. This has been alleged in the
“Survey on Drug Adultration” pub-
lished by the Consumer Council of
India.
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(b) and (c). No reports regarding
chemists indulging in sale of Physi-
cian’s samples have so far been re-
ceived. The drugs and Cosmetics
- Rules prohibit the sale/stocking of
physician’s samples by a chemist in
his premises. Both the Central and
State Government are, ¥ ever,
seized of the Yproblem of ious
-drugs and action has been initiated to
tackle the problem effectivily.

Establishment of an All India Institute
of Indigenous Medicines in Bangalore

6462. SHRI A. K. KOTRASHETTI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased tc
state:

(a) whether there is a proposal 16.
establish an All India Institute of Indi-
genous Medicine in Bangalore; and

(b) if so, the decision of Goveri-
ment and the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K.
KISKU): (a) and (b). It is proposed to
establish an All India Institute of
Indian Medicine during the Fifth Five
Year Plan whose location has not yet
been decided by the Government of
India. The main objectives of the
scheme are to develop pattern of
teaching in Under-graduate and Post
graduate education in Indian Systems
of Medicine in all its branches so as
to demonstrate a high standard of
meidcal education to all colleges of
Indian Systemg of Medicine ang allied
Institutions in Indian and to provide
facilities for research in the various
branches of Ayurveda, Siddha and
Unani Systems of Medicine.

Use of Corvette Warships for Coastal

- Defence of India

€463. SHRI PURUSHOTTAM
KAKODKAR:
SHRI P. GANGADERB:

Will the Minister of DEFENCE bLe
pleased to state:

(2) whether Corvette ‘Warships will
be used by the Indian Navy for ccas-

APRIL 11, 1974
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ta! defence; and
\b) if so, the facts thereof?
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) A pro-
posal to use corvette Warships by the
Indian Navy ig under the active consi-
deration of the Government.

(b). It will not be in public interest
to disclose further details in this re-
gard.

Soviet offer for Bharat Electronics

6464. SHRI D. K. PANDA: Will the
Minister of DEFENCE be pleased to
siate: ’ (T

(2) whether Government have dzc-

“iined an offer of the Soviet for Bharat

Electronics Limited; and

.

e ) if so, the facts thereof?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a).
Government are not aware of any
offer regarding BEL by the Soviet
Union.

(b). Does not arise.

Sale of Mozambiquans by Portug:l fo
. South African Mine-owners

€465. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn to the Press report in
a leading newspaper of the German
Deniocratic Republic that Portugel
sells every year some 100,000 Mozan:-
biguans to South African mine owners
for a period of one year; and

tb) if so, whether Government pro-
pose to instruct its Permanent Repre-
scutative at UNN. to  stir the world
ogpinion through U.N. agencies sych as
‘Hluman Rights’ etc.?
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W OF STATE [N THE
OF ¥XTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(8) Yes, Sir.

(b) As far as the Government of
India is aware, recruiting officers from
South African mines vist Mozambique
and other colonial territories in Africa
for recruiting labour for their mines.
Whenever this question hag come up
for discussion in the Commission on
Human Rights, the Economic & Social
Council and the International Labour
Organisation, India has called for an
end to such gbjectionable practices of
forced labour.
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Oman Governmeny vequest for Indjan
Dottors and Medioal Experin

6470. SHRI VIRBHADRA SINGH:
Will the Minster of EXTERNAL AF-
FAIRS be pleaseq to state:

(a) whether Government of Oman
1equested India to provide doctors and
other medical experts for that
country; and

(b) if so, the reaction of Govern-
ment of India in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRB
(SHRI SURENDRA PAL SINGH):
(a) Yes Sir,

(b) Government of India have made
all possible efforts to provide the
medical experts {p the Government of
Oman very expeditiously. Four doc-
tols are aiready there and four more
doctors will leave for Oman shortly

Mini Steel Plants in Private Sectors

8471 DR H P SHARMA: Will the
Ministey of STELL, AND MINES
be pleased to refer tg the reply given
to Unstarred Question No. 3051 on the
14th March, 1974 regarding mini steel
plants and state-

(a) the nameg of the concerng to
whom the licenceg have been issued;

(b) the criteria followed in granting
the licences to different concerns; and

(¢) whether any of these concerns
are in any way connected with the
larger industrial houses, and If so, the
details in this regard and the steps
taken in pursuance of the MRTP Act
in tke matter of issue of these licences
to prevent monopolies and cencentra-
tion of economic power?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (s), Out
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af 128 electric furnace units referred
to in the reply to Lok Sabha Unatarred
Question No. 3081 on the 14th March,
1974, 33 units hold industrial licences.
A statement showing theiy nameg is
appended. Out of the balance, 8 units
hold Letters of Intent, and 3 were
authoris¢d under the Iron and Steel
(Control) Order, and the rest are
registered with the Iron and Steel
Controlley under the Liberalised In-
dustrial Licensing Policy.

(b) In considering the grant of in-
dustrial licences, the Industrial Policy

CHATTRA 21. 1886 (8AKA)
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of Government end various other
aspects guch as availability of essential
inputs, preference for State[Joint Sec-
tor ventures, regional dispersal, scope
for exports and other relevant factors
are given due consideration.

(¢) Ameng those permitted to set
up electric furnace units so far, the
following concerns belong to 20 larger
Industrial Houses identified by the
Industrial Licensing Policy Enquiry
Committee, July 1969:—

@® J. K. Iron & Steel Co, Ltd., Kanpur, .

ii) Motilal S Mills Co.
(i) Mo KmP-dmpatm‘ ugsr Mills Co. (P)

(iii) Tata Iron & Steel Co., Adityapur.

Licence was granted on  26-12-1059 I.e
before the enactment of MRTP Act.

This unit was set up when the Industry
was exempted from the purview of Indus-
trial Licensing and became eligible for
‘COPB’ Licence subsequently.

Deo.

The comments of the Department of
Company Affairs with reference tp the
Monopolies and Restrictive Trade
Practices Act, 1960 are taken into ac-

count while examining all the propo-
sals for grant of licences under the
Industries (Development & Regula-
tion) Act, 1951,

Statement
Electric Furnace Units Licensed under Industries (Dev, and Reg.) Act, 1951.

- .

lSql. Name of Undertaking Location
0.
1 2 3
Andhra Pradesh 1. Andhra Steel Corporation L,
Visakhapatnam < - Visakhapatnam
Bihar . 2. TemIron& Steel Co.Ltd.,, Aditya- .
pur . . . . . . Adityapur
3. Usbe Alloys & Steel Ltd,, Adityapur  Adityapur
Gujarst . . . 4 Poly Steels (Indis) Ltd., Bhavnagar . Bhavnagar
Haryana . . . . Vardhman Spinning & General Milis
5 Ltd., Faridabsd . . . Faridabad
Kenla . . . 6 Steel Complex Ltd., Calicut Calicut
Madhys Pradesh . 7. Allied Steels Ltd,, Raipur Ratpur

8., Comsolidated Steels & Alloys Lid,,
Morena . . .

Morena
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10,

11,

13.
14.

1s.

17.
18.

19.

21

23.

as.
26.

a7

28.

31

32

a3

o

Mukund Iron and Steel Works,

Gogte Steels Lid.; Tarspur
State Industrisl & Investment Cor-
poration of Maharashtra .

Krishna  Steel Industries Lid,,

Bhoruka Steel Ltd., Bangalore
Andhra Stael. Corporanon .Ltd.,.

A

Chandrapur

Bombay
Bangalore

Bangalore

Punjab Concast Steels Ltd, Ludhiana Ludhisna

Tamil Nadu Industrial Develop-
ment Corporation Ltd., Arkonam .

J.K. Iron & Steel Co. Ltd, Kanpur

ng‘hi Alloy & Steels Ltd., Ghazia~

Motila] Padampat Sugar Mm:
Co. (P) Ltd., Kanpur .

Electrosteels Castings Ltd,, Ghaziabad
Modi Industries Ltd., Modi Nagar
Amrit Steels Ltd,, Ghaziabad

UP. Steels Ltd., Muzaffarnagar
Somani Steels Ltd., Unnso .
Vaid Steels Lucknow

Rainbow Steel, Ltd., Muzaffarnagar

National Iron and Steel Co. Lid.
Hindustan Iron & Steel Co. Ltd,
Calcuta . . . . .
Steel Rolling Mills of Hindustan
Indo-Japan Stecls I'td,, Howrah
Penoh Steels Ltd,, Shahganj

Sidbartha Steels Ltd., Calcutta

Siliguri Steels, Calcutta

Arkonam
Kanpur

Ghaziabad

Kanpur
Ghaziabad

Modi Nagar
Ghazisbed

Muzaffarnagar
Unnso
JLucknow

Muzaffarnsgar
Howrsh

Calcutta

Calcutta

Howrah

Siliguri
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84’12 SHRIMATI BHARGAVI
THANKAPPAN; Will the Minister of
STEEL AN o} MINES be pleased to

stlﬁ*

(a) whether any scheme for geolo.
gieal survey of different paris of
Kerala State has been gubmitted by
Government. of Kerala for implemen-
tation during the Fifth Five Year
Plan; and

{b} if so, the broad outlines thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). No scheme as such for geolo-
gical survey of different parts of

. Kerala has been submitted by the
Government of Kerala for .implemen-
tation during the Fifth Five Year
Plan. However, the proposal relating
to the minera]l investigationg to be
carried gut by the Directorate of Geo-
logy and Mining, Kerala, in the draft
outline of the Fifth Five Year Plan
of the Government of Kerala, would
involve some geological surveys, It
is proposed to conduct mineral inves-
tigation in forest areas.

Assistance to Rural Hospitals of
Kerala

6473, SHRIMAT] BHARGAVI
THANKAPPAN: Will the Minister of
HEALTH AND FAMILY PL.ANNING
. be pleased to state:

.(a) the number of rural hospitals
in the Stlte of Kerala which are re-
eeiving & ce from the Central
Government, Bistrict-wise;

(b) whether
under the

6 is any scheme
dération of Govern-

ment undés-Which guch l,n!stance is

}tobeinc'!ased and

e

o) '] so. t!\e u!ﬁ:t Mum uHhe
Scheul!
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THE DEPUTY MINITER OF

 HEALTH AND FAMILY PLANNING

(SHRI A. K. KISKU): (a) The Gov~
ernment of India do not provide sny
assistance to the State Governments
for rural hospitals.

(b) and (c). Do not arise.

Closer tieg between Pakistap and
Bangladech

6475. SHRI PRABODH CHANDRA:
SHRI R. S. PANDEY:

Will the Minister of EXwERNAL
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has bene drawn to the report
appearing in the press that India is
standing in the way of closer ties
between Pakistan and Bangladesh
and thuse threatening the plan of
tripartite meeting to be held in April,
1874; and

(b) if so, the reaction of Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Governnent has seen some Pakis-
tani press and Radip reports to this
effect.

(b) This propaganda stands exposed

: by the fact that the Tripartite Meet-

ing of the Foreign Ministries of India,
Pakistan and Bangladesh commenced
at New Delhi on 5th April, 1874 as
scheduled: Moreover, Government's
initiatives aimed &t reconciliation,

- notmalisation. of relations and estab-
* lishment of @urable pesce in the sub-

mﬁnensmtoqwenmwnhmed

reiteration.
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Visit by Foreign Minister of United THE MINISTER OF STATE N THE
Arab Emirates MINISTRY OF EXTERNAL AFFAIRS

6476, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Umited Arab Emurates
have shown keen interest in various
proposals of mutual benefit with India;

(b) whether the Foreign Minister
of United Arab Emiraies met him at
Delhy after attending the Islamic
Summit at Lahore; and

(c) 1f 8o, the outcome of the talks?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir,

(b). Yes, Sir. His Excellency Mr.
Ahmad Khalifa Al-Suwaidi, Foreign
Minister of the Unuted Arab Emirates,
paid an official wvisit to India from
February 25 to 28, 1974

(¢} During the visit of the Foreign
Minister of UAE, it was agreed that
there were prospects of collaboration
in the flelds of fertilizers, refineries,
cement plants, steel mills and other
ancillaries as well as m the exchange
of commodities required by either
country. In order ip intensify co-
operation in commercial, economic and
technucal fields, it was decided to set
up a Joint Commission for Economuc,
Technical and Scientific Cooperation,
headed by the Foreign Ministers of
the two countries.

lnvitation py Lahore JIslamic summit
to representative of Muslim
Population in India

8477. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI N. SHIVAPPA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether Government are aware
of an invitation to a representative of
Muslim population in India by the
Islamdc Summit at Lahore as reported
in the New York Press; and

(b) i g0, Government’s reaction
thereto? s

(SHRI SURENDRA PAL SINGH):
(a) Government is not aware of any
such invitation,

{b) Does not arise,

AIR. Broadcast over Statement by
Bangladesh Prime Minister about
185 POWs
6478 SHRI R. V. SWAMINATHAN:
SHRI NIHAR LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan has objected
to the Indian Government regarding
the broadcast of All India Radio over
the statement made by the Bangladesh
Prime Minister about 183 Prisoners
of War;

(b) if so, whether they have pointed
out that India is not in favour of
having good relations with Pakistan
and Bangladesh; and

(c) India’s stand in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No formal communication has
received from the Pakistan Govern-
ment in this regard.

(b) and (c). Does not arise.

Orderg to Foreign Firms for Weighing
Machines
6479. SHRIMATI PARVATHI
KRISENAN:
SHRI JYOTIRMOY BOSU:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the Directorate General
of Supplies and Disposals showed
favouritism to foreign firms while
placing orders for weighing machines,
and if so, the tacts‘ thereo!;

(b) whether the small-scale units in
the country were dit¢hed by Govern-
ment in this connectien; and

{¢) whether Governmient have re-
ceived any complaint from them, wiil
if 30, the main points thereof?
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THE MINISTER OF SUPPLY AND
REHARILITATION (SHRI R. K
KMADILKAR): (a) and (b). No, Sir.
Orders were placed with large scale
ap well as small scale units taking
into coneideration the following im-
portant factors:-

(1) Acceptability of the product

offered by each {enderer and their
past performance;

(i) their capability and capacity
to successfully undertake supply;
and

(1ii) availability of the facility
with each firm to provide ‘after-
sale-service to P. & T, consignee« all
over India

Details of the firms, with whom contracts were placed, are as follows :

S1. No. Name of firms

Category to which they belong

1. M/s. Libra Industries, Bombay.

2. M/s. Asiatic Machinery Corpn, Howrah,

Small Scele Unit,
Small Scale Unit,

3. M/s. Nane Tulemsn Mg Private Ltd,,

yderabad.
4 MJs. Avery (I) Ltd,, New Delhi

Small Scale Unit,
Large Scale Unit.

(¢) One of the SSI Units had re-
presented to this Department for the
award of the contract for the full
quantity. Samples of the machines of
this particular SSI Uhit, when tested
by the National Physical Laboratory,
however, did not meet the specifica-
tion. Notwithstanding this and purely
from the view-point of affording as-
sistance to the SSI Unit and thereby
creating scope for future purchases
from SSI Units, a contract (valve
Rs. 8,35560/-) was awarded to this
Unit subject to the condifion that the
bulk supply should be defect-free.
Fresh bulk samples tendered by the
firm have agaln been tested by the
National Physica]l Laboratory but a
number of deviations have been de-
tected. The fim have already been
advised to tender defect-free bulk
supply.

Shortage of X-Ray Films in uovern-
ment Hospitals

6480. SHRI BIRENDER SINGH
RAO: Will the Minister of HEALTH
AND FAMILY PLANNING be
pleased to state:

(a) whether there has been an acute
shortage of X-ray films in the Gov-
ernment Hospitals throughout the
country;

(b) if so, the reasons thereof; and

(c) the steps taken or proposed to
be taken by Government to ensure
regular supply of requisite quantity
of X-ray films to Government hospi-
tals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) No.

(b)Y and (c). Do not arise.
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Achievement in Family Planning Pro-

grammes by Orissa during Fourith
Plan Periog

6483. SHRI GIRIDHAR GOMANGO.
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: _

(a) the district-wise family plan-
ning ‘programmes achieved upto the
ond of Fourth Plan of Orisss;

APRIL 11, 1974
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(b) what was the total population
of the State in the beginning of the
Fourth Plan and the rate of birth ¢on-
trol at the end of Fourth Plan; and

(c) the steps taken in the tribal
areas of the State to check the un-
justified birth control measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) A statement
giving the required information on
achievements during the Fourth Plan
period (1869-70 to 1973-74 upto Janu-
ary, 1874) is attached.

(b) According to the estimates of
the Expert Committee on Population
Projections, the total population of
Orissa was 20.94 million as on 1st
March, 1969

The estimates of birth rates at the
end of Fourth Plan are not yet avail-
able, However, the estimate provided
by the Sample Registration Scheme
of the Registrar General of India gives
343 births per thousand of population
in Orissa State for 1972 as against
382 in 1969 thereby showing a reduc-
tion of 10.2 per cent.

(¢) ¥amily Planning is a voluntary
programme and there is no element
uf coercion in 1t. Instructions have
hen issued by the Goverfiment of
India that in Tribal areas grester em-
phasis should be placed on health care
rather than on family planning. Pro-
vision for educition and services of
family planning sre, however, made
aﬂﬂlble.-’
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Statement

District-wise achievements in Family Planning Programme in Orissa State during ths
Fourth Plan Period (1969-70 to 1973-74 (Upto January, 1974).

District Sterilisation IUD Eq. CC Total
users Acceptors
1973-74
1. Balasore 35,385 33,015 2,262 70,662
2. Bolangir 2 : 13,827 5,990 1,107 20,924
3. Cuttack R7,129 41,799 2,839 1,31,767
4. Dhenkanal 19,502 10,048 2,430 32,340
5 Ganjam 37,533 17,982 3,514 59,029
6. Kalahandi ” 2 < 21,561 5,709 1,093 28,363
7. Keonjhar 24,325 18,773 1,653 44,751
8. Koraput 5 51,824 8,449 1,594 61,867
9. Mayurbhanj . . B 47,172 28,706 2,441 78,319
10. Phulbani . . . 9,235 7,806 1,841 18,882
11. Pur . . ; . 33,228 16,421 3,088 52,737
12, Sambalpur . ¢ . 25,510 7-441 3,028 35,979
13. Sundergarh 22,462 11,135 2,631 34,228
TotaL 4,27,053 2,13,274 29,521 6,69,848

Implementation of Minimum Wages
Act in Orissa

6484. SHRI GIRIDHAR GOMANGO:
Will the Minister of LABOUR be
please dto state:

(a) how far the Minimum Wages Act
of Orissa has been implemented in
the Scheduled Areas of the State to
provide the reasonable wages to the
uneducated tribal labourers go far;

(b) the present rate of wages pro-
vided to the labourers by the contrac-
tors of different departments; and

(¢) the steps taken by the Ministry
in this regard and the proposals and
programmes for the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF I.ABOUR (SHRI BAL.

" GOVIND VERMA): (a) to (c). The

matter falls largely in the State
sphere. So far as the Central Gov-
ernment is concerned minimum wage
rates have been fixed/revised in those
employments in relation to which the
Central Government is the ‘appro-
priate Government’, These wage rates
cover all places of employment and
are enforced through the officers of
the Central Industrial Relations
Machinery’ who are instructed to en-
sure effective implementation.

Details regarding tht actual rates
of wages paid by contractors are not
available. However, action is taken
whenever complaintg about payment
of wages less than those notified, are
brought to the netice of enforcement
officers, ’



123 Written Answers
Bullding of Roads by Border Reads
Organisation

6485 SHRI SYED AHMED AGA:
Wil the Minister of DEFENCE be
pleased to state:

(a) the time by which the Border
Roads Organisation will build roads
connecting Donwari to Gurez, Machil
to Kalaroo and Chowkibal to Deng-
dar; and

(b) when a bridge will be built
over Madhumati nalla fit for 3 ton
lond carriers?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a). Form-
ation works on Chowkibal-Tangdhar
road Are planned to be completed by
1975-768 and surfacing works by 19877~
78. Donwar: to Gurez and Machil to
Kalarop roads are not in the program-
me of the BR.D.B.

(b) A 3-ton Bailly bridge over
Madhumati nalla will be available by
the end of 1974-75.

Exodus from Nerth India

6486, SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

. (a) .whether there has been exodus
from North India to foreign lands dur-
ing.the last ane year;

.'(lb') it so, the reasons for such an
exodus; and

(¢) the tota] number of persons who
went abroad during®each of the last
two yenrs?

THE MINISTER OF STATE IN THE
m'NTSTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a)~tp (). Government is not aware
6t afy significant large-scale emigra-
Hibn ‘Hom North Indtia to forelgn coun-
tefed diifing the last year.

AFRIL 11, 1974
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Vacant Plotg and thelr Auction in Re-
habilitation Colonies in DelhiNew
Delhi

6489. SHRI AMJESH: Will  the
Minister of SUPPLY AND HEBHABI-
LITATION be pleased to state:

(a) the number of vacant plots in
each block, in each Rehabilitation
Colony in New Delhi/Delhi;

(b) the number of plots, in each
block in the above Rehabilitation Co-
lonies in New Delhi[Delhi, which have
been auctioned in the last three years;
and

(¢) the tota] income therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND
REHABILITATION (SHRYI G
VENKATSWAMY): (a) A statement
showing the number of vacant' ploth
in each block, in Rehabilitation Colo-
nies in New Delhi/Delhl is laid gn,the
Table of the House. [Placed.in Lébe
rary. See Np. WLWT-#887/14). .This

does, ngt tnclude. plote avaliable . for
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disposal but which are under
croachment.

en-

(b) A statement showing the num-
ber of plots in each block, in the
Rehabilitation Colonies which have
been auctioned during the last three
years is laid ogp the Table of the
House. [Placed in Library. See No.
LT-6687/74].

(c) Rs. 95,15,900.60.

Processing of Coke by Private
Manufacturers

6489. SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased tc state:

(a) whether Government have al-
lowed some private manufacturerg to
process coke in certain States; and

(b) if so, the salient features and
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Government of Bihar has regis-
tered until 13th July, 1973, 53 units
for manufacture of hard coke on a
temporary basis and four units on
permanent basis. Aiter 13th July,
1973, 13 units earlier registered on
temporary basis were established on
permanent basis. The conditions gov-
erning registration and the reasons are
being ascertained from the State
Government.

*Health Centres in Rural Areas
- of Orissy

6490. SHRIL SHYAM SUNDER
MOHAPATRA. Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the present number of Health
Centres in Orissa’s rural area; and

(b) whether Government - have
plans to establish more and -what is
281 L.S.-—8.
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the number compared to population
of Orissa and particularly in Adivasi
areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. X.
KISKU): (a) and (b). There are 313
Primary Health Centres and 1665 sub-
centres (as on 30-9-1973) for provid-
ing medical and health care facilities
to 2,00.99,220 rural population (accord-
ing to 1971 census) in Orissa State.
Against this the tribal population is
49,24,582. One 'more Primary Health
Centre is to be established in that
State. On an average one Primary
Health Centre covers a population of
about 64,000,

Appointment of a Labour Leader as
General Manager in Durgapur
Steel Plant

6491. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL, AND MINES be pleased to
state:

(a) whether in Durgapur teel
Plant appointment of a Labour Lea-
der as General Manager hag reduced
labour trouble; and

(b) if so, the number of man-days
lost in this plant and other steel
plants comparatively?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
There has been some improvement in
the climate of industrial relations in
Durgapur since the appointment of the
present General Manager.

(b) The number of man-days Inst
during any particular period is depen-
dent on 3 number of various kinds of
factors. not all of whlch are under the
control of the Management or are the
result of industrial relation problems.
It would not be correct to draw con-
clusions by comparing man days lost
in Durgapur Steel Plant with man-
days losgt inp the other steel plants.
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The number of man-days lost has
generally been higher in Durgapur as
compared to the other steel piants.
During 1972-73, the man-hours lost in
Durgapur, Bhilai and Rourkela Steel
Plants owing to work stoppages were
as under:~—

Plant Loss of man-hours

to work stoppages.

due

1. Bhilai Steel Plant 5,131

2. Durgapur Steel Plant 261,487

3. Rourkela Steel Plan 20,064

Change in Pak Policy towards Diego
Gareia Island

6492, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
siate whether the Pak Government
has changed itg policy towards Diego
Gareia Island?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The Government of Pakistan have
subscribed to the United Nations
General Assembly Resolution declar-
ing the Indian Ocean a zone of peace.
Government have recently seen a
press report of April 2, 1974 from
Pakistan quoting the Pakistan Minister
of State for Defence and Foreign
Affairs as saying:—

“If the British Government make
particular facilities available to the
US Government. there is nothing
we can do about it.”

Based on this statement only, it is not
possible to conclude that there has
been any change of policy.
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Man-hour lost in Rourkela Steel
Plant during 1973-74

6493. SHRI SHYAM SUNDER
MOHAFPATRA:. Will the Minister of
STEEL. AND MINES be pleased to
state the number of man-hour lost in
Rourkela Steel Plant during 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
number of man hours lost in Rourkela
Steel Plant during 1973-74 due to
labour troubles wag 51,008,

Non-Deposit of E.P.F. py M/s. Globe
Motors, Delhi

6494. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of LABOUR
be pleased to state:

(a) whether in spite of orders issued
by Local Provident Fund Authorities,
M/s. Globe Motors, Delhi, neither
deposit ithe amount deducted from the
salaries of employees nor their own
contribution towards Employees Pro-
vident Fund;

(b) the number of times with dates
the local Provident Fund Authorities
ingpected the record of M/s. Globe
Motors, Delhi regarding non-deposit
of the amount of Employees Provi-
dent Fung Contributions; and

(c¢) if so, the number of times the
above firm has become defayjter and
the reasons for not taking any action
againgt them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authoritieg have reported as
under: —

(a) The Management of M/s. Globe
Motors Ltd., Delhi committed default
during the period May, 1967 to Jan-
uary, 1970 in the payment of Provi-
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dent Fund contributions. Legal action
by way of revenue recovery and pro-
secution proceedings was initiated
against the establishment from time
to time but the Company got a
Scheme of arrangement for liquidation
of grrears in instalments approved by
the High Court of Delhi which stayed
the prosecution proceedings. The
establishment has paid 5 (five) instal-
ments and has moved the High Court
for the extension of period of payment
of the final instalment of about
Rs. 9,872, representing employers’
share which is being opposed by Em-
ployees’ Provident Fund Organisation.
The establishment has deposited the
provident fund for the period Febru-
ary, 1970 to February. 1974.

(b) After February, 1970, the estab-
lishment was visited 5 times in 1970
and once during 1971, 1973 and 1974
by the Provident Fund Authorities.

(c) After February, 1970 the estab-
lishment delayed payment of provident
fund contributions 5 times in 1970. 7
times in 1971, 3 times in 1972, 3 times
in 1973 and 2 times in 1974. Prosecu-
tion was not launched as the delay in
payment was for short periods and
payments were received,

Indo-Singapore Naval Cooperation
Talks

6495. SHRI M. S. SANJEEVI RAO:
SHRI BANAMALI BABU:

Will the Minister of DEFENCE
be pleased to state:

(a) whether Indo-Singapore Naval
Cooperation for the training facili-
ties and assisting for the production
of missile gunboats for Singapore
Navy were discussed in March, 1974;
and

(b) if so, the outcome thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No.
Sir.

(b) Does not arise.
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Achievement of Family Planning Tar-
get by Andhra Pradesh during
Feurth Plan

6496. SHRI M. S. SANJEEVI RAO:

will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether the target of family
planning in the rural areas of Andhra
Pradesh has been fully achieved for
the Fourth Plan period; and

(b) if not, the the
same?

reasong for

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Targets are
not fixed separately for rural area. It
is, therefore, not possible to assess the
extent of achievement of targets in
the rural areas of Andhra Pradesh.

(b) Does not arise.
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Medical facilities provided to Harijans
and Tribal Areas of Orissa during tke
Fourth Plan

6603. SHRI BANAMALI BABU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the target of medical
facilities to be extended to Harijans
and Tribal areag and other backward
areas of Orissa have been fully
achieved during the Fourth Plan
period; and

(b) if not, what is the shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. X.
KISKU): (a) and (b). The State
Government of Orissa has achieved
the target of establishing one primary
health centre per block during the
Fourth Plan period in all the Com-
munity Development Blocks except-
ing one. The tribal areas and other
backward areas are covered under the
community development blocka.

Commonweaith Prime Ministery’
Cionference, 1974

6504. SHR1 P. G. MAVALANKAR:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:
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(a) whether a meeting of the Com-~
monwealth Prime Ministers’ Confer-
ence ig scheduled to be held in 1974
an” if so, when and where;

(o) whether the Commonwealth
Secretariat in London has been send-
ing any routine or special communi-
cations to India and other member
countries of the Commonwealth of
Nations during  the interim period
between two such Conferences; and

L 3

(c) if so, the main indications of

2uch communications?

THE MINISTER OF STATE IN THE
MINiISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Yes, Sir.

(c) Ag is the normal practice, com-
municationg from the Commonwealth
Secretariat after the Heads of Govern-
ment meeting in Ottawa in August,
1973, have dealt with a variety of
subjects with regard to the steps taken
by the Commonwealth Secretariat in
implementing the decisions taken or
examining the proposals suggested by
the Commonwealth Heads of Govern-
ment meeting.

Opinion of Heads of Armed Forces
regarding Army calleq for maintain-
ing of Law and Order

6505. SHRI P, G.. MAVALANKAR:
‘Will the Minister of DEFENCE be
pleased to state:

(a) whether the Heads of the three
units of Army, Air ‘and Navy Forces
nave ‘expiutsed their opinion and
‘roncern er the frequent use of armed
forces for assisting the civilian autho-
rities to maindain law apgd order
situation iy various ,pﬁrts of the coun-
try; and

e -—‘V~

CIABY i S0, Governmeut’ :
thereto? ,_.,;__:,.

" reaction
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

(b) Does not arise, )

Improvement in Services in Civil
Hospitals of Ahmedabad

6306. SHRI P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whelier Government are aware
that the Civil Hospitals in Ahmedabad
and other places in Gujarat are over-
crowded, understaffed’ and inade-
quately equipped; and

(b) if so, the steps being taken by
Government to remedy the situation
and improve the medical services and
facilities at the said hospitals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KTSKU): (a) Civil Hospital in Ahme-
dabad and other hospitals of the State
Government are slightly over-crowded
but they are adequately staffed and
equipped.

(b) Schemes for increasing the
number of beds and other amenities
in the hospitals have been included in
the State Plan.

Reopening ¢f Shahjahanpur Ordnance
Clothing Factory:

6507. SHRI JITENDRA PRASAD:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the. O.P.B. .section of
the Ordnance Clothing Factory, Shah-
jahanpur which was eclosed: a = few
months ago-is going to reopen shortly,
and .

(b) whether Gaovernment are
considering to’ cancel the edhntracts
.given to private parties for the work
which wads done by the O.P.B. so that
this . work is -given to the Orgmance
Clothma Factory and the O.P.B. sec-
tien~can-fanctipF-at ‘the ‘earliesth”

)
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THE MINISTER OF STATE
{DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
Yes, Sir.

(b) No contracts to private parties
were given for the work which was
being done by O.P.B. Section and the
question of cancellation of any such
-contracts therefore doeg not arise,

Embezzlement in Shahjahanpuy
Ordnance Clothing Factory

6508. SHRI JITENDRA PRASAD:
Will the Minister of DEFENCE be
pleased to state:

(a) whether a case of embezzlement
has taken place in the Ordnance
‘Clothing Factory, Shahjahanpur and
a large amount of money is involved;
and

(b) if so, the action taken by
Government in this regard?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) The concerned individual has
been placegd under suspension and
further investigation is underway.
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Centirel on Price of Conl and Ocke by
Miainrasiira

6512, SHRI M. KATHAMUTHY: Wil
the Minister of STERS AND JENES
be pleased to siate;
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(2) whether Government of Maha-
rashtra have imposed a control on
prices of coal and coke; and

(k) if so, the facts thereof?

TEE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The information ig being collec-
ted and will be laid on the Table of
the House.

Grant of HR.A. & C.C.A. to Employees
of Navaj Armament Depot, Alwaye

6513. SHRI C. K. CHANDRAPPAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the employees of the
Naval Armament Depot, Alwaye, had
demanded HR.A. & C.C.A. from the
date of the formation of the Cochin
Corporation;

(b) the facts in thig regard;

(¢) whether the employees called
for a protest boycott of pay for Jan-
uary. 1974 due to this; and

(d) what are the steps the Govern-
ment intend to take to settle this
problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yes, Sir.

(b) Under the rules, Defence civi-
lians whose place of duty is in the pro-
ximity of a qualified eity (Cochin in
this case) and who of necessity have
to reside within that city may be
granted the Compensatory (city) and
House Rent Allowances as admissible
in that city provided:—

(i) the distance between the
place of duty and the peri-
phery of the municipal limits
of the qualified city does not
exceed 8 kms; and

(ii)the staff concerned have to
reside within the qualified
oty out of necessity %e. for
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want of acommodation near-
ey their place of duty.

The above conditions are now ful-
filled in respect of the civilian emp-
loyees of the Naval Armament Depot,.
Alwaye.

(c) Yes, Sir. The Union called for
a pay boycott in January, 1974 which
was called off subsequently.

(d) Orders granting House Rent
and City (Compensatory) Allowances
at Cochin rateg to civilian employees
of Naval Armament Depot, Alwaye
with effect from 1-12-73 have been
issued on 8-4-1974.

Representation from Kerala State
Burma-Ceylon Evacuees
Association

6514, SHRI C. K. CHANDRAPPAN:
Will the Minister of SUPPLY AND

REHABILITATION be pleased to
state:
(a) whether Government have.

received representation from the
Kerala State Burma-Ceylon Evacuees:
Association about their grievances and
seeking remedies;

(b) if so, the contents thereof; and:
(c) the decision taken thereon?

THE DEPUTY MINISTER IN THE,
MINISTRY OF SUPPLY AND RE-.
HABILITATION (SHRI G. VENKAT-.
SWAMY): (a) Yes, Sir. A represeh-.
tation, dated the 10th October, 1973
addressed to the Prime Minister, was:
received from the Association.

(b) The Assoociation requested that:

(i) The orders of the Goverrment
of Keralag for realigation, as
* revenue recovery, of the am-
ounts due from the repat-
riate families, who had de-
faulted in making timely re-
payment of loans advanced
to them, should be revoked;

@i) Half the amount of loan
should Ve converted into
grant, while the other halt
should be interest free; and
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(iii) Adequate compensatian
shoulgy be paid for the pro-
perties left in Burma and Sri

Lanka.

(c) The Government of Xerala
have intimated that, in cases of acute
distress among repatriates, they have
stayed revenue recovery action and
maximum extension of time for re-
payment of loan is granted.

It is not posible to concede to the
request regarding conversion of half
the loans into grantgs and half into
interest free loans.

There is no scheme for payment of
compensation by the Government of
India for properties left by repat-
riates in Sri Lanka and Burma. How-
ever, in the case of repatriates from
Sri Lanka, transfer of assets up to Sri
Lanka Rs. 75,000 per family is allow-
ed by the Government of Sri Lanka.
As regards, Burma, recently, the
Working People’s Daily, Rangoon,
published a notification of the Gov-
ernment of Burma inviting direct ap-
plications for compensation in respect
of mational and foreign owned enter-
priseg nationalised under the Business
Nationalisation Law, 1963, ang the
Socialist Economic System Establish-
ment Law, 1965.

Location of proposed Regional Pass-
port Office in Kerala

6515. SHRT C, K. CHANDRAPPAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
2392 on the 7th March. 1974 and state:

(a) whether  Government have
decided about the location of the pro-
posed Regional Passport Office in

~Kerala; and

» . «(b) when this new RB@ is likely
to star{; funetioning -in Kerala?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. It has been decided to
locate the Regional Passport Office for
Kerala, at Cochin,

{(b) The new office has beep func-
tioning as a separate unit in the exist-
ing premises of the Madras office
since 30th March, 74. The unit will
move to Cochin when the necessary
office building anqg otlier facilities are
acquired and arrangements for bifur-
cation are completed.

Bachelors in the Country

6516. SHRT PRIYA RANJAN DAS
MUNSI: Wil] the Minister of HEALTH
AND FAMILY PLANNING be pleased
to refer to the reply given to Unstar-
red Question No. 1312 on the 28th
February, 1974 regarding Vasectomy
Tubectomy operations in the country
in 1973 and state:

(a) whether the Ministry has made
any survey to understand the per-
centage of bachelors in our country
and the average age of marriage also
at the present moment; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY AF HEALTH AN FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA) (a) and (b). The Mi-
nistry of Health and Family Plan-
ning has not carried out any survey

-to estimate the percentage of bache-

lors-in the country. However, accord-
ing to 1971 census, 36.8% males and
22.0% females aged 10 years and
above are unmarried in the country.
As for average age- at marriage, a

‘recent All Indja Survey carried out

by the "Opera‘ions ; Research Gruup,
Baroda in.1§70n71 with financial as-
sistance from thig - Ministry revealed
that the average age at marriage for
husbands and wives married-- durirg

‘1986-70 were 23.8 years -and 18.3 yeurs
- .respectively
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Memg from Officers’ Association of
purgapur Steel Plant

6517. SHRI PRIYA RANJAN DAS
MUNSI:

SHRI ARJUN SETHI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Ministry have
received any memorandum or white
printeg paper entitled for people and
Parliament to judge from the officers’
association of Durgapur Steel Plant;

(b) if so, whether the Ministry have
studied those problems; and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA). (a) Yes,
Sir.

(b) and (c). The memorandum is
an expression of the views of the
Officers’ Association on some prob-
lems of the Durgapur Steel Plant and
also on some of the events that took
place there. The Management of the
Plant are competent to take suitable
action in respect of the problems men-
tioned in the Memorandum. No spe-
cific action is considered necessary at
Governmen$ level.

Doctors working in Primary Heal
Centres '

6518. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed. to state:

.. (a) whether his. Ministry has made
any .survey .about the primary health
centres in our country ag top how many
- M.B.B.S. doctors-are functwmng there
dn the vﬂlages

- (b) whether the,problem of doctor’s

‘service. in the village hospitals has *
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bsen analysed .‘by the Ministry and
remedies found out; and

(¢) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) Although no survey
has been conducted, Government are
aware that a majority of the Primary
Health Centres in the State/U.T. Gov-
ernments are manned by M.B.B.S.

doctors.
(b) and (c). Problemg like bad
communication, lack of educational

and physical facilities, absence of ba-
sic amenities, fear of social and pro-
fessional isolation of doctors serving
in village hospitals have been noted.
The following steps have been taken
by the Government of India as well
as by the State|U.T. Governments:

Government of India

A special allowance of Rs. 150/-
p.m. is given to doctors of primary
health centres who have to work in
disadvantageous areas.

STATE/U.T. GOVERNMENTS

1. Formation of unified cadre of
doctors working in rural as
well as urban areas.

2. Provision of a total package of
incentives suckh as grant of
rural allowance, transport
facilities, free furnished quar-
ters, protected water supply,
electricity ete. ,

3. Improvement of physical taci-

y - lities of Pr1mary Health Cen-

‘s ytrﬁs part1culgrly in respect of

buildings, ‘residential  quar-
ters etc.

4. Re-employment of retired doc-
tors willing to serve in rural
areas.

5. Grant of advance inerements
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6. Provision of adequate quantity
of medicines and equipment
in primary health centres.

7. Some States have also offered
scholarships/stipends to the
medical students for binding
them for service in rural areas
for certain number of years.

Mass Media fot¥ Family Planning in
Villages

6519. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of HEALTH
AND FAMILY PLANNING bz pleas-
ed to state:

(a) whether any attempt was made
by his Ministry to effectively organise
family planning programme in the
villages and slums through mass
media; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJ-
J1 BASAPPA): (a) The Family
Planning Mass Education activities,
utilising all available media and me-
thods, are organiced both in the rural
as well ag urban areas including the
slums,

(b) As a result of the broad-based
mass education activities carried out
so far, wide awareness about family
planning has been created, both in the
urban as well as in the rural areas.
Studies indicate that a majority of
the people now have favourable atti-
tudes towards family planning.

Inefficient Administration of Pmplo-
yees’ Providegd Fund

8520. PROF. MADHU DANDA-
VATE: Will the Minister of LABOUR
dbe pleased to state:

(a) whethep the Maharashtra
dmanch of the INTUC has drawn the
attention of his Ministry to the in-
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efficient administration of the provi-
dent fund by employers as well as
Provident Fund authorities;

(b) whether it is alleged that as a
result of this inefficient administra-
tion in various States, more than
Rs. 20 crores have been swallowed by
the employers, by not depositing the
accumulated Provident Fund con-
tributions with the Government; and

(¢) if so, what steps are proposed
to end these malpractices?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA). (a) ang (b). A
report to this effect has appeared in
the Economic Times dated the 14th
March, 1974,

(c) The Provident Fund Authori-
ties have reported that the Provident
Fund contributions in arrear as on
30-9-1973 stood at Rs. 19.35 crores as
against Rs. 20.66 crores as on 31-3-
1972. The arrears represent only 1.9%
of the total collection of contributions
in respect of unexempted establish-
ments. Bulk of the arrears relate to
financially weak-units. Ag the pro-
visions in the Employees’ Provident
Funds ang Family Pension Fund Act,
1952 were found inadequate to deal
with the problem of defaults, the
Act has been amended with effect
from 1-11-1973 making penal provi-
sions more stringent to deter the
employers from defaulting i, payment
of provident fund dues. Pyrovident
Fund Authorities are taking following
measures in connection with the de-
faults: —

(i) In appropriate cases, prose-
cutions are launched under
Sectio; 14 of the Employees’
Provident Funds and Family
Pension Fund Act, 1052

(ii) Revenue Recovery proceed-
ings are initiateq under Sec-
tion 8 of the Employees’ Pro-
vident Funds and Fumfly
Pension Fund Aect, 1952.
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(iii) In suitable cases, complaints

_are _filed with the Police/
Courts under section 406/409
of the I1.P.C.

(iv) Penal damages are levied
under Section 14-B of the
Employees’ Provident Funds
and Family Pension Fund
Act, 1952. ’

(v) In some cases, the establish-
ments are afforded a chance
to pay the dues in suitable
instalmentg subject to wpro-
duction of adequate gua-
rantee, surety etc.

(vi) I the cases of Textile Mills
which have gone into liquida-
tion, reconstruction schemes
drawp up by them ar, exa-
mined on merits.

‘Trade Uniop in National and Grind-
lays Bank

6521. PROF. MADHU DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) whether the management of
the National and Grindlays Bank Ltd.
has. violated agreements and settle-
ments with the Employees’ Union in
‘the Bank;

(b) whether the management has
derecogniseq the Union from 1Ist
November, 1971;

¢e) whetner the Court has passed
strictures. against the -management of
Bank anq restraineg the Bank from
holding enquiries against two acti-
vists of the Union who are vindic-
tively charge-sheeted; and

¢d). what, steps are proposed to put
an end to the anti-Union and unfair
labour practices of the Rank:manage-
ment?

THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GQVIND VERMA): .(a) to (d). In-
formation. i3 being collected. .
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Top Posts of C.M.A.

6522. DR, LAXMINARAYAN PAN-
DEYA: Will the Minister of STEEL
AND MINES be pleased to state the
number of posts of top positions in
Coal Mines Authority which have
gone to the officers of Natjonal Coal
Development Corporation after na-
tionalisation of coa] mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
Boarg of Directors of Coal Mines Au-
thority Ltd., presently consists of a
Chairman and 13 Directors including
six Functiona] Directors. Out of them.
the Chairman and four Functional
Directors were working in the Na-
tional Coa} Development Corporation
at the time of the formation of Coal
Mines Authortty Ltd.

Celebration of Hanna Battle Day by a
Batalion of Dogra Regiment
6523. SHRI S. A, MURUGANAN-
THAM:
SHRI B. S. BHAURA:

Will the Minister of DEFENCE

be pleased -to state:

(a) whether a battalion of the
Dogra Regiment celebrated the Hanna
Battle Honour Day in the forward
area recently;

(b) if so, the facts thereof;

(¢) whether Hanna Battle Day was
the part of the first world war; and

(d) if so, why it was necessary for
the National Army to celebrate the
day?

THE MINISTER OF DEFENC
(SHRI JAGJIVAN RAM): (a) V
Sir.

(b) The Third Battalion of the
Dogra Regiment celebrates ~ Hatna
Battle Honour Day on the 21st Janu-
ary eyery yeat, fo commemorate their
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victory ip the Battle of Sheik Sasd and
Hanna fought in Middle East on the
21st January, 1916, during World War
I, in which the Unit display .supreme
gallantry. L|Nk Lalla of the Unit was
awarded the victoria Crosg for his
performance of supreme order in that
battle,

(c) Yes, Sir.

(d) The traditiong of great valour
and supreme sacrifice of a Regiment
art built up on itg sustained perform-
ance over a period of time in battleg in
which it partakes. To maintain and
further strengthen such traditions, it
is customary in the Services. to ceie-
brate every year their memorable
victories whether pertaining to pre-
independence or  post-independence
period.

The old Battle Honour days of
Wurld Wars I and II are being gra-
dually replaced by new Battle Honour
days in the case in Units who have

distinguished themselves in recent
aggressions/conflicts after Indepen-
dence.

Pending Claims of Dock Labourers
with Board

6524. SHRI ARJUN SETHI; Will the
Minister of LABOUR be pleased to
state.

(a) whether a number of claims of
dock labourers are pending with the
Board for finalisation and payments
for Provident Fund, Gratuity;

(b) whether this is due to negli-
gence of the authorities; gnd

(e) if so. the steps taken or propos-
ed to be taken by Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to ¢).
The information ig being collected and
will be laid on the Table of the House.
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Strike by Employees of Delhi Water-
Supply and Sewage Disposal

Undertakings

6525. SHRI B. S. BHAURA: Wil
the Minister of LABOUR be pleased
to state:

(a) whether a Section of the em-
ployees of the Delhi Water Supply
and Sewage Disposal Undertakings
decided to go on a token strike on the
20th March, 1974; and

(b) if so, their demands and Gov-
ernment’s response thereto?

THE DEPUTY MINISTER IN THE.
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
According to the information supplied
by the Delhi Administration, 150 out
of 250 workerg of the Water Supply
ang Sewage Disposal Undertaking of.
the Municipal Corporation of Delhi
resoried to a token strike on 20-3-74
over their following demands:—

(i) Filling up of temoprary posts-
of Drivers ang certain other
vacant posts;

Appointment of Muster Roll
Drivers to the post of clea-
ners;

(ii)

(ili) Appointment of Beldars;

(iv) Revision of pay scales of
Head Mechanic, Lineman,
Pump Drivers and Assistant
Pump Drivers;

Introduction of Work Charge
System;

)

-

. (vi) Reorganisation scheme; and
Implementation of rationali--
sed pay scales of 21 catego-
ries.

(vii)

With a view to averting the strike,.
a bipartite meeting betwee, the ma~

 hagement and the representatives of’
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workers was held on 18-3-74 and some
important decisions were reached.
On 19-3-74 both the parties appeared
before the Conciliation Officer, Delhi
‘when the Union representatives said
that they would try and prevail upon
the other representatives of the Union
and the workerg not to proceed on a
token strike. Despite this, the strike
took place on 20-3-74.

Strike Threat by Electricity Industry
Workers

£326. SHRI B. S. BHAURA: Will
the Minister of LABOUR be pleased
to state:

(a) whether the Electric industry
workers have decided to launch a
continuous all India strike; and

(b) if so, their demands and Gov-
ernment’s response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
According to press reports the electri-
city workers have a proposal to go
on a strike if the Electricity Wage
QGuidelines Committee is unable to
come to an acceptable decision on the
question of wages.

Managing Director of Bokaro Steel
Plant

6527. SHRI B. S. BHAURA: Will
the Minister of STEEL AND MINES
be pleased to state:

v(a) whethler = Government have
decided to relieve the Managing
Director of Bokaro Steel Plant; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
reference presumably is to the pre-
vious Managing Director of Bokaro
Steel Limited who relinquished charge
on the 11th March, 1974.
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(b) The Officer was on deputation
to Bokaro Steel Limited from the
Ministry of Defence and has reverted
to his parent cadre.

Investigations regarding Coal-Based
Petroleum

¢6528. SHRI S. N. SINGH DEO: Will
the Minister of STEEL AND MINES
he pleased to state:

{z) the number of times Geological
Survey of India conducted investiga-
tions regarding coal-based Petroleum
in the country, date-wise, area-wise,
during the last three years;

{(b) the results of the Survey con-
ducted by Geological Survey of India;

(¢) the action taken by Govern-
ment, survey-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The Geological Survey of India has
not conducted specific investigations
on Coal-Based Petroleum during the
last three years.

(b) and (c¢). Do not arise.

Small-Pox in Bihar

6529. SHRI JAGANNATH MISHRA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Small-pox is posing a
grave threat to the people of Bihar
and the Capital of the State is affect--
ed; and

(b) if so. the steps the Union Gov-
ernment have taken in extending its
medical assistance to the State of
Bihar?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HRALUTH AND
FAMILY PLANNING (SHRI A. XK.
KISKU): (a) According to provisional
figures available, in 1974 (upto 16th
March) out of 2,891 cases of small-
pox with 4,340 deaths in the Country,
17,664 cases (60.9 per cent of total
incidence) ang 2,771 deaths (63.8 per
cent of total deaths) have been repor-
ted from Bihar. 144 cases with 13
deaths have been reported from the
Capital of the State during thiss pe-
-riod.

(b) A statement is attached.
Statement

Under the Intensive Anti-Smallpox
‘Campaign, Government have taken
prompt and adequate measures to
contain the smallpox outbreaks. The
measures include:—

1. Nineteen surveillance angq out-
break  containment teams
headed by National|State and
WHO  epidemologists have
been assigned to intensify
surveillance and outbreak
containment activities.

2. Top priority ig being accorded
to Primary Vaccinations
(which include neonatal
vaccinations also).

3. The implementation of Small-
pox Eradication Programme
in Bihar is reviewed regular-
ly. The last Progress Review
meeting was held in Patna on
2nd April, 1974, Deficiencies
detected i the implementa-
tion of the programme are
brought out, so that remedial
measures could be taken im-
mediately.

4. In 1973-74, 14 Vehicles have
been supplied for the exclu-
sive use in Smallpox Eradi-
cation Programme, so that
active surveillance anq con-
tainment work could be effec-
tively supervised. Prior tu
“this, 11 Maoter CTyeles were
also supplied to the State.
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5. Aldequate qug itigs, of potentw
Freeze Dried Smallpox ¥ac-’
cine and Dbifurcated needles
are being supplied.
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8. Under the National Smallpox
Eradication Programme, which
is a3 centrally sponsored sche-
me, 100 per cent central as-
sistance is provided to the
States for the implementation
of the Programme.

7. In order to enhamce voluntary
acceptibility of wvaccination
and for prompt reporting of
any suspected case of small-
pox, adequate quantitieg of
Health Education ang publi-
city material is being supplied
to the concerned authorities.

In this behalf a spet announce-
ment is being broadcast from
All India Radio (Vividh
Bharti) requesting the people
to report any case of suspec-
ted Smallpox to the nearest
Health Authority and also to
accept vaccination againat
smallpox.

8. Smallpox reporting procedures
have been streamlined and
printed programme for send-
ing the weekly epidemiolo-
gical .report have been sup-
plied to the State Health
authorities.

Production Less of 1.I.5.C.O.

6530. SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES pe pleased to state:

(a) whether the Production of sale-
able steel by the Indian Iron and Steel
Co. Ltd., Burnpur had fallen during
February, 1974 as compared to the
Jarmmary, 1874 figure;

‘(by the reasons of fall in produc-
tion;

(c) the amount of loss (in terinage
and money) incurred by the Com-
pany,
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(d) the action Government propose
to take against such persons respon-
sible for the loss; and

(e) the steps contemplatad to avoid
such losses in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The production of saleable steel
during January and February, 1974
was as under:—

January’ 74 Fzbruary’74
(Tonnes)
Saleable 35,536 30,215
s'ecl

The main reason for the lower prc-
duction in the month of Feb. was that
January had 3 more working days
than February. The question of tak-
ing action against any individual for
this shortfall in production, therefore,
does mot arise.

(¢) The net drop in Comi:any's sale
value in February, compared to that
in January, wag Rs. 2 lakhs.

(d) The major deterrent to produc-
tion in the Company is the poor condi-
tion of various itemg of plant and
equipment due to neglect of main-
tenance and replacement repairs over
the past, A Plant Rehabilitation
Scheme is being implemented to im-
prove the technical health of the
plant so as to increase its production
to the rated capaaty in about 3
years time,

Strike by HM.T. Workers

6531. SHRI RAMACHANDRAN
KADANNAPPALLL:
SHRI K. P. UNNIKRISHNAN:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether workers of the Hindus-
tan Machine Tools Limited resorted
to a one-day strike recently;

(b) if so, -whether the HM.T, Crafts-
men Welfar» Association bad inform-
ed tl:» manigement of their willing-
ness to work and the management
have failed to give them enough pro-
duction to work; and

281 LS—6

CHAITRA 21, 1896 (SAKA)

Written Answers 158

(¢) whether the salary of the wor-
kerg who affered $0 work was aiso
cut by the management for the strike
day, and if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) A ma-
jority of workers in the Kalamassery
Unit of the Hindustan Machine Tools
Ltd. had stayed away from their work
on 30th January, 1974.

(b) The management had made ade-
quate police arrangements to ensure
the safety and security of those will-
ing workers who did not want to par-
ticipate in the strike.

(c) No salary cut was effected on
those who attended their work on that
particular day.

Job Security and other Benefits to
Medical Representatives

6532. SHEI RAMACHANDRAN
KADANNAPPALLI:

SHRI K. P, UNNIKRISHNAN:

Will the Minister of LABOUR
be pleased io state:

(a) whetler any representation has
been receivied from the Medical Re-
presentatives requesting the Govern-
ment to take measures to give them
job security and other benefits; and

(b) if so, the contents thereof and
the steps Government propose to take
in that direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Associations of Mecdical Represen-
tatives have represented to Govern-
ment from time to time demanding
that the Industrial Disputes Act, 1947
should be made applicable to them.
This will be kept in view while finalis-
ing the proposals for the comprehen-
sive Industrial Relations Law.
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Coal Consumers’ Associalion assured

of reasonable rates and easy avall-
ability of Coal

6533. SHRI D. P. JADEJA:
SHRI ARVIND M, PATEL:

‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether ap assurance was given
to Coal Consumers’ Association that
after nationalisation of non-coking
coal mines, consumers would get their
coal easily and at reasonable rates;
and

tb) 1f so, the steps being taken to
implement those assurances?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRF SUBODH HANSDA): (a) The
Government is not aware of any such
assurance It is, however, the policy
of the Government to see that consu-
mers get coal without difficulty and
at reasonuble rates.

{b) Al] genuine eonsumers can di-
rectly approach the Coal Mines Au-
thority, Bharat Coking Coal and Simn-
gareni Colliertes Company for their
enal requilements and coal 1s offered
at the prives fincd by the compaws.
The actual supply by rail, however,
depends nn the avatlability of 1ail
wagons which are allotted on the basis
of the recommendations of the spon-
soring authorities to the Railv ays

Reorganisation of Capital Structure
of Neyveli Corporatien

6534 SHRI MOHINDER SINGH
GILL: Will the Mwmster of STEEL
AND MINES bg pleased to state.

(a) whaetier Government are con-
sidering tre question ef reorganising
the capital structure of the Neyvell
Lignite Ccryporation;
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(b) the total loss suffered by the

Corparation sgince its inception and

durmug 1973.74, weraiately; and

(c) whether with the present pro-
duction of lignite, the pi1oject was not
considered as econoimically viable?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA}: (a)
Yes, Sur.
(b) The Corporation suffered a

total loss of Rs 55 80 crores upto 1972
73 and during 1973-74, the loss .3 ex-
pected to be about Ws, 1270 crotes,

{¢) The present pruduction capacity
of the Neyveli Lignite Mine is about
36 milhon tonnes per annum and af
this level of production the Project is
not economically viable. A scheme
costing Rs 11.62 crores was sanctioned
by the Government tc raise produc-
tion of hignite to 4 5 million tonnes per
mnum by 1976-77 Another  schemre
tosting Rs. 3600 crotes has heen
sanctioned whichh will raise the pro-
duction of hgmte to € million ton-
nes per ann:in bty the beginn‘nz «f
the Sixth Ple~ and @t that level of
production the Project 1s expected
to be economically vialhle

Rejection of Land Selecled for Reha-
bilitation of Chhamh Refugees

6535 SHRI MOHINTER SINGH
GILL. Will the Minster of SUPPLY
AND* REHABILITATION be pierased
to st ate-

(a) whother the Chhamb Refugecs
Actinn Committee hae¢ 1ejected the
barren lands selected for their per-
manent settlement snd the Displared
Persons have threatened to march to
Jammu in case some immediate steps
are not taken to setile them; and

(b) what are the other demands of
the Displaced Persons and Govern-
ments reicton to these demands?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHR G. VENKAT-
SWAMY): (a) A section of the Ch-
hamb displaced persons has express-
ed dissatisfaction about the lends so
far located for iheir resettlement
About 250 of these displaced persons
staged a dharna mn front of the State
Legislature building from 20-3-1974
tal 31st March, 1874 Their deputa-
tion met the Chief Mimster, Jammu
& Kashmir who assured them that
only such lands will be allotted to
the displaced persons which are fit
for cultivation and the dharna was
called off.

(b) The other demands of these
persons mamnly relate to payment of
crop compensation for 1971-72, pay-
ment of fodder grant, notifying the
pattern and scale of the various re-
habihitation grants, conversion of ra-
fiom cards for cash doje into standard
ones ang special concessiong to serv-
mg soldiers, cash payment to such of
the displaced persons who do not want
land and are willing to start any
t urtness of 1ndustrial umts ete

These demands will be looked 1nto
by the Chhamb Displaced Persons
Rehabilitation Authority  set up for
the rehamlitation of Chhamb displac-
¢d persons
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Distribution of Coal to Delhi

6538 SHRI ARVIND M. PATEL:
Wil the Muuster of STEEL AND
MINES be pleased to state:

(a) whether Bharat Coking Coal
Corporation nas urged for the handing
over of the distmibution of coal in
Delh: to Small Scale Industries Cor-
poration;

(b} 1f 80, the reasons for doing so;
and

(c) whether similar steps will be
taken in other Stateg also, specially
in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). In accordance with the decisions
taken at meetings held with the re-
presentatives of the State Govern-
ments to create dumps at various
centres in the State for distribution
of coal to the consumers, Delhi Ad-
ministration has nominated Delhi
Small Scale Industries Corpn. as its
agency to receive all coal supplies and
to distribute them amongst the va-
rious consumers. The revised proce-
dure has taken effect from 1st April,
1974

(c) The scheme will be gradually
extended to other States also. Thir-
teen States have already nominated
their small scale industries corpora-
tions or other Govt. Agencies as the
handling agencies for hard coke. In
Gujarat State, the Small Scale In-
dustiies Corporation is handling par-
tial supplies ot hard coke, It has been
suggested to the State Govt to accept
the entire supplies in the name of the
Corporaion.

Expansion of Durgapur Alloy Steel
Plant

6539. SHRI SAMAR GUHA' Will
the Minister of STEEL AND MINES
be pleased to state:
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(a) whether late Shri Kumara-
mangalam as Minister of Steel ag~
sured the House that expansion of
Durgapur Alloy Steel Plant will be
undertaken by Government; and

(b) the steps proposed by Govern-
ment for the expansion of Durgapur
Alloy Steel Plant and the time sche-
dule for that?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The House was informed that it had
been decided to expand the Alloy
Steel Plant from its existing annual

capacity of 100,000 ingot tonnes to
300,000 ingot tonnes.
(b) In August 1972, the product

mix for the scheme of expansisn of
the Alloy Steels Plant was decided
upon and it was decided that a de-
tailed project report should be got
prepared on this basis, However, in
the light of the subsequent criticism
that the product mix decided upon
would not make the plant viable, 1t
was decided in November, 1972 that
the product mix should be re-exa-
mined by a Group of experts of the

Department. This study has been
completed. It is presently under
examination. The scheme of expan-

sion will now have to be considered
as a Fifth Plan Scheme in the con-
text of the overall resources available
and the inter-se importance of th>
various schemes relating to the steel
industry.

Proposal to convene 2 meeting of
State Health Ministers to discuss
doctors’ problems in the country

8540 SHRI SAMAR GUHA: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state.

(a) whether in view of agitation by
the doctors in different parts of the
country, the Government will con-
vene a meeting of the Health Minit-
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ters of different States to devisc
unform pohicies in regard to iights,
privileges and benefits claimed by
tne doctors.

b) if not, the reasons thercabout,
and

(¢) the facts about the common
factors of the demands of the doclois
¢ different parts of the countiy?

1HE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K
KISKU) (a) There is no proposal
under consideration of the Govern-
ment to convene a meeting of Health
Ministers of different States to de-
vise uniform pohcies in regard to pn-
vileges and benefits claimed by doc-
tors

(b) Health Administration and Me
dical Education are essentially State
<ubjects and the emoluments to be
pasd to the health personnel nclud
ing doctors 1s the concern of the State
Governments

(¢) The demands of doctors for up-
wards revision of emoluments and

other privileges vary from State to
State,

Portuguese offer for U.S base at
Mozambique

6543 SHR] RAM BHAGAT PAS-
‘WAN Will the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) whether Government's atten-
‘ion has been drawn to the reported
Portuguese offer of Mozambigue for
US base, and

(b) 1f so, the reaction thereon®

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(2) Government have seen press re-
ports relating to the agreement by
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Portugal for the estabhishment of
US naval bases at Lourenco-Mar-
ques and Nacala in Mozambique

(b) The establishment of such fo-
reign naval bases in the Indian Ocean
is manmifestly inconsistent with the
letter and spirit on the UN General
Assembly’s resolution of 16th Decem-
be1, 1971, declaring the Indian Ocean
as a Zone of Peac- for all times
Government’s view that the Indian
Ocean should remain a Zgne of Peace,
free from gieat power rivalry, tension
and military escalation 1s well known

Central Authonity for Rehabihitation
of Chhamb Displaced Persong

6544 SHRI RAM BHAGAT
PASWAN,
SHRI NARENDRA SINGH

Will the Miste; of SUPPLY AND
REHABILITATION be pleased to refer
to the 1eply given to Unstaired Ques-
tion No 3082 on the 14th Mairch 1974
1egarding panel set up for rehabilita-
tion of Chhamb refugees and state

(a) the composition of this autho-
rty,

(b) the extent of expenses to be
contiibuted by the Central and State
Governments separately, and

(¢) when the Authonty will s'art
and complete the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G, VENKAT.
SWAMY) (a) the composition of the
Chhamb Displaced Persons Rehabilie
tation Authority 15 as follows —

1 Chief Secretairy,
Jammu & Kashmir Government

—Chairman
2 Secretary,
Revenue & Rehabilitation,
Jammu & Kashmur Government.
—Member
3 Divisional Commissioner,
Jammu
~—Member
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4. Chief Executive of the
Authority
—Member-Secretary

5. Joint Secretary,
Department of Rehabilitation,
Government of India

—Member
6. Joint Secretary,
Ministry of Finamce,
Government of India
~—~Member

7. Deputy Secretary,
Department of Rehabilitation,
Government of India
—Member

(b) The Government of India will
bear the entire expenditure on the re-
lief and rehabilitation of the Chhamb
Displaced, Persons

(¢) The authority has been direc-
ted to resettle these persons with the
utmost expedition. The first meeting
of the Authority 1s scheduled to be
held at Jammu on 10-4-1974.

Delay in Commissioning of Haldia
Dock Project

6545. SHRI INDRAJIT GUPTA:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

{a) whether the supply and erection
at Haldia of radial valves and pen
stocks by Triveni Structurals Lid.,
and coal handling plant by Mining
and Allied Machinery Corporation
Limited are lagging far behing sche-
dule;

(b) it so, whether these delays
will mean indefinite postponement of

the commussioning of the Haldia
Dock Project;
{c) the reasonsg for the delayed

work of the two contracting firms;
and
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(d) the action taken, if any, to ex~
pedite fulfilment of their commit-
ments?

Written Answers

" THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRIDALBIR SINGH): (a)and (b)*
On account of factors beyord the
control of Mining and Allied Machi-
nery Corporation, Triveni Structurals
Ltd, and Project Authorities the
equipment could not be delivered ac-
cording to the omnginal delivery sche-
dule. The present assessment is that
both Mining and Allied Machinery
Corporation and Triveni Structurals
Limited will supply and erect the
equipment ordered on them in confor-
mity with the revised schedule.

(¢} (1) Time taken in completion
of civil works,

() Labour unrest;

(1) non-availability of steel,

(1v) Irregular power supply and
shortage of industmal gases, elcc-
trodes, bought out items etc., were
the primary factors which have
contributed to the delay.

(d) The following steps have beerr
taken to expedite the compietion of
the work by Mining and Allled Ma-
chinery Corporation and Triveni St-
ructurals Limited:—

(1) The labour forces at the site
is being augmented;

(2) The grievances of labour are
being removed;

(3) The shop set up by Minng
and Allied Machinery Corpo-
ration for reclification of
equipment is being streng-
thened;

(4) The progress of the project
is being monitored at a se-
nior level and periodical me-
etings are held at the sfte o
solve warious problems.
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summmw:tﬂ :;m for Badi W0 I Hwrw H oS
(W wodlre fem) : (%) mteY B
vt fird oy ¥ senfaa zrwE
AR AN g AR T —
6547 SHR{ INDRAJIT GUPTA:
1 fetwefoy ge fun geme fas:
Wil the Mumster of LABOUR 50 UHo 4To Do 142 Fo dYo
be pleascd to refer to the reply s
gven to Unstatred Question No 5029 I F 1250 Mo Hlo Qo
on the 28th March, 1974 regarding w71 71 #fA7 faoig aww &
standurdisativn ot wages 1 jute in- AFER . 2 3 ar
dustry and state the outcome of the 4 20 AT, FHT &4
ST 100 T TIETT 80 T

conference m respect of All-India
standardisation of wages and relef A9T 400 To dfo ANTT AF F

s ? .
for Badli workers 1";}‘3 STANRT 1960 7T |

2 Smrew ¥ fag Ao
sfqad 1195 M@ F7T |

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI . Rifae W -
BALGOVIND VERMA) The Labour s w TR n“ '
Miruster has since given hiy decision RN Iul] 1432 13 "™
on the 1ssuc of grant of relief to Badl Y
Workers m the jute industry in West oo -
Bengal This has been communicated 26598 v
{o the parties concerned, through the
Government of West Bengal The (rq) e 3 as] ¥ fmim &

:;tl::;;vtmn of standardisation 1= undet T :ﬁ'I’TB\TWE" R TR
F gAY ww F IR WA ST S
7 =17 a9t & a7 3% IR F% [qar
ARAT | BE T X QU INTER AV
AT 31 T FT AFEAT ¢

A & frez oF 7 wwiT mond W
QA
654% ¥1o wifav w feg

T qrh I RAY aF A A w0 Survey of Fastern India fo, Mumeral
¥ fr Exploration

(%) anlr & forz surfrs e r34" SHRI SAKT! KUMAR SAR

= 3 A9 G 75 ALt

A AT OH .;rquraunaﬁaq:a'm KAR Wiil th Mimister of STEEL
RIgaT A 7 §, AW AND MINES Ye pleaed {0 ot te

{8) whether surveys were under-
taken by Geological Survey of India
= 8 ada ? in Easlern India (West Bengal, Bihar
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and Orissa) and North Eastern India
(Tripura, Manipur, Meghalaya) during
107274 for mineral exploration;

(b) the broad outlines of the sur-

vey reports; and

(¢) whether any survey had been
conducted to explore the possibility
of coal based petroleum in these re-

gions?

APRIL 11,
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHR1 SUKHDEV PRASAD): (a)
Yes, Sir.
(b) A statement is laid on the

Table of the House.

(c) Yes, Sir. Geological investiga-
tions wecie carried out by Geological
Survey of India in Eastern parts of
Raniganj Coal-field in West Bengal
and Bokaro, Ramgarh and Karanpura
Coalfields in Brihar in 1848.

Statement
The investigations conducted by the Geological Survev of India have revealed reserves
as follows w=
Location Mineral Estimated Reserves
(in million tonnes)
Ranigan) Coalfield Coal |} 22 42
Burdwan district . . . « Chy 902
Darjeeling  distrit  (West Bengal) Lead-Einc ore (Promising deposit)
Jham, East mddwe;ltn thu g::lth
Karanpura an :tm
fields . Coal 1786 30
Ranchs district (Bihar) Bauxite 6 55
more than 48  per cent
Alumina)
Talcher Coalfield Coal 63 28
Mayurbhanj district Copper ore o 8 (1%, Copper)
Cuttack and Mayurbhan) distnet . Nickel ore 15 32
(0 97 to 1129 Nickel
Mayurbhanj, district (Onssu) Vanadifercus 05
(1%, Vanadium Oxide)}
Khasi hills of Meghalaya Limestone 64
{Cementgrade®
Copper-lead-zinc ore

25
(¢4 58° Copper 1 ¢.¢ Zire
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Mining equipment from Soviet Union

6550 SHRI SAKTI KUMAR SAR-
KAR Will the Mmister of STEEL
AND MINES be pleased to state

(a) whether the country received
mining  equpments from  Sowviet
Umion by an agreement ip June, 1956,

(b) the main featureg o the agree.
ment and

(¢) the particulars of equipments
supphied by the Soviet Union and the
names of coal companies that utilised
the same with 1esults thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OP STEEL AND MINES
(SHR] SUBODH HANSDA) (a) to

(¢} The information 1s being eollect-
ed and will be laid on the Table of
tne House as soon as it 1s received

CHAITRA 21 1896 (SAKA)
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Surveys undertaken by Geological

Survey of India during 1992-73
1973-74 ang 1974-75

6551 SHRI SAKT!] KUMAR SAR-
KAR Wil the Mmister of STEEL
AND MINES be plea-ed to state

(a) the amount sanctioned for
Geologieal Survey of India for 1972-
73 1973-74 and 1074-75 for mineral
exploration vear-w se and

{b) the Suiver« undertaken by
Geological Sury y f India  durmg
this period region wise year-wise’

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
The Geological Survey of India's ac-
tivities are inter connected and a
number of them have a bearng on
muneral exploration, which 1s a major
activity Thus it 1s not possible to
give specifically the amount sanction
ed to GSI separately for muneral
exploration However, the total bud-
get provision made for GS1 for 1972
73 and 19873-74 and the budget esh-
mates for 1974-75 are given below —

Rs in lakhs
BE. BE BP BF l)! E
1972 73 1972-73 1973-74 1973 74 1974-75
Flan 590 00 395 20 390 96 218 96 400 00
Noo-Plan , , 946 o0 899+ 8¢ 798 06 777 61 881 oo
Total . . 1536 o 1205 09 1186 02 1096 §7 1281 00
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tb) The iniormation s bemg col-
lected and wall be laid on the Table
of the House

Coal-based power suggesied for Rail-
ways

6552 SHRI SAKTI KUMAR
SARKAR
SHRI A K M ISHAQUE

Will the Minister of STEEL AND
MINES pe pleased to state

(a) whether his Minisiry suggested
to Rallway Minishiy to use coal-based
powner and not to go m tor dieselisa-
tion,

{b) 1* 80, when the suggestion had
been made a&nd the min  fealures
thereof and

(¢c) the reaction of Railway Minis-
try in this regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH IIANSDA) (a) to
(¢} No specific suggestion for using
coal-based power instead of diesel
was made by the Department of Mines
to the Railway Mimstry The Fuel
Policy Committee which examined this
question had recommended in Part I
of their Report submiited n  May,
1972, that electrification should be ma-
ximised on the trunk routes where
traffic density 1s expected to inciease
This recommendation has been accep-
ted by the Government

Fixation of State-wise Reservation
Quota for recruitment in Army

6553 PROF NARAIN CHAND
PARASHAR Will the Minister of
DEFENCE be pleased to state

(a) whether the new percentage of
recruitment quota based on 1971
census 1n 1espect of all class regi-
ments in the Indian Army, resulting
mn a substantial decrease in the re-
cruitment percentage of the border
States, namely Punjab, Jammu and
Kashmir, Himachal Pradesh, Rajas-
than, Assam, Nagaland, Meghalaya,
Tripura and Manipur, will not ad-
versely affect the morale and contri-
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bution of people of these States o the
Aimy,

11, 1874

(b) 1f so, the steps taken or pro-
posed to be taken by Government for
the removal of resentment among the
people of these States in general and
active and ex-setvicemen, In particu-
la1 about the future of their wards;
and

(c) the justification for the fixat,on
of Statewise 1egervation of quota i
the Army7?

THE MINISTER OF DEFENCE
(SHRI[ JAGJIVAN RAM) (a) While
m the cases of Punjab and Himachal
Pradesh the recruiiment quota based
on {971 censug has registered a shight
reduction mm the percentage of recruit-
ment for the all-class Regiments of
the Aimy, coiresponding rectuiiment
quota 1n respect of the other borde:
States mentioned, for the all-class
Remiments, has registelted an increase
mm each case ascompared to the ear-
lier quota based on the 1961 census

Despite the above position, the per-
centage quotas of recruitment to the
entire Armv, 1e for the all-class
Regiments, as well as the other
regiments of the Army which are
fully or partially reserved for ser
tain  classes or communities taken
together, 1n respect of pumab,
and Himachal Pradesh, will still be
higher than %heir pespéctive shares
based on their recruitable male popu-
lation in the age group of 17-25 years
This being so, there should be no ad-
verse effect on the morale and contri-
bution of the people of these States
to the Army on account of this
change

(b) Does not arise

(c) This is m conformity with the
post-independence policy of the Gov-
ernment as announced from timme te
time n Parhament namely that re-
cruitment for the Armv 1= done in
proportion to the recruitable male
population belonging to the age group
of 17 to 25 vears 1n the varons
States except for Regiments where
recritment 19 reserved for certaip
¢lasses or communities,
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Percentage of Army  Recruitment

Quota for States and Uniop
Territories

@554¢. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question No.
3100 on the 14th March 1974 and state:

(a) the date with effect from which
the percentage of recruitment gquota
pased on 19871 Census in respect of all
class Regiments has been implement-
ted and whether the State Govern-
ments have also been consulted in the
matter;

(b) the corresponding figures for
Haryana and the reasons for ils
omission from the statement;

(¢) the number and names of all
class regimentis, ang

(d) the number and names of the
Regiments 1n Armoured Corps, Artil-
lery, Engineers and Infantry having
specific class compoution and  the
State|States where each one of thes
prescribed classes are available?

THE WMINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) From
the 1st April 1973 No. Sir the State
Government were not consulted as
this action 13 1n conformaty with the
post-independent recruitment policy
of the Government as announced from
time to time

(h) The  recruitment figures for
HARYANA are as follows:—

Percentage of Rectuitment Quota
based on 1971 Census in respec
of ‘All Class’ Regiments.
18
Actual Average Percentage Recruit-
ment o the entire Army based on
the figtire for the perfod 1-4-68 to
313171,
7.00

Separate figures for HARYANA were

not readily available on 14th March,
1974,

.(c_) and (d). It is not in the pub-
lic interst to disclose these details.
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Transfer of Widow Lady Doctors of
Military Martyrs

6555. PROF. NARAIN CHAND
PARASHAR: Will the Minster of
DEFENCE be pleased to refer to the
reply given to Unstarred Question No.
3102 on the 14th March, 1974 and
state:

(a) the number of transfers order-
ed in {e case of the widows of Mili-
tary martyrs who are working as
Lady Doctors in the Military Hospi-
tals durmg 1973-74;

(b) whether some of them wanted
to be retamed in the Stations of their
previous postings on  compassionate
grounds;

(¢) if so, therr number; and
(d) the action taken in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1J. B
PATNAIK): (a) to (d). There was
only one case of & Lady Doctor, who
was the widow of a Military martyr,
who wished to be retained in the sta-
tion of her previous posting on com-
passionate grounds for a period of one
year Her request wag accepted to.
She was thereafter transferred dur-
ing 1973-74 due to exigencies of ser-
vice, on completion of 5 years and 10
months continuous stay in one sta-
tion and 8 years and 8 months in one
State.

Teleprinter services in Indiap Mis-
sions abroad

6556 PROF NARAIN CHAND
PARASHAR Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) the names of the Indian Em-
bassies'High Commissions where tele-
printey serices are available;

(b) whether it is proposed to pro-
vide teleprinters in some more Em-
bassies/High Commissions; and

{c) if so, the names of the Embas-
sies/High Commissions which are
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under the comsideration of Govern-
ruent for the provision of this facility?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH) (a) A statement showing the
tele-commumcation  network of the
Mimstry of External Affaws, New
Delhy, as on 31-3-1974 is lad on the
Table of the House (Placeq in Libra-
ry. See No LT6689/74).

(b) Yes Sir.

(e) Proposals to set up telex hnks
with our Embassies 1n Baghdad, Jed-
dah, Madrid, Mexico and Seoul are
under consideration.

Study coumes of Asgian Langnages at
Indian School of Foreign Languages

6557. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased 1o state:

(a) the Asiap 1languages being
4aught in the Indian School of Forei-
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(b) the courses of study which are
available at this school for each of
these languages;

Wri‘ten Answers

(¢) the number of studcnts in each
one of these courses; for each one of
these languages,

{d) whether 1t 15 proposed to en-
courage the study of other Asian
languages which are not taught
theie at prescnt, and

(e) 1 su, the steps under conside-
1ation of Governmeni for the realisa-
tiop of this objective”

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR J B.
PATNAIK) (a) The School of ¥or-
elgn  Languages ha< piovision for
teaching Arabic, Chinese,
Japanese, Persian Tiketan and Malay/
Bahasa Indonesia,

Burmese,

(t) The study couises for these
languages available at the School ars
Advanced Diploma Course (Two
Parts) and Interpreteiship Course,

(¢) The numbers c¢f students, as on

£n Languages run by the Ministry of 15t Apr) 1974, attending the courses
Defence in New Delhy; are:—

Langusges .;\) ‘\;‘a;:z k] Imer(p;;z:s?hip———

Course

Arabic 6 Pl

Burmese 3 9

Chinese . . . 20 10

Japanese . . . 14 6

Tibetan 1 9

Malsy Bahasa Indonesia 9 ¢

Persian

**Coasz comdletei on

31-1-1974
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(d) Yes, Sir, if the requirements of
the Government of India and Defence
Services, 1n particular, so demand.

(e) Action 1s 1 progress to provide
for instructions mn Pushto and Sin-
hala

Misuse of Steel Quota by Calcutia
Firmg

6558 SHRI JYOTIRMOY BOSU*
will the Mmstey of STEEL, AND
MINES be pleased to refer to the reply
given to Unstarred Question No 3872
on the 23rd August, 1873 regarding
CBI nvestigations mto mususe of
steel allotments and state

(a) the amount of money involved
1n each case of Calcutta firms, charged
with misuse of steel quota, and

(b) what action, if any, hag been
taken against each of these firms”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA) (a) and
(b) Detaily of the action taken against
each of the Calcutta firms are given
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in the ctatement laid on the Table of
the House, (Placed wn Library. See
No. LT-6680,/74].

Production of Nirodh and ether con-
traceptives during 1971-13

6559 SHRIA K M ISHAQUE wWill
the Mimister of HEALTH AND
FAMILY PLANNING be pleased to
state.

(a) the Hgures of the production
m the country of Nirodh and other
contraceptives for the year 1971
1972 and 197%;

(b) the form of publiaaty and sale
distribution system during the said
period; and

(c) the profit earned by the dis-
tributors duting the said period”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI
KONDAJJI BASAPPA); (a) The
production of Nirodh ang other cop-
ventional contraceptives in the country
was a8 follows:

Cowentionc ! Contraceprives Quanuity produced
- 1971 197z - 197
Niodh (Con toms) 134 84 mullion 168 5% 155 253ml“mn
preces mithon pieces preces
Foam Tablcs 33 80 lakhy 9 02 16 77 lakhy
Tablets lakhs tabl.ts tablcts
Contraceptive 7.58,888 284,412 75,248 Tubes
JeI Xliy/ Cream Tubes " Fubes 4

(b) Pubheity tor Mirodh 15  done
thiough Directorate of Advertising
and Visual Pubhieity of Information
and Broadcasting Mwustry through
cimema, radio, press, bus-panels,
hoardings outdoor shop signs, other
forms of mass media and through
point of purchase material at retail
shops Under the distribution system
for Nirodh Commercial Scheme, six

of the country’s largest and  most
expirienced consumer goods Market-
ing Companies and one Public Sector
Undertaking aie involved in distribut-
ing and selling Nirodh. These sare:
Brooke Bond India Ltd, Hindustan
Lever Ltd, Tata Oil Mills Co Ltd,
Union Carbide India Ltd in the pri-
vate gector and Indian Oil Corporation
Ltd in the Public Secter. Indian Oil
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Coiporation has started Niwrodh distr-
bution only from the middle of Nov-
e¢mbel, 1973, on an experimental basis.

The seven distributing companies
ieceive Nirodh frown the Government
at the 1ate of 8 pawe for 3 pleces and
supply to retailers at 12 paise for 3,
who, 1n turn sell it to the consumer at

184

15 paise for 3 At present these com-
panies are reported to be distmbuting
Nirodh through over 220 lakhs retafl
autlets

- -

(¢) The gross Commission earned by
the companies on their Nirodh sales
out of which they have to meet their
distribution expenses on Nirodh, 15 as
follows*

11, 1974 Written Answers

Year Gross
Commission
Rs

N - . 3 30 lakhs

1971 72 4 27 lakhs

172 73 § 30 lakhs
The gross cammission has been cal- 4 1
tulated on the bams of the margms CéPital invesiment and  annua
actually retained by the companies to capacity?

meet their expenses which (1e wmar-
gms) vary from company to company

Sponge Iron Plants

6560 SHRI A K M ISHAQUE
Will the Mmistes of STEEL AND
MINES be plemsed to state the

names of sponge iron plants in

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) Eight
‘Liteis of Intcrt’ have been granted
for setting up Sponge lron Plants
Their annual capacity and estymated

1egard to which letters of intent have capital Investment are  indicated
been 1ssued, ) State-wise, with the against each —
Sk Unt A nual State Estimated
No Capacity caratal
mvestment
(in tonnes) e
e lakha)

1 The Iaml Naiu Irtus sl

D vidoom r Corporatior

L1, Ma'ras 102,000 Tamil Naiu 400
2 Ria hin Sy In lustnial

& Mineral D svclopm nt

Cipration L 1, Jaipm 2,00 009 Ruarasthan ars
3. State  Infutrial &  Invest-

met  Co poration of Maha-

rashtrt Lti, Bomoay 1,00,000 Maharashtra 500
4 HBarywna Srate  Indusrial De-

wvilopment  Corporatun Lrd |

Chan 1garh 1,00,000 Haryana 350
s Inlustrial  Dovedopm mt Cor-

poratioo of Oresa Lt , Bhu-

baneshwar 3,002,000 Orissa *1800
«©. Andbra  Pra‘esh Injustrial

Devel)pm-nt Coarporation

Ltd., llydersbei . . 30,000 Andhra Pradash 300

o

Inclusive of Billet Prvect)



185 Written Answers CHAITRA 21, 1898 (SAKA) Wrniten At ueis 186
Sk Annua Estimcted
No. Unut capacity State caprtal

(i toanes)

mvestinent
(Rs. 1n lak s )

7. Gumat Intustial Investmert

Corporation Ltd. Ahmedabad . 1,50,000 ( yarat 450
s, Assam  Iiiustoiadl  Develop-
meit Cowpora ton Lad Garhat 37,000 Assam 31
*(Indusive ol Billet Prope )

SC and S.T. registereq unemployed
persons in big cities

6561 SHRI R. N. BARMAN; Wil
the Minmister of LABOUR be pleased
to state:

(a) the total number of Schedul-
ed Caste and Scheduled Tribe un~
employed Graduates and non-
graduates at present Registered in

Employment Exchanges of Delh,
Calcutta, Bombay, Bangalore and
Madwas; and

{b) what are the scheme under
convideration with State and Central
Governments for those unemployed
persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.-
GOVIND VERMA) (a) and (b) In-
formation & given in the statements
{Statement-1 & Statement-II) laid on
the Table of the House ([Placed
Library. See No LT-669'/741

Loss to Manganese Ore Indig Limited

6562 SHRI R N BARMAN will
the Mimister of STFEL AND MINES
be pleasad to state

(8) whether the Manganese Ore
India Limited 1s runming at a loss;

(b) f so, the reasons
and

(c) whether the Ministry does
not favour its expansion and the
reasonf why financia) assistance to
1t has been reduced?

therefor;

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Yes.
Su, MOIL 1ncuried a loss for the first
time 1 1872-73.

(1) Accumulation of stocky due to
unfavourable mternational market
conditions for manganese ore, yedaced
consumption within the country due
to steel production not keeping up
with the original targets non-availabi-
Ity of wagons for movement of man-
ganese ole, Trise mn prices of spares
and raw matenals, higher cost of
subsidised foodgrams to the workers
are some of the important factors that
have contributed to the loss

(¢) The demaund for the manganese
ore produced by MOIL : alreadv less
than 1ts production Question of ex-
pansion will arise onlv when the
demand picks up No dnect financial
assislance 15 provided by the Go:ern-
nent {o MOIL, Steel Authonity of
India Lid has provided puarantiees for
the bank borrowings raised by MOIL

Expenditure on BC.CL Court Cases

6563 SHRI R N BARMAN Will
thy Minister of STEEL AND MINES
be pleased tq state

(a) whether huge amount has
been spent on Lawyers' fees, T.A
by the BCCL to conduct their court
cases;

¢b) if so, the amount
1872-13 and 1973-74;

spent for
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(c) whether a portion of
above amount has been drawn by
certain lawyers without attending
the cases assigned to them; and

(d) whether an inquiry would be
made regarding the cases attended
to by each of them and a report re-
garding payment, etc. already made

to them be placed on the Table of
the House?
N

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) to
(@) Information is being collected and
will be laid on the Table of the House,

Production cost of Iron Ore at Baila-
dila

6564. SHRI R N BARMAN- Will
the Minister of STEEL AND MINES
be pleaseq to state:

(a) whether the production cost
of iton ere at Bailadila by the
NMDC. is much hugher than the

cost of ore raised through private
contractors,

(b) it so, the amount of diﬂ:—
rence;

Y, v

(c) whether it 1s one of the lead-
ing factors for loss of huge amount
by the NMDC; and

(d) if so, the steps being taken to
reduce the diffetence in the cost of
production to mimmise the loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
production cost from NMDC.'s
mechamised ™ ie 13 higher than the
production cost of manually worked
float ore mines at Bailadila,

(b) During 1972-73 the difference in
cost of production between plant and
float ore way R< 1286 per tonne
including an elem:nt of Rs 886 on

APRIL 11, 1974
the *
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Depreciation in the mechanised mine
and Rs. 2.89 on interest on loan taken
by NNMD.C. from Government.

Written Answer.

(c) No, Sir.

—

(d) NM.DC. 15 'making all efforts
to maximise plant production, Lower
capacity dumpers are being progres-
sively replaced by higher capacity
dumpers Utilisalion of equipment is
being progressively improved, Fine
ore disposal system ig being revamped
and some modifications to the goreen-
ing plant are also being effected.
Procurement of critical items of speves
and equipment is being expedited. The
operaling costs are also being kapt
constantly under review and control.

West Bengal Labour Advisery Seard
Request Lo save employer's and
joummalists of Loecal Dailiey frog

Hunger-death
6565. SHRI R. N. BARMAN: Will
the Minster of LABOUR pe pleased
to state:

(a) whether Members of West
Bengal Labour Advisory Board had
urged the Central Government to
take immediate and positive steps to
save employers and  journalists of
local dailies of West Bengal from
Hunger-death;

(b) if so, the nature of help they

need; and
(¢) the Central Government’'s re-
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) No, Sir.

(b) and (c). Do not arise,
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6566. MY shgeer woaver : v
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Cost of sterlization of Male

6567 SHRI M S PURTY Will the
Minnter of HEALTH AND FAMILY
PLANNING be pleased to state

(a) whether the family planmng
programme 1in 1ts present form wath
major emphams on the sterlization
of male 18 costly;

(b) whether any study hes
conducted by Government
regard, and
281 LS —7

been
m  this
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(¢) the details regarding its cost
per operation in the form of medi-
cine, doctors fee, compensation, can-

vasser’s fee #nd food and accommo-
dation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI
KONDAJJI BASAPPA) (a) No

{b) No

(¢) Undep the normal programme
Central assistance at the rate of Re 35
per case of Vasectomy 1s provided to
cover eapenditure on medicines
doctor’s fee, payment to the acceptor
to cover out of pocket expenses and
for losg of wages, and to the Motiva-
tor The break-up of the Central
asswstance among these items 1g left
to the States No assistance for food
and accommodation 15 provided by the
Central Government ag the vasectomy
caseg generally go back home after
the operation

US claim of Pak supert on Naval
Base in Indian Ocean

6568 SHRI NARENDRA SINGH
SHRI P M MEHTA

Wil the Mimister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government’s atten-
tion has been diawn to the press re-
port iegarding clam by USA of
Pakistan’s support on Diego Garcia
naval base mn Indian Ocean, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STALIE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) and (b) Government have seen a
press report from Washington giving
the view that Pakastan had reacted
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favourably to the expansion of US
military facilities at Diego Garcia.
Government have also seen a press
report dated April 2, 1974 from Pakis-
tan quoting the Minister of State for
Defence and Foreign Affairs of Pakis-
tan as stating: “If the British Gov-
ernment make particular facilities
available to the US Government,
there i3 nothing we can do about it”.
Government's view has always been
that tne creation and extension of
such base facilities at Diego Garcia is
manifestly in contradiction of the
Unite Nations General Assembly
Resolution declaring the Indian Ocean
as a zone of peace, which has been
supported by Pakistan,

Demand for increase in price of Trac-

tors
6560. SHRI DEVINDER SINGH
GARCHA: Will the Minister of

HEAVY INDUSTRY be pleased to
state-

(a) whether a 15 per cent increase
in the price of tractors is being
sought to be made by the indusiry
to make good the rise in the cost of
production; and

(b) if so, the reaction of Govern-
ment to such a demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir. The mncreases asked for, how-
ever, were much more in certain
cases.

APRIL 11, 1974
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(b) Pending cost examination of
representative models of tractors in
various HP ranges {o enable Govern~
ment to fix fair selling prices. Gov-
ernment have allowed an ad hoc
increase of ten per cent in the gelling
prices of all tractors with effect from
1-12-1973.

Acceptance of principle of Nonalign-
ment by various countries

6570. SHRI SHANKARRAO SAV-
ANT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the countries in the world
which have accepted non-alignment
as the basic tenet of their foreign
policy; and

(b) the countries which are show-
ing sympathy to the principle of
non-alignment, those showing anti-
pathy and those only watching its
development?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA. PAL SINGH):
(a) and (b). Names of countries which
were invited to attend the Algiers
Swmmit Conference of Non-aligned
countries in September, 1973 are given
in the Statement laid on the Table
of the House. [Placed in Library. See
No. LT-6892/741

The validity of the policy of Non-
alignment in the present international
situation has been fully vindicated.
This has been recognized even by
many countries which are themselves
not non-aligned. However, views
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have bens expresged in certain quar-
ters from fime to time expressing
doubt snd dismgreement with the
policy of Non-aligament.

Naval Bases of America, China and
Russia in Indian Ocean

8571, SHRI SHANKERRAO SA-
VANT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Buper Powers
nz, America, China and Russia have
established naval bases in the Indian
Qcean;

(b) if so, where and at what dis-
tance from the Indian shore; and

(¢) the possible strength of the
naval ynits that can be accommo-
dated at each of these base?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) In so far ag Government of India
are aware neither China nor USSR
fave any naval bases in the Indian
Ocean. However, the USA hag some
naval bases in this area.

(b) Apart from g number of facili-
ties vte, availed at various places, the
USA 13 known to have naval bases in
the Indian Ocean at:—

(i) BAHRAIN--705 nautical miles
from OKHA.,
(1) Dieco Garcia—900 nautical

mileg from Cape Comorin.

(ui) North West Cape (Australia):
—2030 nautical mileg from
Nicobar Island.

(iv) Cockburn Sownd (Ausiralia)—
2570 nautical miles from Nico-
bar Island.

(¢) It is not possible to state the
exact number of Naval units which

~ can be accommodated at each of the
! bases,

Membership to :_:m-hy Inter-

6572. SHRI SHANKERRAO SA-
VANT: Will the Minister of EXTER-
MAL AFFAIRS be pleased to state the
international organisations working
in the political, economic and cultural
spheres which have accepted Bangla-
desh ap their membey and those whith
have refused to accept it as their
member?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The following international organisa-
tions are known to have sccorded
membership to Bangladesh:—

1. World Health Organisation,

2, UN, Conference on Trade &
Development.

3. International Monetary Fund.

4. International Bank for, Recons-
truction & Development.

5. International Development Asso-

ciation,

8. International Labour Organisa-
tion.

7. International Atomic Energy

Agency.
8. U.N. Educational Scientific &
Cultural Organisation,
9. Food & Agriculture Organigation.
10. Universal Postal Union.

11. International Civil Aviation Orga-
nisation.
12. Asian Development Bank,

13, Economic and Social Commission
for Asia ang the Pacific,

14. World Meteorological Organisa-
tion,

15. United Nations Industrial Deve-
lopment Organisation,
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16.

17

18.

19
20.

21

23.

24.

25,

26.

29,

30.

31

. International

. International

Internationsl Telecommunication
Union.

Commonwealth,

General Agreement on Tariffs
and Trade.

Colombo Plan.
Group of Non-Aligned Nationa.

Colombo Plan Council for Tech-
nical Cooperation in South and
South East Asia.

. Commonwealth Shipping Orga-
nisation.

Inter-Parliamentary Union.
Commonwealth Air Transport
Council,

World Energy Conference,
London.

International Commission on

Irrigation and Drainage.

. Afro-Asian Peoples’ Solidarity
Organisation.
. World Federation of United

Nations Association,

Pacific Ocean  Area Tourism
Association,
International Union for Conser-

vation of Natural Resources.
League of Red Croas Societies.

Commission on

Large Dams.

Union of Travel
Organisations.

. Asian-African Legal Consultative

Committee.

APRIL 11, 1074

Y96

Bangladesh’s application for admis-
sion to the Unitedq Nations was turned
down as a result of China’s negative
vote in the U.N. Security Council on
the 26th of August, 1972,
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Advanced Study arrangements for
Mine Workers
6573. SHRI GAJADHAR MAJHI:
Will the Minister of LABOUR be
pleased to state:

(a) whether Goveinment have
made arrangements for the mine
workers and employees for faeili-
ties for advanced study like other
Central Government employees; and

(b) if the broad outlines
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The required
information is being collected and will
be laid on the Table of the Sabhg in
due course,

Loss to Bharat Coking Coal Ltd.

6574. SHRI GAJADHAR MAJHI:
Will the Minister of STEEL,L AND
MINES be pleased to refer to the
reply given to Unstarred Question
No. 2316 on the Tth March, 1974 and
state the reasons of loss of Rs. 2.58
croreg to Bharat Coking Coal Limited
during May to December, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The loss
of Rs 258 crores was due to increased
expenditure on workers wages, em-
ployer's contribution to provident
fund, other welfare facilities to work-
ers, provision for gratuity payments
and depreciation for fu]l year.

80,
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Flights undertaken by Prime Minister
qnl.tu'.maé u"lleotlmln
ta

6575 SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleascd to state,

(a) the total number of flights
undertaken by the Prime Minister in
Indian Air Force Planes and helocop-
ters 1n connection with the elections
i five States and Union Territories
between 1st January and 22nd Feb-

ruary, 1974;

(b) the total aireraft and helicop-
ter bill for the tours undertaken for
offictal purposes and party purposes
during this period;

(¢) the amount of money due to
Congress Party on aceount of hiring
of Indian Air Force Planes and
helicopters; and

(d) the amount of money rexmburs-
ed to date by the Congress Party”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a). The
Prime Minister toured the States and
Union Territories for unofficial pur-
poses by IAF aircraft/helicopter on
seven occasions during the period bet-
ween Ist January and 22nd February.
Duting those tours she visited the
varous States/Union Territories as
follows -

StateIlUnion
Terrtory

No of times
visited

urP
Orissa
Manipur
Pondicherry
Assam
' Tamilnadu
West Bengal

.
———
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(b) to (d), No chargeg are recover-
able in respect of official tours of the
Prime Minister. The charges to be
recovered in respect of the unofficial
flights are being computed after get-
ting fught details and recovery will
be made through Prime Minister's
Secretariat The Prime Minister's
Sepretarjat thereafter will send sepa-
rate bills to the parties concerned in-
cluding the AICC.

Forged Car Permit Case

6576. SHRI JYOTIRMOY BOSU:
SHRI BANAMALI PATNAIK:

Will the Minister of HEAVY IN-
DUSTRY be pleased to refer to the
reply givin to Unstarred Question No.
1242 on the 28th February, 1974 re-
garding Forged Car Permit Case and
state:

(a) the names and ranks of the
officials involved in the case and the
names and designations of the func-
tionaries in the mumisterial level in-
volved in 1t;

(b) the names and address and
particulars of other persons who are
parties to the racket and the back-
ground of the whole case; and

(¢) the specific charges against
each person involved and what ac-
tion, if any, has been taken against
each of the persons involved in the
case?
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DEPUTY MINISTER IN THE
&-ﬂfmf OF BEAVY INDUSTRY

(SHRI DALBIR SlNGH\)hM o (o).
The case is still under investigation
by the police. No officer has been
found invoived in the cabe. However,
two functionaries ot the ministerial
level, in respect of whom complicity
has been have been suspend-
ed. In addition, fivé sales represent-
stives of a few dealers and eight tar
brokers and automobils consultants
have also been alleged to be involved
in the case. As the matter {5 still
under investigation of Police, it is not
desirable to mention at this stage the
names of the Governmeént servants
and other persons suspected to be in-
volveg in the case.

Regularisation of services of Casua]
Civilian Employees of Visakhapainam
Naval Establishients

6577. SHRI JYOTIRMOY BQSU:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of casual civilian
employees in Nava] establishments,
Visakhapatnam who have complet-
ed one year's service with normal
breaks after three months;

(b) the reasons why they are not
still being regularised;

(¢) how many regular vacancles
of unskilled labourers exist in the
various Naval Establishments at
Visakhapatnam; and

(d) the reasons why the existing
casua] lgbourers with years of ser-
vice are not being filled up in those
vacancies?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1 J. B.
PATNAIK): (a) 982.

(e) 185.

(b) and (d). The services of the
«asua] cfvililan employees could not

APRIL 11, 1%
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he cegular liey due to loek of
regular Vv However,

are being taken now to abeorb them
in the regular vacancies mentioned in
(c) sbove, which were sanctioned
recently. '

Memsrandum from Hindustan Sjes!
Empleyses Ultlon, Dargapur '

6578. SHRI JYOTIRMOY BQSI:
Will the Minister of STREL AND
MINES be pleased to state:

(a) whether on 22nd February, 1074
Joint Secretary of the Hindusten
Stee]l Employees' Union, Durgapur,
addressed a memorandum {o the Gen-
eral Suprintendent Alloy Steel Plant,
Durgapur, informing him that on 2ist
February, 1874 at 830 P.M. some un-
known persons tossed a hand grenade,
used only for military purpose, inside
the outer room of the residence of
Shri Dakshi, the Joint Secretary of
the Hindustan Steel Employee’s Union,
Durgapur;

(b) whether it was also pointed out
in the memorendum that the grenade
bears the morks of Pakistah Ordnanee
Factories masufactured in IB69; and

(e) if so, what action, if any, has
been taken on the said memorandum?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (u) and
(b) Yes, Sir.

(c) The Management of the plent
reported the matter to the Law and
Order Authorities of the State Gov-
ernment and aléo requestedthem to
take adequate security measures, The
case is being investigated by the Police
Authorities.
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Aptegations mafle by utgelsg Mansg.
g Director, Biikaro Stéel Plast
g579. SHRI P. M. MEHTA:

SHRI R, V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleagsed to state:

(a) whether the Managing Direetor,
Bokaro Steel Plant has made serious
allegations that because of his honesty
and efficiency he has been gusted;

(b) if €0, whether the policies pur-
sued by him have not been liked by
the Ministry officials; and

(c) whether allegations made by
him have been enfjuired into?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) The
1eference presumably is to the pre-
vious Managing Director who relin-
quished office on March 11, 1974, Gov-
ernment are not aware of the allega-
tiong stated to have been made by

him. Y Y
(b) and (¢). Do not arise

Secretary INTUC formula te improve
Industrial relations

6580. SHRI P. M. MEHTA: Wil] the
Minister of LABOUR be pleased to
State:

(a) whether INTUC Secretary has
recommended three point formula to
improve industrial relations;

(b) if so, the broad outlines of the
formula; and

(c) whether Government have ag-
cepted the game?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRY BAL-
GOVIND VERMA}: (s) to fo). It is
understood that the General Secretary
of the INTUC referred recently at a

CHAITRA 21. 1896 (SAKA)

Written Answers 202

Seminar to the thyee pre-requisiies
for helping industrial relations in the
country These are:—

(i) A strong and responsible trade
union;

(ii) enlightemed employer; and
(i) minimum State intervention.

All these suggestions would be taken
into account while finalising the com-
prehensive Industrial Relations Bill.

Minister’s Meeting with Chief Execu-
tives of Units under Ministry of Steel
and Mines

6581. SHRI P. M. MEHTA:
SHRI TARUN GOGOIL:

Will the Minister ¢f STEEL AND
MINES be pleased tu state:

(a) whether he called the 'meeling
of senior officers and chief executives
of various units under his Ministry on
the 20th March, 1974 in New Delhi;

(b) 1f so, the nature of subject dis-
cussed, and

(c) the decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDAJ: {a) Yes,
Sir.

(b)and (c). The meeting had been
arranged primarily with a view to
making an assessment of the perform-
ance of the various public sector un-
dertakings, their problems and cons-
traints in the various areas and the
measures, short-term and long-term,
which should be taken to bring abaut
a gignificant improvement in their
performance in the context of the
tasks mntrusted to them in the Fifth
Five Year Plan, The discussions at
the meeting have helped in the identi-
fication of the problem areas, the
nature and extent of the assistance
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which would: be needed from other
agencies and in the finalisation of the
targets of production for 1974-75 in

respect of steel, coal aluminium, zinc,
copper ete,

Manufacture of Commercial Vehicles
with U.S, Oollaberation

6582, SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether the Union Government
have examined the proposal for the
manufacture of commercial vehicles
in collaboration with the General
Motors of the United States; and

(b) if so, when the final decision is
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): ((a) and
(b). Yes, Sir. A final decision is
likely to be taken shortly.

Steel Planty in Guyana with Indian
help

6583. SHRI TARUN GOGOI:
SHRI NTHAR LASKAR:

Will the Minister of STEE,. AND
MINES be pleased to state:

(a) whether India has offered to
build steel plants in Guyana;

(b) if so, whether any agreement
has been reached and the broad out-
Anes thereof; and

(¢) when the steel plantg are likely
to be set up there?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) On
an enquiry from the Government of
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Guyana, it has been indicated to them

that consultancy and engineering ger-
vides can be made available by India,
for setting up a mini-stee] mil] in that
country,

(b) No Sir.

(c) This is a matter for decision by
that country.

12 hrs

RE. QUESTION OF PRIVILEGE
Sratement oN NEw Frmnog Co-
OPERATIVE HOUsSE BUILDING SOCIETY
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SHRI S. M. BANERJEE (Kanpur):

The Lt. Governor should resign, if

he has any sense of self-respect. He
is responsible for this land grab.
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“Ag far as it has been possible
for us to ascertain, out of the 50
new members eventually enrolled,
as many a8 34 are neither Govern-
ment servants nor are they closely
1elated to Government servants.”
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CHAITRA 21, 1896 (SAKA)

Re. Question of 206
Privilege _
MR. SPEAKER: I will convey your
views to the Minister for further
clarification.

w1 wew fagrdy awdedy : fygaw
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SHRI INDRAJIT GUPTA (Alipore):
Yesterday, after six O'clock, the
statement was made here. I had also
raised this point yesterday. Cerfain
specific allegations have been made
on the floor of the House, They are
not vague allegations; they are speci-
fic. In his statement here, which was
quite a lengthy statement, he has not
replied to any one of the specific alle-
gations. Therefore, I would suggest to
you, Sir, it you could be so pleased, to
direct the Minister to come forward
with another statement which gives
specific answers to the specific allega-
tions which have been made in this
House. Such a etatement should not
be made here in future at six O'clock
or ten-past six, but, should be made
in the morning at a reasonable time
and the Members should be informed
about it before-hand. Nobody knew
about 1t, It suddenly came at the last
moment The statement hag six or
seven pages, in which there is ng spe-
cific reply to any specific allegation.

SHRI SAMAR GUHA (Contai):
Yesterday 1 did point out that Mr.
Vajpayee, who had raised this matter,
was not informed that a efatement
was being made. But the then Chair-
man did not listen to me.

MR. SPEAKER: We should have
some sort of procedure laid down Tor
future as to the method of making
statements.
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SHRI MADHU LIMAYE: It is al-
ready there, but it is not Belg follow.
ed.

SHRI INDRAJIT GUPTA: There are
statements and statements. You have
to use your discretion. This is a con-
troversial matier where apecific glle-
gations of a very serious nature have
been made,

MR. SPEAKER: Because Mr. Vaj-
payee had raised this question, it was
very proper that he should have been
informed about the time of the state-
ment. Here I think something went
wrong In future, we will take due
care of it. When s member has raised
a question and the minister has to
make a statement in reply to that, the
membér should be informed.

SHRI MADHU LIMAYE: The mem-
ber and the House should ¥ inform-
ed.

MR. SPEAKER: If the intimation
about the statement comes in agvance,
Wwe put in on the afeada paper so that
the House may know it But in cases
like these, if any #tatement is to be
mads, the House may be informed,
ust as the House was informed yes-
terday about the statement to be made
by the Miwister of External Affairs
Of course, the Minigter hag got the
right to make & statement any time in
the day, but at least the member who
has raised it must be In the know of
it

® wew fugrh vt - 7}
a gy el R Y ) Fer
Wl § fo et wge & @ o qw
o fear &, 90 ared = @ 8,
Mﬂmts'mmﬁ
fo #fed mrlcd gy et &
a1 ofedfee frgr § oewi qw iy
TN W W | Iew TN
g fray § Afwr qor gfsdfer gt
oot AR e ah ¥

LR L g f SIS
wdt Woarw § 1 & g w7

208

AT GTH 9T TWF ¥ AN ¥ WO
wirer § 1w weft AT Wt iR
fin ag afede T ¥ ofedfe W
K RCE R Sl LR 2]
* Wt §

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East): The privilege
matter is very important. You should
at least keep it pending.

SHRI S. A. SHAMIM (Srinagar):
There ghould be some procedure to
find out whether privilege 1s involved
or not. VYesterday you allowed Mr.
Daga to raise a pivilege ismie and
after one hour, it was found there
was no privilege mnvolved.

MR SPEAKER: You are not there
to judge why I did something

SHRI H. N. MUKHERJEE, Since
allegation are made ang the question
of privilege 1, apparently attracted,
it 1s important that the matter at
least 15 kept pending, so that you m
your discretion can examine the facts
presented by Mr. Vajpayee.

MR. SPEAKER: ] have examined
it It some facts are to be elucida-
ted I am sending it to the muniste:
for further adding to the statement

SHRI H. N. MUKHERJEE: It is al-
legeq that this minsteria] statement
1s a violation of privilege.

MR. SPEAKER: There is no gques-
tion of violation of privilege. If the
statement of the Minister is not suffi-
cient, more information can be asked
for.

SHRI INDRAJIT GUPTA: Am I W0
understand that you would be direct-
ing the Minister to come forwand
with a full statement? If so, pending
that, the privilege motion should be
held over.

MR. SPEAKER: There is no ques-
tion of privilege. The Minister has
given some information. If members
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want more information on  certain
facts, I can direct the Minister to
meke a statement. But I cannot
holg the Minister guilty of privilege
beopuse the statement he gave was
not sufficient.

SHRI S. A. SHAMIM; ]It is not a
question of not suficlent; it is full of
pntruth.

SHRI SHYAMNANDAN MISHRA: 1
have always submitted to the Chair
that if any member feels aggrieved
because of any alleged breach of pri-
vilege, he should be allowed to make
g complaint about it so that the House
can know whether a breach of privi-
lege has occurTed or not. Now, the
hon. Member, Shri Vajpayee has come
out with a certain allegation that there
has been 8 breach of privilege, We
have not come to know the specific
points with respect to it and find it
difficult to come to 3  decision
whether a breach of privilege has
occured or not. the House is entit-
jed to know in what respects the
~reach of privilege has occurred: then
alone it can make up itg mind.

® wq faak ;. wETw wEve,
oy - mhew v wo & ol AT
At gl NF 1 ww MW oS

gfar Wik wix § oo favlg Gfong 1

SHRI SHYAMNANDAN MISHRA:
He has mentioned in a general way
that a breach of privilege has occur-
red. We do not know the details.

MR. SPEAKER: ] have to go by the
motion.

SHRI SHYAMNANDAN MISHRA:
“The right which belongs to a member
to come twfore the House and make
a complaint about a breach of privi-
lege is being consistently denied to
members.

MR. SPEAKDR: I have to go by the
rules.

SHRI PILOO MODY (Godhra): I
-do not think there is anything in the

Re. Question of 210
Privilege

rules that gays that a Minister can

make false statement,

SHRI S8. M. BANERJEE: Sir, I
rise on a point of order. In this par-
ticular case, I would invite your kind
attention to my csse. In this very
House I made a specific allegation
against two Ministers, & Cabinet Minis-
ter and a Minister of State, that they
were in the pay rolls of Birla. The
Minister denied it.

MR, SPEAKER: That is a different
matter.

SHRI S. M. BANERJEE: Then a
privilege motion was moved against
me by Shri Vajpayee for misleading
the House. That was discussed in
this House. In thig particular case,
notice of a privilege motion has been
given. Xindly keep it pending. It
is going to be proved to your satis-
faction.

MR. SPEAKER: There is no privi-
lege involved.

SHRI S. A. SHAMIM: Of course,
it is a ques'fon of privilege.

SHRI S. M. BANERJEE: The House
has been completely misled by Shri

Mirdha.
ot we foprdt awig ;o weger

wivea, W W W WA ae
ot A fond, S wme agt sI
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® sfofwr god WY o ger
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Fere wr e e & av Yy
SHRI DINEN BHATTACHARYYA
(Serampore): We want to know whe-
ther this statememt was given to you

in advance and, knewing fully well
the contents, you permitteg the Minls-
ter {o make a statgment,

MR. SPEAKER: Of course, the Min-
ters make statements only after they
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[Mr. Speaker]
have been permitted by the Speaker.
They cannot make statements syo
motu. Everyday so many questions
are raised by Members and replies
are given by the Ministers. If on
every question a privilege motion is
raised on the ground that it is either
incomplete or it is over-stating or
under-stating the case then where
will it end? We have Dire tion No.
115 to guide us on this subject 1If a
Member is not satisfied with the reply
of the Minister, we can send it to the
Minister under the rules for more in-
formation. Then, when the Minister
makes a statement, if the Member
so desires, he has got the right to
make a counter-statement. Ipn spite
of this Direction, if every day Mem-
bers come up with g motion of privi-
lege in cases of thig nature, it would
be very difficult.
PAPERS TO BE LAID

ot wy femd : womy
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MR SPEAKER: Let the formal
business be over. You cannot force
yourself on me unless I eal] you I
am not calling you. I have not yet
called you. Kindly sit down. Don’t

interrupt.
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™ot
MR. SPEAKER; I am told, the mo~
tion has come. I will see to it.

e——

12.17 hrs.
PAPERS LAID ON THE TABLE

Review AND ANNUAL REPORTS OF BORA-
RO STEEL LTD, AND HINDUSTAN STERL
Works ConsTrUcTION LTD. FOR 1972-73

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of section 619A of the Companies
Act, 1956;~

(1) (i) Review by the Govern-
ment on the working of the Bokaro

Steel Limited, for the year 1872-78.

(ii) Annual Report of the

Bokaro Steel Limited, for the year

1972-73 along with the Audited Ac-

counts and the comments of the

Comptroller and Auditor General

thereon,

[Placed in Library. See No. LT-8678|
741

(2) (i) Review by the Govern-
ment on the working of the Hindus~
tan Steel Works Construction Limi-
ted, Calcutta, for the year 1972-73.

(ily Annual Report of the Hindus-
tan Steel Works Construction Limi-
ted, Calcutta for the year 1872-T3
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor Geénera) thereon.

[Placed wn Library, See No, LT-8677]
74.]
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REVIEW AND ANNUAL REPORTS
OF SINGARENI COLLIERIES CO.

LTD., KOTTAGUDEM FOR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg
to lay on the Table a copy each of
the following papers (Hindt and
English versions) under sub-section
{1) of Section 819 of the Compames
Act, 1956:—

(1) Review by the Govermment on
the working of the Singareni Collie-
ries Company Limited, XKottagudem
Collieries (Andhra Pradesh), for the
year 1972-73.

(2) Annual Report of the Singa-
reni Collieries Company Limited,
Kottagudem Collieries (Andhra Pra-
desh), for the year 1872-73 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

{Plzced in Library.
6678/74].

REVIEW AND ANNUAL REPORT OF
MINING AND ALLIED MACHIN-
ERY CORPORATION LTD., DURGA-
PUR FOR 1872-78.

See No. LT—

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): I beg to
lay on the Table a copy each of the
following papers (Hindi and Enghsh
versions) under sub-section (i) of
section 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Mining
and Allied Machinery Corpo-
ration Limited, Durgapur, for
the year 1972-73.

12) Annual Report of the Mining
and Allied Machinery Corpo-
ration Limited, Durgapur, for
the year 1972-78 along with
the Audited Accounts and the
comments of the Comptral-
ler and Auditor General
thereon.

1896 (SAKA) Papers Laid

214
[Placed
6679]74.1

EMPLOYEES' STATE INSURANCE
(CENTRAL) AMDT. RULES, 1974
AND STATEMENT RE. ANNJAL
REPORT OF COAL MINES LABOUR
WELFARE ORGANISATION FOR
1972-73.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to lay
on the Table—

(1) A copy of

wm Library. See No. LT-

the Employees’
State Insurance (Central)
Amendment Rules, 1974
(Hindi and English versions)
published in Notification No.
GSR. 306 1n Gazette of
India dated the 23xd March,
1974, under sub-section (4)
of section 95 of the Employe-
es’ State Insurance Act, 1948,

A statement (Hindi and Eng-
lish versions) explaining the
reasons for not laying simul-
taneously the Hindi version
of the Annual Report on the
activities of the Coal Mines
Labour Welfare Organisation
for the year 1972-73,

{Placed in Library. See No. LT-
6680/74.]

-
o

ESTIMATES COMMITTEE
FYFTY-FIRST REPORT

SHRI R K SINHA (Faizabad;: I
beg to present the Fifty-first Report
of the Estimates Committee on action
taken by Government on the Recom-
mendations contained in their Forty-
first Report on the Ministry of Com-
munications (Indian Posts and Tele-
graphs Department)—Telephones.

PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND NINTH & HUNDRED AND
TENTH REPORTS
SHRI H. N. MUKERIJEE (Calcutta--
North-East): I beg to present the
following Reports of the Public Ac-
counts Committee:— -
(1) Hundered and ninth Report on

action taken by Government
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on the recommendations con-
tained in their Seventy-se-
venth Report relating to Mi-
nistry of Railways,

(2) Hundred and tenth Report
on action taken by Govern-
meni on the recommenda-
tions contained in their
Seventy-sixth Report relat-
ing to Ministrie; of Home

Aftairs Information and
Broadcasting and Department
of Agriculture,

12-20 hrs.

PRESIDENTS ORDER IN REGARD
TO AUTHORISATION OF EXPEN-
DITURE OUT OF CONSOLIDATHLD
FUND OF PONDICHERRY—la:d on
the Table. /

MR. SPEAKER: Shri K, R. Ganesh
SOME HON. MEMBERS ros¢e—

Wt wy femd (amsr ) s
T, A ATE WS wHIE | A
o w7 wrevgs Afre fwr @0

MR SPEAKER: I will listen to you.
I have this from Shri Vajpayee, Shri
Limaye, Shnn Samar Guha and Shri
Viswanathan,

SHRI SHYAMNANDAN MISHRA
(Begusara1)* My submission 1s that it
should not be confined to them only.
This 1s our right. It is not a question
of submitting something in advance
with regard 1o a point of order one
wants to raie.

MR, SPEAKER: I am allowing it; I
am not denying it.

SHRI INDRAJIT GUPTA (Al-
pore): Have you allowed him to lay
it on the Table?

MR. SPEAKER: Yes.

You can raise a point of order.
The other' day, when he was
about to lay it, I said, for the present
he cannot lay it. We discussed it in
the Commitiee also. My main point
was that they could not bypass the
procedures, that they should come

APRIL 11, 1974
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through an Appropriation Bill and
then, in that way, they could regmia-
rise it, have come with that
What is the objection left?

SHRI INDARJIT GUPTA: An Ap-

propriation Bill is enitrely a separate
thing.

MR. SPEAKER- After all, your ob-~
jections are agsinst that Order. How
can you discuss it unless it is before
the House?
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“That it is the sense of the Houge
that the Presidential Order sanc-
tioning the appropriation of Rs. 5
crores from the Consolidated Fund
of India ig without of theg authomty
of law and encroaches upon the
powers of the Pondicherry Assem-
bly and Lok Sabha in financial
matters.”
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SHRI SAMAR GUHA (Contai):
M) Speaker, Sir, 1 consider it one of
the must unprecedented constitutional
crises It 18 no less important than
the breakdown of the law and order
situation My reason 1s this If we
allow this, if we permut this, it may
bt used as asubterfuge toscuttle, so
to say, the right and the supremacy
of the legislature over tne executive
Today, Sir, it may be a tiny State of
Pundicherrv Tomorrow, by issuing
an urdinance, the Budget of Guyarat
may be passed. And, day after to-
aien w they may pass the Supple-
mentary Budget if not the General
Buaget, by issuing an ordinance like
thie Thercfore, if we now permit Mr.
Ganesh or Mr. Chavan to lay the noti-
fication on the Table, what does it
Mmeay, Sir? It means this. This is your
proposition and you have upheld our
coniention, at least you have express-
cd doubt about the legality of issuing
the ordinance and approving the ordi-
nance Yoy have yourself expressed
such doubt, Bir, that doubt still hes
not been cleared as yet. You conven-
°d a meeting of the opposition leaders.

Did you come 1o any decision whatso-
281 LS8
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ever? The position remains as it was
before when ypou yourself, in your
wisdam, Sir, expressed your doubt
about the validity of that notification.
This being the position, if this ix s,
what does this mean, 8ir? The ques-
tion of doubt regarding legulity re-
maing as it then was. Therefore, it
we allow this to be laid, what does
it actually mean? It means that we
also indirectly become a party to il-
legal appropriation of the Consolida-
ted Fund of the Government of India.
That would be the case if we per-
mit this to be laid on the Table of the
House.

Therefore, first the matter has to
be decided whether it was legal or
not. Is it the case tha{ 1t 15 not ille-
gal, but improper, I don't know? But
that matter has got to be decided
first What 18 the machmery by
which it should be decided? is it by
your ruling? Is it by discussion in the
House” Or 1s 1t to be done by some
other means? Because, Sir, as I said,
a most unprcedented constitutional
crisis has been created. Therefore,
Sir, before those 1ssues are seitled,
namely, whether it was legal or ille-
gal, this cannot be laid on the Table,
the statement cannot be made It 18
mcumbent on you, Sir, to decide as
to the except modus operand: how the
issue of legality or illegality should
be decxied upon

That shoud be decided Arst and
then this can be permitted. This is
my respectful submission Thank you

SHR! SHYAMNANDAN MISHRA
{(Begusarai): Mr., Speaker, Sir, my
respectful submission is this.

Number one* The question is.
whether any paper which is inconsis-
tent with the provisions of an Act
{which gives power to a legislature)
can be placed on the Table of the
Legislature or not Is there not a clear
case that the paoer that is being
sought to be now laid on the Table of
the House 18 inennsistent with the
provisions of the Act which gives
power to a legislature, the power
which now has been transferrd to
Parliament?
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Secondly, Sir, the general guestion
15 whether any paper which divests
Parliament of its power—now I am
going beyond the Union Territories
Act—can be placed on the Table of
Parliament and Parliament can be ex-
pected to be a party to or agree to a
death-warrant

Sir, if there 1s any paper issued by
the President to the effect that Par-
Lament 15 divesteg of certain powers,
then, would that paper be allowed to
be laid on the Table of the House or
»t? This 13 my second point

My third point 18 this Under which
rule 18 this paper sought to be laid on
the Table of the House? The rule
speaks of papers laid under the Con-
stitution, papers laid under the sta-
tutes, papers laid under the rules of
procedure papers laid under direc-
t ons of the Speaker and also papers
quoted have to be laid on the Table
Now, this one does not come, so far
as I see, Sir, under any one of these
headings This does not conform
to the order that has been mentioned
m the Rules of Procedure

Fourthly, this matter 1s sub judice
and this House should be lending 1t
self to a procedure which will be
very unhealthy You have already
decided 1n earher cases too that a
matter, which is sub judice cannot
te discussed in this House or any
paper relating to that cannot be
Jaid on the Table of the House

Now the only question is whe-
ther——the matter has been admiited?
Before 1ts admission the paper can
ke laild on the Table of the House
and this i what Shr1 Shakdher's book
sovs But a matter which has been
admitted and 1s 1eturnable on the 22nd
c{ this month can 1t be discussed
here? It 13 clear that this matter 18 now
being dealt with by the court of
law and 1t 13 now under judicial ad-
judication May’s Parhamentary Pra-
ctice is also quite clear on thig point
and I would like to quote 1t because
this 18 a verv importart case on w hich
we should not allow anything that
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18 not proper It says on page agz
‘Matters pending judicial decy-

sons: A matter awaiting or undlér
adjudication by a court of law,
should not be brought before the
House by a motion or otherwise
This rule applies to motions for
leave to bring in Bills but not to
other procgedings on Bills "
Then again, on page 416, May's Por-
hamentary Practice has made it ab-
solutely clear that matters awaiting
the adjudication of a court of law
should not be brought forward n
debate following the First Report of
the Salect Committee It says

“The ban also applies in the case
of any judicial body to which this
House hag expressly referred a
specific matter for dectsion and
report from the time when the Re-
solution of the House is passed”

Now, the House could not get any
protection from the House itself in
protecting or  preserving its rights
So an Hon Member has gone to the
court Any citizen can go to the
court for the proctection of the
rights of the Lgislature m thig mat-
ter It i1s for vour -consideration—I
have not gone m extenso 1n greater
details, so far as May's Parliamen-
tary Practice goes I do not want to
weary the House with all the de-
taills—whether the Chsair snould
perrut a matter which 13 under ju-
dicial adjudication and whether any
paper relating to this can be placed
on the Table of the House It 1
clearly a matter, pending judicial
adjudication So, how can we be =
party to 1its being laid on the Table
of the House? It has been amply
established to the satisfaction of
the rules 1 the matter that it 1s
nct legal I would not lhke to
go into the lerality of the matte
just now becaus~ [ am taking my
stand primarily on the issue that a
matter which 13 pending before the
court of law should not be allowed to
be discussed or any paper relating
to 1t should net be placed on the
Table of the House I am not gond
inio the merits of the case
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SHRI G. VISWANATHAN (Wandi-
wash Mr. Speaker, Sir the FPresi-
dent’s Order on Pondicherry is a deli-
berate violation and encroaches on the
financial powers of this House Gov-
ernment represented by the hon. Law
Minister could not convince the House
that the President’s Order is valid or
constitutional, He mainly replied upon
Section 51 of the Union Territories Act
under which the President gets powers
to saspend certain provisions of the
Act  There are two Sections—Sec, 29
(3) and Section 47(2)—which are
specifically mentioned as to how the
censolidated fund  should be appro-
riated Let me quote rule 47 (2):

“No monies out of the consolida-
ted fund of a Union Territory shall
be appropriated except in accord-
ance with and for the purpose
and in the manner provided in this
Act"

The other section is Sec. 51. The
Fiesident has not suspended specifi-
cally this particular Section as well
as Sec. 20 (3).

Hence the President has no powers
1. encroach upon the financial powers
cf this House.

Again, the legality of this has been
challenged before the Madras High
‘ourt The Court has admitted the
petition and has  referred it to a
Bench of the Court The matler now
+ing sub judice and its - gality bheir «
hillenged before a court of law, I
think 1t 1s proper for the House to
Lrep it pending and I request you that
1hi, QOrder, which ;s neither legally
vahd nor consitutionally sound, should
rti be aliowed to be laid on the Table.

§HRI INDRAJIT GUPTA (Alipore):
I just want to make one submission
o1 your consideration,

Apart from the other arguments
which have been adduced here about
the matter being sub-judice. I do not
want to repeat them though they are
wcorthty arguments--I want you par-
ticnlarly gs the Speaker to consider
e specifie  point You called
4 meeting on the 5th of this
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month and you announced it in the
Hoyse. Now, what was the purpose
of that meeting? The purpose of that
mecting was to find a way out, a way
out of the impasse which had been
created, If such a situation had not
been created, there would have been
no need for you to call a meeting and
there would have been no peed for
the Government and itz representa-
tives to agree that they would also
participate in that meeting. The
meeting was called in order to find a
way out hecause it wag accepted by
everybody here—I do not think any-
body is trying to controvert it now—
that 1n matters financial, the powers of
the legislature are supreme and those
powers cannot be arrogated by the
executive to iteelf. This is number
one. Number two is that in the con-
text of that, it was felt by you, at
least on that day, that the President-
ial Order of the 29th March, 1974 was
unacceptable, and therefore, you had
directed that it shouM not be laid on
the Table until this meeting was held
to find a way out.

Now in that meeting—] was not
present myself in that meeting—Prof
Hiren Mukerjee was there and what
I have understood ts that no agreed
solution could be found. Many pro-
posals were made, suggestions were
given, but no agreement could be
reathed The-e the meeting ended.
I want to kmow from you now that
today you are permutting Shri Ganesh
to lay this Order, a copy of it, on the
Table of the House, what has trans-
pired between the end of that meet-
ing in which no agreed solution could
be found as to how to resolve this
crisis, this impasso, and today. what
has taken place since then tp justify
you now to permit this Order to be
laid on the Table? It means that the
Government—Jd am gorry to have to
say this—after that meeting has now
made up its mind that by virtue of
the majority it has here it will ingiet
on this position that the Presidential
Order is legally valid and constitu-
tionally sound They will pass it here
by majority
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[Shri Indrajit Gupta)
SHRI ATAL BIHARI VAJPAYEX:
Brute majority.

« BHRI INDRAJIT GUPTA: 1 am not
worried about that....(Isterruptions)

1 am surprised at this, although the
Minuster of Law, Shri Gokhale, had
responded very favourably, I thought
to your suggestion for a meeting and
had said, ‘1 place myself in the hands
ol the House and mn your hands’. Was
not the fact that the Government
participated m that meeting an agmis-
swn that they also felt that difficulty,
crig)s, impasse, had arisen, which
should be solved somehow or other?
Today nothing new has happened ex-
cept that Shri Sezhiyan has gone to
the Madrag High Court, making the
matter sup judwe in the bargain.
Nothing else has happened. Now
today they ave coming forward in
order to put this thing on the agenda,
as though it has suddenly become
legally valid and constitutionally
sound I cannot understand for the
life of me, with all my respect
to you, how you are permitting this,
m view of what you had said on that
day, 1n view of the meeting called at
your instance to find a golution, in
view of the fact that at that meeting
no solution comld be found. In view
of this, how are you allowing this
Presidential Order to be laid on the
Table today? It Just passes my com-
prehension.

You should tell ug what has in the
meanwhile prompted you to reverse
your earher decision Why have you
done 1t? On what grounds? Op the
basis of what new evidence There is
nothing before us

‘Of course, the budget has to be
passed and the estimates have to be
presented; there 1s not doubt ghout it;
the Appropriation Bi'l has to come
end the Rajya Sabha should have been
swmmoned earlier for that: But any-
womy, it has been delayed. But I really
‘think that this particular order—the
Jagal and constitutional validity of it—
soamnot be decided by a majority in
this Houusy under any circumstances.
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It esnnot be degided, Who i the arbi-
ter in this matter?

Therefore, I would beg of you to
consider this matter very coolly and
calmly and not to precipitate matters
which may lead to a further crisis
and an mtensification of the consti-
tutional crisis later on. This matter
should be held over until an authori-
tative pronouncement either of the
court or the attorney-General is
gven. Even the advice of the At-
torney-General has not been taken
or 18 not bemng given to the House.
Nothing has been done. Let them go
ahead with the presentation of their
budget esttmates We do not mind
that, but this particular order should
be held over, as you were very cor-
rectly disposed to do earler on, and
nothing should happen to justity the
reversal of your orders, today.

SHRI H N. MUKERJEE (Calcutta—
North—East): Sir, I would not have
intervented after my {friends has
spoken, but having been present at
the last meeting, 1 think perhaps I
ought to say somethung. What dis-
turbs me 15 Government's utter lack
of humility—humility 1s supposedly
a Gandhian vairtue—because at the last
meeting, it was very clear that apait
from—Government’s spokesman,
everybody else was positive that some-
thing wrong, perhaps unavoidably
wrong, had beétn committed and some
sort of rectification process should be
evolved by a consensus It could not
be cvolved because Government took
a very rigid and obstinate stand.

Now 1t they do intend to stand on
ceremony everywhere and assert their
majority, formidabitity and all that
sort of thing, it is a different proposi-
tion But I could have understood it
if they had done what Mr. Madhu
lameye suggested, namely, that a
statement was prepaied by the Law
Mimister on behalf of Government,
explaining the difficulties of the posi-
tion, explaining how the difficulties
are being sought o be eurmounded
from their pomnt of view. and along-
side that they could have asked for
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permiss'on from you gnd the House to
have this paper leid on the Table.
They do nothing of that sort. This
9 going a little too far. You had on
the earlier occasion stopped that paper
from being laid on the Table of the
House. And now you gay that since
you want a solution for g very serious
problem let us proceed and therefore
let the paper be laid on the Table.
But how can that be done, Sir, with-
out an express elucidation of the
problem by the Government showing
that an unprecedented problem has
arisen and for that purpose unprece-
dented remedieg perhaps are being
take, recourse to. Therefore, they
should come in all humility before
Parliament, but they do not do so.

Suggestions were made intp which
[ need not enter now, which might
have helped a rectification of the an-
omalous gituation that had taken place.
Those suggestions were brushed aside;
they want to stick to their own
time-table or whatever procedure they
have in mind and they want the House
to swallow 1t. 1 have seen repeatedly
this phenomenon of Government, be-
cause it hag the majority, brute or
otherwise; they come before the House
and expect the House to swallow
whatever they have decided behind
the scenes in ther own way, and
even after a parilamentary discussion
took place, in the presence of the
Speaker they completely disregard
the entire proceedings and they try
1o stick to their own hectoring autho-
ritarian way of doing things.

I am not interested in those littled
details of legalistic refinement. I sup-
pose in spite of thig document—presi-
dential order or something-being in
question in court, there may be per-
haps no concaivable harm in having
it 1sid on the Table of the House; it

€an be made infructuous later on by -

any kind of judicial pronouncement,
but there is no harm, because after all
we cannot hold our hands for ever
and for ever, We are & sovereign body,
1 am not gaing to enter into that, But
the main fdes : that! strikes mo—and
that goss:to the .roet of the function-
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ing in any kind of parliamentary de-
mocracy—is that Government behaves
in an utterly hectoring fashion.

Government did not take pote of the
periousness of the objections raised
last time. The Government gre dis-
honest in saying that they do realise
that some sort of a mistake might
conceivably have been committed be-
cause if they did have any sense of
having committed something wrong
or having done something which they
ought not to have done, they would
have taken the posture of humility and
told the Houee in an explanatory
statement why it is that they are put-
ting this order before the House and
leave it to the House to determine
what should be done; they did not do
s0. It would be a pity if you permit
yourself to be more or less bludgeoned
into allowing this thing tp be laid on
the Table of the House when it cannot
be laid on the Table of the House
without an explanatory memorandum
to begin with, and without a state-
ment which it ghould be open to the
House to discuss

SHR1 PILOO MODY (Godbra), I
should like first of all to recall to you
and to the House the historic origins
of Parhament. Parliamentg were
created to keep a check on the expen-
diture of the State, in this case the
Government. Over a period of time
Parliaments have been evolved with
complete control over the expenditure
of a State. That is why in our Con-
stitution powers toc vote money had
been left to Parliament, not to Gov-
ernment The fact is that Government
functions by majority and these
powers can be used by Governments
through Parliament by exerciging its
majority. But at no time can it short-
circuit the process and start using the
funds of this country in the manner in
which it has been prescribed.

For a change I have to agree with
Prof. Mukerjee and the solution that
Prof. Mukerjee had put forward, As a
reasongble man I will always accept
a particglar difficulty. I realise that
the Government, decauge of the folly
of its own constituents in Pomdicherry,
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had been put in very tight corner and
therefore it was necessary for them
to find a way out. But the way out
cannot by virtue of exercise of its
majonity or by exercise of arbitrary
powers which it does not have.
Therefore, I would have accepted the
compromise solution suggestedq by
Prof. Mukerjee that they should have
come forward with an explanation
saying that this has happened; we are
very tight of time and this must he
done by 3let March; would you please
help us i getting this through? May
be by tacit consent by accepting the
apology and the difficulty we might
bave 2ll asreed to do so. However
tris Gover ~ment for reasons that Prof
Mukerjee has described too well has
decided to do thig arbitrarily. I and
my party at any rate do not think
that we can be g party 10 the violation
of the very fundamental priciples of
Parhament, unless of course this 1s
merely a hitle curtain-raiser, a sneak
preview of the hmited dictatorship
which is being so loosely talked about
all over the place. In the end I agree
with Prof Mukerjes that this may
even be total abandonment of
Gandhian humility and replaced by
what might be <called Gandhi's
arrogance

SHRI ATAL BIHARI VAJPAYEE:
You mean Mrs. Gandhi's?

SHRI PILOO MODY: Even you
understood

SHRI §. A SHAMIM (Srinagai):
You have heard the spekesmap of
various parties; you may now sten
to an independent voice.

Sir, I have nothing to ask from the
Government. 1 know the Govern-
ment’s case ang the Government
themselves say that their case is very
weak. They have no case. 1 am not
interes‘ed in hearing the judgement
of the Righ Court to which some of
my friends have gone. But, I am
only inmterested in knowing your
ryuling and just to elucidate your
views, 1 would like to refresh your
memory.
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You remember, Sir, when you re-
turned from a tour, seme leaders of
parties met you in your Chamber,
and 1 happened to be one of them,
thought without representing a parly.
You, on that particular day, though
1 will not divulge the whole of the
discussion, gave the impression that
you were convinced that we had a
case where as the Government had
none. You discussed this and you
allowed us to rise this matter in the
Houge and in the House, leaders of
the varioug parties and myself, Sir,
ronvinced you that this Order is not
a Presidential Order, but, it is a
Presidential disorder, and that it ia
not legal. The result was, you asked
the Law Minister to reply to the
points that we had raised. The Law
Minister realising that we had a
very strong case, asked for time. You,
in your wisdom and we, in our gene-
rosity, gave time The Law Minister,
after having worked for the whole of
the night, on the second day, came
with a large number of books and
tried 1o put forward the Government's
case Sir, again, you, after hearing
the Law Minister, obviously, were
not impressed by what he has said.
You, on that day. did not allow him.
1 have to seek some clarifications
from vou That 1s whv, 1 am remind-
mg you

MR SPEAKER: While domng so.
do not put many things in my
mouth

SHRI 8§ A SHAMIM: From the
fact that after hearing the Law
Minister, you did not allow the
Government to place that Order on
the Table of the House, it is clear
to us that you were mot convinced
Then, Sir, you conveneq a meeting of
the Opposition Parties and Govern-
ment and about the version of that
meeting, you gave one version and
the Government and Opposition lea-
ders another.

MR. SPREAKER; You forget what
I said at the end; what wag my ruling
at the end. You omitted that, be-
conse, thet Joey not suit you.
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{SHRI 5 A. SHAMIM: The reagen
why we had teised this quesiion be~
fore you, Sir; 28 we want to hear what
you have to say. My friend, M,
Indveyt Gupta hes pointedly asked
about this The last meeting in the
peries was a meefing of the Oppos~
tion leaders and the Government
about which the report was, nothing
was ageed upon So, 1n my humble
capacity, 1 would like to know, as
Mr Indraynt Gupta has asked, what
exictly had happened? When we
had come to hsten to your views,
whether this Order is a legal Order
or an 1illegal Order, you, in your wis-
dom, have chosen to be sient on
this 1ssue Mr Sezhiyan has gone to
the High Court The Government, by
implication, have takep 1t for granted,
that you have given them permission
thereby meaning that thiz 15 legal.
We would hke to know I at least
would like to know, your ruling If
you give a ruling that after having
listened to the speeches and hearing
the case of the Government put for-
ward by the Law Minister 4t is my
considered opinion that thig 1s a legal
Order’, then we will take 1t that
the Speaker had given a ruling and
therefore we had to accept it, whe-
ther it 15 right or not Willy-mily, 1
h 1e to accept 1t You cannot have
1t both wavs Having sided with us
that ¢ you have a very good case,
1 om mot allowing the Government to
place the Order on the Table of the
House’ now today, by 1mplication
and bv maintaiming golden smlence,
you are allowing them to place the
Order on the Table of the Howe I
a3 an Independent Member, who is
not an interested party, woulq like
to know from you, what 13 your
personal opmion and what exactly
had happened in between. 1 would
hke to know, what 13 yeur considered
ruling, eo that this can be cited a8 a
precedent 1 future.

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, after a discussion
on the issue, and after hearing seve-
ral opposition leaders, you, in your
wisdom, 8id not allow the Govern-

Popers Laid CHAITRA 21, 1808 (5AKA)

Papers Laid 234
ment to lay the Order on the Table
of the House, and then 3 meeting was
held in your Chamber, where alsc no
immediate decision was taken Today
also, when the Government has come
forward to legahise that illegal Order,
you have not reversed that day’s deci-
sion that ‘I do not allow you to lay
this on the Table of the House’ So,
you must categorically state that this
Order 15 valid and the proceduie that
has beep adopted by the Government
1s vahd. If there 1s such a statement
from you, then we may consider it

13 hrs

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI B R GOKHALE) Sir, I am
grateful to you for giving me an
opoprtunity to make a brief state-
ment 1 say brief because ap elabo-
rate statement as to the legality of
the Order was made by me the other
day Fron the speeches which 1
heard this morning, I find no ne:
point with regard to what they call
an 1llegal Order has been made
The House will recollect that I jus-
tified or the order on the ground tha
the order was passeq fully legally
in 1 ~ordance with the provisions of
the Umop 1eii. ories Act, which I
submitted was for the purpose of
Umon Teiritories & Constitution by
itself looking at the provimons of
article 238A Even in the meeting
which was held in which I and the
Finance Minister were present, 1 had
at the outset made 1t clear that the
fact that we have met here for a
discussion does not at all mean that
the Government 18 conceding that the
order 18 fllegal. On the contrary
Government 1s reiterating the pom-
tion thet the order 15 legal But
inasmueh as a matier about a finan-
cial matter has arisen, I ended my
speech that day by saying that I am
prepared to go according to  the
wishes of the House, and we are
prepared to come before the House
w.th such measures as are necessary
in order to see it there is any doubt—
according to me there Is no doubt—
that whatever has been done s
rectified
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It has been siid today that since
the matter is in court, it should not
be discusesd. Yet, everyoné on the
other side is discussing the legality of
it! I do not know how they ‘'sre
doing it. I want to reiterate that
the Government’s position is that
the order is legal and Government
will establish it before the court when
the time comes. The question has
been raised as to why it is sought to
he placeg on the Table of the House,
Firstly it is a statutory order under
the Union Territories Act passed by
the Persident and evep on the basis
of the objections raised, it is clear
that it ig an order on a very impor-
tant issue, It would have been un-
fair if Government had not placed it
on the Table of the House. Secondly,
even in the order passed by the Pre-
sident, he has said that it is pending
sanction by the Parliament. It is a
sor{ of commitment made in the
Presidential Order itself that this
would ke taken to the House. Third-
ly, it is the normal practice that on
all matters of such importance the
House should be taken into confi-
dence. It is therefore but right that
the Government should place this
urder on the Table of the House.

‘Without repeating what I said ear-
Yer, I submit that the Uniop Terri-
tories Act does give ample Dower to
the Persident to isstie such an order.
After thig 13 laid on the Table with
your permission, the Finanee Minis-
ter, following the procedure pres-
cribed in the Union Territories Act,
will present a statoment of estimated
receipts and expenditure of the Union
Territory. That was what I meant
when I said thst Parliament was
never intendsd to be by passed. It
was made clear in the order itself.
1 submit thet for all these reasons
which are important sng to which
1 have made reference, the order
should be allowed to be Iaid on  the
Table of the House.

M¥. SPEARER- 1 bave heard with
,careful gtfeption the ppints raised
by hon. members from the oppesition,
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md the independent member. He
is alao sitting i thy oppesition. The
main nbjoct of my observation is lem
in the spirit of & ruling or in awy
apirit of scoring a peint then explain-
ing my point of view in the baok-
ground uf what | consider shoulg he
in the nature of clwervetions of the
Speaker.

The other day when hon, Membera
met me in my chamber for a4 fow
minutes or half a hour before I came
to the House they expiained to me
that this Order by the President is
not proper. I then told them that it
will not be allowed to be laid on the
Table that day, I will carefully exa-
mine it and study it. I then told the
Law Minister that he cannot lay it
on the Table “for the present” because
1 wanteq to be more sure about the
position, 1 thought I will study it
detail and, if necessary, discuss it
with you and then make my point of
view ciear to the House,

When the hon. Minister tried to lay
it on the Table a second time on an-
other day, many questions were rais-
ed in this House, like today, and the
hon, Members were very excited,
They pointed out that the procedure
adopted is not very proper either
under the law or under the Constitu-
tion. I said again that T am not going
to alloy it to be laig on the Table
“for the present” till we discussed it
in the meeting of the Leaders’ Com-
mittee,

1 called both the Ministers, the Law
Minister and the Finance Minister, to
the Leaders’ Committee, All the par-
ties were representsg there either by
their leaders or by their nominees. I
must say that the epirit in that meet-
ing was more for rectifying the posi-
tion rather than scoring any point.
Whatever 'might be the attitudes
adopted later on, either by the Minis~
ters or the leadery of parties, the
discussion in the meeting and the
background helped me in forming my
own views sbout ft.

Now the
cm;l?not m‘ﬁ‘gw mment on
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threadbare in the mesting--I need
not go, into the details, because ajl of
you are sitting here today—and we
dgreed on the pracedure that it will
be laid on the Table today.

SHRI SHYAMNANDAN MISHRA:
Not about the order,

MR. SPEAKER: He can contradict
me later on. It was also agreed that
the Bill would come up on the 18th.
1 did not find any disagreement on
that.

SHRI SHYAMNANDAN MISHRA:
That is not correct, with all respect.

MR. SPEAKER: The disagreement
started when you wanted the Rajya
Sabha to be called earlier ang the
Government said that it is not pos-
sible because 1t is already fixed for
the 22nd  Then all of you left the
meeting. In the original of the note
which Shri Sezhiyan gave me he sta-
ted that in the Appropnation Bill,
which 13 brought before this House.
or in the statement this Order by the
President must be mentioned and there
must be another clause, rectifying the
mistake, by giving it retrospective
eflect from the date 1t became effective,
so that doubts could be removed.
This was given to me in the meeting
and one copy was given to the Law
Minister.

SHRI SHYAMNANDAN MISHRA:
We are not bound by that.

SHRI MADHU LIMAYE.
not bound by that,

MR. SPEAKER: I am not scoring
any point I am not talking in that
spirit, It is said that that order was
tllegal, unconstitutional and all that
It has always been the practice in
this House that the Speaker of the
House does not give his pronounce-
ment about the legality or constitu-
tionality of a case. I did not give
any ruling on the legal side or the
constitutional side of it.

oty fowd 7y P &
famar & ar¥ # wfer 7 3 &, A,
Y ag feiwer st &, g fad e
w1 wfory T wrfge, wrf g W dewr
7T wifgg ) - -

We are
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MR, SPEAKER: Now, you raised
the question that I should determme
whether this is legal or not, whether
this is constitutional or not, It has
not been the practice in the House,
when the Papers are laid on the Table,
that I should determine whether they
are legal or not.

oft wy fovwd . a7 wafirfadfee 3

MR. SPEAKER: Anybody can go to
the court They are part of the busi-
ness of the House and they are laid
on the Table. About the legal or
constitutional side of it, I deliberately
did not and I cannot pass any pro-
nouncement whether this is illegal or
unconstitutional. All I can do 13 to
make my obseravtion about the pro-
cedures. At the end, I said that it
was a question of procedures and the
Gevernment could not bypasy certain
procedures This was my ruling.

SHRI SHYAMNANDAN MISHRA:
You are changing your ruling

MR. SPEAKER: You can call for
the proceedings,

1 was disallowing it because they
were bypassing certain procedures

Then, when we discussed everything
in the meeting, I saw your spirit of
accommodation and your spirit of un-
derstanding. Stage by stage you rea-
ched certain decisions which collaps-
ed at the point of calling the Rajya
Sabha. That confirmed may views also.
That wag the background of my views
also.

SHRI SHYAMNANDAN MISHRA:
It cannot be rectified like this. I had
expressed by views in the meeting.

MR, SPEAKER: Your views was in
favour of issuing an Ordinance. Shn
Sezhiyan said that we could rectify it
through an Appropriation Bill Your
view was about the Ordinance,

Now, as regards the matter beiag
sub judice and the Bill coming up—I
have seen relative provisions in the
various books on Procedures—this
very matter was referred by tnc Pre-
siding Offiters to a Committee known.
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85 the Page Committee of which we
have the yeport here. That Commijttee
after very careful examination, after
many sittings and examination of
many subjects, came to a conclusfon
that as regards the matter being sud
Judwce, of course, it may not be refer-
red fo in the debale so that it may
not affect certain decisions of the court
but where & legislation has to be brou-
ght, the law-making has to be done,
the rule of sub judice does not apply.

SHR!I SHYAMNANDAN MISHRA:
Is it law-making?

MR. SPEAKER: It is coming in the
form of a Bill.

SHRI MADHU LIMAYE: Our ob-
jection is to the Preesidential Order,

MR. SPEAKER: The Presidential
Order has to be rectified only to re-
move doubts. 1 do not go into the
legality or illegality of it.

SHRI SHYAMNANDAN MISHRA:
How can that be rectified like this?

MR, SPEAKER: Any matters which
are to be referreq to this House, which
arce to be the basis of any discussion,
have to be laid on the Table of the
House. That is why I have allowed it
today.

SHRI SHYAMNANDAN MISHRA:
That is prima facie inconsistent with
the provisions of the Act passed by
Parhament. It is the Parliament
which has passed the Union Territo-
ries Act

MR, SPEAKER: The Budget will be
presented; then the Bill also will be
coming,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I beg to lay on the
Table a copy of Notification No. S.0.
222(E) (Hindi and English versions)
published in Gazette of India dated
the 20th March, 1974, containing the
President's Order in regerd to the
authorisation of expenditure out of the
Consolidated Fund of the Union terri-
tory of Pondicherry. [Placed in Lib-
rary. See No. LT-8681/74].

AFRIL 11, 18%
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BSOME HON, MEMBERS: No, no.
SHRI SHYAMNANDAN MISHRA:

Ig any Budget preceded by a Presi~
dential Order?

MR, SPEAKER: Unless it is placea
before the House, how can we d.5cuss
it? Al those objections about proce-
dure have been met.

AN BON. MEMBER: On a peint of
order,

MR. SPEAKER: No point of order,
after my ruling,

SHR!I SHYAMNANDAN MISHRA:
What is your ruling?

MR. SPEAKER: You cannot pre-
vent 1ts being laid un the Table. How
can we proceed without its being Jaid
on the Table?

SHRI SHYAMNANDAN MISHRA"
Can an impugned order be laig on the
Table?

MR. SPEAKER: Laying on the Table
does not affect its legality or illega-
lity, '
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SOME HON MEMBERS: On a point
of order.

MR, SPEAKER; No point of order,
after I have given my ruling. I am
sorry.

SHRI SHYAMNANDAN MISHRA:
Why can you not wait till_it is decid-
ed by the court?

MR. SPEAKFR: Laying it on the
Table does not affect its legality or
otherwise

.
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12.30 hrs.

PONDICHERRY BUDGET, .974-75

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
1 present a  statement of estimated
receipts and expenditure of the Union
Terrtory of Pondicherry for the year
19%74-18,

(Interruptions),

SHRI MADHU LIMAYE (Banka):
You are responsible for this.
(I terruptions),

Shn Madhu Limaye and some other
hon. Members then left the House.

SHRI SHYAMNANDAN MISHRA
{Begusaira1): This 1s a butchery of
the partilamentary democracy. (In-
terruptions) In this way you would
also be abolished one day, that day is
not far off. The Chau doung hke this
1s unthinkable This ;3 by-passing the
Parhiament. ..

(Sh11 Shyamnandan Mishra then left
the House)

THE MINISTER OF PARLIAMEN-
I'ARY AFFAIRS (SHRI K RAGHU
RAMAIAH): Pondicherry Appropria-
tion Bill wall be taken up on Monday,
tee 15th April and further discussion
ot the Demands for Giants for the
Ministizes may be resumed theieafter.

SHRI S, M. BANERJEE (Kanpur)-
Thc question here is that you have
allowed him to do it From tomorrow
onwards, will you allow all papers to
be laid on the Table of the House
without seeing 1t even? The House
has been hypassed ang democracy has
been converted into a mockery and
we are all ashamed of it

MR SPEAKER: Only history will
tell who has reduced it to a mockery,

SHRI 8. M BANERJEE: As a pro-
test Sir T walk out

(Shrt § M Bonerjee then left the
House.)

D —
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MR SPEAKER: I did my best tu
accommodate them. 1 have kept 1t
pending for such a long time. We
discusseqd it. Now, we pass on to the
next item,

———

DEMANDS FOR GRANTS-contd,

MiNisSTRY OF EDUCATION aNp SociaL
WELFARE AND THE DEPARTMiNI oF
CULTURE~cONld.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(ravk S AURUL HASAN). My hon
iriend, Shri Shivnath Singh raised the
question of amendment to the rules
of the Birla Institute of Technology
and Science In the case of ‘deemed
universities’ it 1s usually the case that
rules cannot be amended except with
the prior approval of the Govein
ment But, in the present case. as a
1esuit of some misunderstanding, n
1968, a letter was gent from my Min-
1stry suggesting to the authorities of
the Bula Institute of Technology that
they might amend the rules so that
the apploval of the Cential Govern-
ment '‘mdy not be required However,
since 1t was the result of some mis-
understanding, I am looking nto the
matter.

It was also stated that certain dona-
tions have been made by various Birla
¢ crrns who atiemptad to evade some
taxes 1 would not hke to go into
the question of evasion or otherwise
of taxes by the Birla concerns That,
I am sure, will be looked into either
by the Ministry of Finance or by the
Company Affairs Department. But,
whatever gonations have been receivad
by the Institute are there 1n its
balance-sheet and in the audited
statementa that bave been supplied to
us Further, any detailed information
that 1 may receive I will pasg it on to
the relevant Ministry.

A reference was also made to the
report of the Public Accounts Com-

*Movud with the recommendation of the President.
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mittee in regard to the Indian Inati-
tute of Technology, Delli. Rir, this
Report hag just been received and
also the report of the Commitiee
which the Institute itself had appoint-
ed, in regard to the varlous appoint-
ments. I am looking into this matter.
We will gubmit a fresh note giving
informnation to the Public Accounts
Committee,

43.25 hrs.

[MR. DEpurY-SpeAgiR in the Chair)

Then, with regard to the Nationul
Book Trust, my hon. friend Shri Gos-
wami raiseq number of questions.

The most important of thoge ques-
tions was this, namely, the question
wof the unsold stock of books with the
National Book Trust and the broad
policy of the Government.

Sir, we have appointed a Committee
under the Chairmanship of Professor
‘Nihar Ranjan Ray to review the
working of the NBT in the light of
its objectiveg and to make recommen-
dations for its future set up and pro-
grammes over the next 10 years. Steps
are also being taken to appoint Sales
Executives and fouy Field Represen-
tatives so that the sales may be
Jpushed up. 1 am suggesting to ihe
NBI' that they may even consider
~organising ‘reduction sales’ so that the
books published by them reach the
actual readers. 1 am grateful to my
hon. friend for having raised this
matter.

In the same way he referred to the
‘nuestion of what he thought was
‘favouritiosm in the appointment of an
Editorial officer for Hindl. Now, S8ir,
‘the facts are that in accordance with
‘the undersianding given to the Na-
“tional Book Trust Xmployees’ Union.
(which, at that timg Had not yet been
deregistered), it was understood that
whenever junior poat fell vacant, even
it no one was available in the direet
line of recruitment, the first chance
for filling in the post should be given
o an employee of NBT and if neces-

DG, of Min. of Bdw,  APRIL 11, 1974

Social Weljare and

Deptt. of Culturs
sary, minimum qualification may be
relaxed. It was in these circumstances
that the particular appointmeni was
made when the incuinbent was found
to be successful.

it is a fact that uptil now the
publication wing for Assam.se and
Malayalam has been looked after by
editorial assistamts, However. the
management has itself feit the need
for appointing welversed editors in
thesa languages and is taking appre-

priate steps.

My friend Mr. Madhu Limaye is
not here. He and some others raised
the question and also Prof. Samar
Guha; many other Members also
referred to it. This is regarding the
revision of the pay scales of the Uni-
versity and the College teachers

Sir, the question of preseribing a
running grade for all the categories
of teacherg in the universities was
considered by the same Committee
appomted by the UGC. The Com-
mittee felt that every teacher should
be allowed a minimum acale of pay
which will allow him to maintain a
reasonable standard of living and at
the same time in respect of those who
are more qualified, scholarship grants
should be granted and the scale should
provide them adequate incentives and
recognilion. Therefore, a complete
running grade as such was not recom-
mended by the Committe, This view
way generally accepted by the Uni-
versity Grants Commission,

So far as the non-teaching stal is
concerned, in the Central Universities,
we have already requested the UGC
to implement the recommendations of
the Third Pay Commimion. Those
rwommea dationg are beimg implemen-
ted.

So far as the Sate Univenitieg are
concerned, I am afraid that this is not
within the purview pf the U.G.C. and
the State Governments themselves
have, to take decisions in that regard
except for the category of Librarians
and Directors of Physical Education.
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As I slated in Lok fsbha, these are
matters on which the U.G.C. have not
y&t teken a.deacision. When they take
a decision,, the Government will
examine it and take appropriate deci-
sion.

In regard to phy scales of University
#ind College teachers, I woulg like to
explain ong point which, I think,
should be put on record of the House,
Broadly, the thinking has been that
the scales of pay of University and
College teachers should be at par with
the Class 1 Services of the Govern-
ment of India, particularly, Scientific
and Technical Services of the Gov-
crnment of India. In the Government
of India, the junior scale in Class I,
before the revision, was Rs 400—980
while the senior scale of class I was
Rs 7001250

The House will recall that these
were exactly the same grades as
those of Lecturers and Readers.
According to the U.G.C.. the lecturers’
in the university had the grade of
Rs 400—950 and the Readers had the
scale of Rs. 700--1250. Now, the re-
placement scales, according to the re-
cvmmendation of the Third Pay
Commussion and accepted by Govern-
menl are:

Junior gcale—Rs. 700--1300,
Senior scale—Rs. 11001600,

Theicfore, it we had gone for the
replacement of scales and had provided
4 running grade, that running grade
would have been Rs. 700—1800. We
have already said that all lecturers of
the universities and all colleges will
Tecelve the salary scale of Rs. 700—
1800. But, further additional incen-
tives have been provided for. (Inter.
ruptions),

MR. DEPUTY-SPEAKER: Order,
order. Mr. Yadav, you have com-
mitted two irregularities. PFirstly, you
&re showing your back towards the
Chair; Secondly, you are talking to
the persons in the official gallery, We
have to maintain a certain decorum
in the Honse.

1606 (SAKA) Hocisl Welfare and 246.
Deptt, of Culture
Now, the Hon. Minister may conti-
nue,

PROF. 8. NURUL HASAN: In
Class 1 services, there is g selection
grade provided—a junior executive
and g senior executive. Head of the
Department grade is also provided.
Now, by accepting the Sen Commit-
tee's recommenations, the Government
have ensured that a university teacher
or a college teacher can reach all
those levels to which a class I Central
Government Officer can reach. Reader-
ships are not confined to the univer-
sity in the senge that if a readership:
falls vacant, the appointment is made
on the basis of an open advertise-
ment and anyone, be he in a college
or a university, is free to make an
application for it. Therefore, these
additional avenues on recogmtion of
merit and of promotion are open to
the entire academic community  of
teachers whether they are in collages
or in universities.

Some anxiety has been express:d in
regard to the assesament in the grade
Rs. 700--1600. It hag been prowvided
only for college tcachers and not for
university teachers. I would like to
seek your indulgence a0 making a
submission which. 1 bhop¢, will reach
1y colleagues, the teachers, ou's 1"
There is no intention on the pact of
Government to show disrespect to the
university lecturerg ag has been alleg-
ed by some persons. What has hap-
pened is that a very large number of
methods are used in our country for
selecting teachers and for the initial
recruitment of lecturerg in collegss.
This, in most cases, is done by the
private managements. Therefore, so
far as the initial stage is concerned.
we have said that there is no question
of any further screening of that. But
in view of the vast diversity of initial
recruitment, procedure, if standards
have to be maintained, some checks
have t6 be maintained. The recom-
mendation of the Sen Committee is
that a Lecturer in a college should be
assessed by a duly constituted com-
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Tuttee of the University and if found
fit, should automatically proceed fur-
they m the grade. If for any reason
he 19 not found fit for an enhanced
slab once, he can offer himself after a
lapge of three years The guidelines
tc be followed n this regard will be
Taid down by the UGC and intimated
1o all State Governments and Univer-
whes If the Assessment Committee
13 to be constituted by the Univeraty,
8s I have just submutted, then there
» very hittle ¢hance of the manage-
ments of private colleges having their
own say in the matter.

Shr1 Madhu Limaye raiseq the
«question of securi: of service of
teachers He made a very specific
reference to that Government ghare
the view that teachers should have
cdequate security of service. For this
Furpose, 1t will be necessary for State
Gevernments to introduce appropriate
lcaislation to amend the Acts of State
Unnersities So far as the Central
Umvorsmeﬁ are concerned we are
1rvin> to <e¢ that wherever it neces
sary legislative changes may be intro-
duced 20 ag to ensure full security of
crvice
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PROF S NURUL HASAN: I have
written to the State Education
Ministers drawiwng their attention to
the need for undertaking necessary
legaslative measures to  provide
security of service.
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I am sorry my hon. friend, Shri €,
H Mahomed Koya, is not here e
raised the question of Aligarh Mushin
Umniversity, and wantad that it bde
declared as a minority institution The
position of Government has been clari-
fied by me on a nirmber of occasions
but I would like to repeat it On
several occasions in the past, we have
said that we have no intention of
changing the existing character of the
University The Aligarh Muslim Uni-
versity (Amendment) Act, 1872, fully
preserveg the historical character of
the University We have already stated
that it is neither in the mnterest of
the University nor m that of Mushms
nop of the nation in general that the
University be declared as a minority
institution in terms of art 30(1) of
the Constitution

My hon friend, Shi P V G Raju,
had said that the Shukla Committee
had given no direction about technical
education I think there 1s some con-
tasion batw o+ n vocational gnd techny-
cal courses We are consCious that
the word “wo ational' has a wader
import, that 1t includes non-techmceal
vocational subjects also, but it ger-
tainly does not exclude technical
courses Therefore, wherever ponsi-
bl we will be supplementing the
existing courses of IITg and Poly
technics But as was mentioned by
my hon friend, Shri Halder, today
unfortunately we are not quite certain
that the absorptive capacity of the
economy has reached g stage when we
should increase the intake of poly-
technics Therefore, in the Fiith
Plan, we do not have any proposal to
increase the intake capacity of the
polytechnics What we hope we will
be able to do 1s o adopt g two-fold
strategy, first of all, a diveruficatjon
of the courses in polytechnics to suit
the needs and reguirements of the
industry and the economy apd secon-
dly we will try our best to utilise the
unutilised admmsion capacitr  of
which there 13 a great deal today
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Althougn it hag nodt been raised in
£o many words, but I-weuld be failing
in my duty £ I did not state that the
Covernment is deeéply conacious of its
tesponsibility in promoting research
including scientific research in the uni.
veisities, 1n institutions of higher earn-
ing and in other bodies which it has
set up or it propeses to get up to
fester and to promote research,

The draft fifth five year Plan is
a'ready before the hon Memberg and
they would see that this time the
Government have gone in for a
massive gcience and technology re-
~earch programme Some of  this
mnoney allocated for science and tech-
nulogy would obviously be utilised in
unversities, 1n institutions of techno-
Jogy and 1n other institutions of
higher learning But in addition to
the scientific and technological sub-
Jects, we are hoping to give more
funds to the Indian Council of Social
Saence Research so that the work in
£301al sciences may be taken up more
mtensively A social science research
<ertre, as hon. Members might know,
has been set up in Calcutta In col-
laboration with the Government of
Kurnataka, we have decided to give
sugport and have started giving sup-
port to the Institute of Social and
Economic Change at Bangalore under
the direction of an hon. Member of
th.« House and my very esteemed pre-
decessor, Profl V K R V. Rao. Yet
ancther  distinguished scholar, the
former Vice-Chancellor of Delhi Uni-
veisity, Dr. K. N. Raj, has taken the
initiative for setting up a centre of
developmental studies at Trivandrum.
In this also the Union Government
has been giving its support. The
Indian Council of Historical Research
has already been established We are
aleo hoping to establish an Indian
Council of Philosophy, because I feel
that philosophy is & subject which is
not receiving the same gupport in
universities which it should. and be-
canse our eountry with its very rich
tradition of philosophy has neverthe-

1306 (SAKA) 8Social Welfere and
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less to take special measures of pro-
moting it.

8ir, I would like to make a gpecial
refzrence to the problem of nu...ion,
because two of the depattmenis of
which 1 hold charge are deeply con-
cerned With the problem of nutrition—
education as well as social welfare,
As prices are going up and the sup-
ply position becomes unsatisfactory,
the importance of nutrition tends to
increase. I am deeply concerned over
the position. We have to take all
possible Steps to provide or improve
the nutrition of children as well as
youth. However funds being limited,
priontie; have to be worked out with
care Those groups must be given the
nighest priority, which deserve most
assistance from public funds. I am
referring particularly to the weaker
sections of the community, the Sche-
duled Castes and Scheduled Tribes,
and others who belong to the poover
strata of society. In thig connection
I should hke to repeat what my
friend and colleague Mr. Netam has
already stated in the House, that 1s
the integrateq child development
scheme which i1s a very important
scheme, which the Government pro-
pose to initiate during the current
Fifth Plan period. It has grown out
of the special nutrition scheme of the
child and family welfare schemes It
is an extremely important scheme for
the children in the age-group of 9 to
6 This scheme is a package pro-
gramme of health service, special
nutrition and pre-school education.
During the Fifth Plan period we hope
to cover about a thousanq projects of
which we propose to start a hundred
during the current year. All these
will he in rural and semij-urban and
tribal areas and some will be in urban
slums We are working out a special
criterion.

I am also glad to report to the
House that the Government is worki,®
as a whole on this T have been assured
by my colleagues in the State Govern-
ment that there alsn there will be the

-
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fullest co-ordmnation between the
different departmenis hke health,
family planning, community devejop-
ment education and social welfare,
All these departments will be work-
ing together so that the overhead costs
could be kept as low as possible.

In the game way we have to give
priority to the school feeding pro-
giamme for children in the age group
6 to 14 to enable children of the
weaker gections of the community to
come to the schools This xs g high-
prionity area and we are doing our
best  About 12 mullion children
receive the benefit. We propose to
expand the programme further n
the Fifth Plan and a sum of Rs 112
crores had been provided for this
purpose JInterruptions)

SHRT MADHURYYA HALDAR
(Mathurapur): I want to ask one
clarification  If you take a class i a
schoo! one child will get meals 1n the
achool and the other child will not
Will that not create different impres-
sions 1n the minds of gtudents> Are
you going to provide meals to all the
studenter

PROF S NURUL HASAN At the
moment the number of children 1s 12
million This number will increage;
even then 1t will not cover all the
chldren  We shall have to select
areag where children belonging to
weaker sections of society are in an
overwhelming majority 1 agree with
the hon Member that if in a class
some children get meals while others
do not, 1t creates psychological imba-
lances That is not what we have 1n
mmd. In any given school, all the
children will get it But, in selecting
the centres, criteria like backwardness,
drought-prone areas, etc will be taken
into account I wish we could pro-~
vide 1t {0 every one

, Sir, so far as University students
are concerned, I can say, speaking on
tehalf of the Government, that Gov-
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ernment is deaply concerned over the
difioulties, which young peopls, spe-
cially ooliege and University students
are facing ib vegard to their meesing
charges I wish | had with me
the resources to ease the problem so
iar at least hostel students are con-
cerned. But, in any case, because
it 13 Government’s policy-we have
said this on many occasions in
the past and I will again take the
hberty of referring to it later in my
speech—that access to higher educa-
tion sheuld be increased in respect of
the weaker section of the community
and other backward areas in the coum-
try, it stands to reason that we should,
ag a matter of policy, take al] such
steps so that those who belong to
the past and I will again take the
country-side, who are away from
metropolitan areas and who have to
come to metiopolitan areas for study
are able to carry on their studies and
are not forced to discontinue thewr
studies because of the high cost of
messing and hostel charges [ will
not be able to say, how much I wil?
be able to provide This will depend
on the resources available We are
working at 1t and making calculations
But I cannot, immediately, make an
announcement

SHRI P G MAVALANKAR (Ahme-
dabad): Why don’t you persuade your
senior colleagues for more funds and
resources, especially in view of what
has happend in various parts of India,
in regard to students’ problems?

as3

PROF § NURUL HASAN Sir, the
point is, we want this hon House to
look at 1t m proper perapective

PROF MADHU DANDAVATE
(Rajapur) Why don't you persuade
your junior colleagues in the Cabinet?

PROF § NURUL HASAN: 1 have
to start with children in the age group
1 t0 8 'Then, | have taken 6 to 14
and then I have taken the College
and University youth. It has been a
tradition of our society for genera-
tions ihat children get priority in
these matters.



2 53D.G. Min. of Edu, CHAITRA 21, 1886 (SAKA)

SHRI P. G. MAVALANKAR: S,
the Minister just now said that the
policy of the Government 1s to allow
more and more students, particularly
from the backward classes to enter
into colleges. So, I would like to ask,
whether he would also agree that
Government shoulg spend more. If
you allow more students, you have to
spend more.

MR. DEPUTY-SPEAKER; How can
he spend? He asked for Rs. 3000
crores in the Fufth Five Year Plan
and he got only Rs 1700 crores. It
18 easier to talk.

PROF. S NURUL HASAN: My
friend, Shri Chandrappan, raised the
question about the Government school
in Sarojini Nagar, New Delhi. The
matter 1s still under investigation by
the Police. Therefore, I will not go
into that aspect of it. But, in regard
to the procedure of the Central Board
of Secondary Education, I would like
to assure this House that this Board
neve; had the principle of keeping
answer books for more than three
months after the declaration of re-
sults I made enquiries and I have
found that since 1983, the answer
books have not been kept for a period
of more than three monthg after the
declaration of results. Sir, last year,
there was absolutely mo deviation
fiom this prineiple.

Sur, in regard to the demand that
has been made in the House, with
which we are in full agreement, that
there must be some uniformity in the
Pattern of education ip this country,
I would like to report that 10:2:3 pat-
tern has already been introduced in
the State of Kerala, Karnataka and
Andhra  Pradesh. Several other
States, such as Maharashtra, West
Bengal, Assam and Jammy and Kash-
mir have d to Introduce the
hew pattern ang initiate action to-
wards that end The proposal {s now
being ct:;\sxdered by other State Gov-
with the M'Lm?m wm i touch
281 LS—g
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SHRI MADHURYYA HALDAR:
What about a UP.?

PROF. 8. NURUL HASAN: U.P.
hag already a 10 plus 2 pattern. The
point to persuade U.P. ig to introduce
the third year for three year degree
eeurse. hen every other university
hag introduced three year degree
course and receives assistance from
the UGC, UP. and Bombay univera-
ties did not go in for the three year
degree courss and dig not take any
assistance Now this matter 15 before
the unmversity of U.P. and the Gov-
ernment of UP.

The unportance of umform pattern
18 not only that it will enable the
students from one part of the country
to go to another, it 1s also because
we would lhike the plus 2 higher se-
condary stage to be treated as a ter-
minal stage. The recommmendation of
the Government of India 1s that in
any case the plus 2 siage shoulg be
treated ag a higher secondary atage.
1 do not mind what nomenclature 1s
given to it provided 1t 1s understood
that 1t 18 a higner secondary school
stage and not a umversity or college
stage. The iumportance of this lies mn
the fact that it wil} enable us to go
in for vocationalisation on a massive
scale. We have takep several steps.
We have created a strong umt at the
Cen're to advise the State Governments
on the development of this program-
me and give suggestions year to year.
We are conducting district surveys
so that it becomes possible for the
educational system to develop pro-
grammes of vocationalisation Which
are properly tailoreq to the current
needs and employment opportunities
at the dimrict level itself. It is also
proposed to select about a thousand
secondary schools in the country and
help them to restructure their voca-
tional course. For this, the existing
facilities available i factories, indus-
triai establishments, small-scale indus-
tries as well as educational institu-
tions will be fully utilised. Around
this programme, we also hope that it
woulq be possible for us to establish



25§ DG of Min of Edu,  APRIL

at least a few special schools where
technical and vocational training
will be given right from the school
stage apart from work experience
leeding to further epecialisation, If
passible, we would like to establish
it in collaboration with industry Our
scheme of special sporis schools is
alvo similar to this We hope we would
be able to fing the funds to establish
one or two music schools, one for
Hindustani and another for Carnatlc,
ag a prototype of the special type of
schools,

My friend referred to a commission
for secondary education I entirely
share his concern for doing something
to raise the standard of secondary
education But the difficulty iz cons-
titutional, which I hope he will very
kindly appreciate The responsibill-
ty of the Centre is in respect of higher
education where Parliament has the
right to take note of coordination, and
determunation of standards of higher
education In respect of secondary
education, Parliament has no such
authority When the Finance Com-
mission goes into the questilon of di-
vision of resources between the Centre
and the States, it assumes that achool
education 1s the responsibility of the
States In fact, it has already made
an allocation 1n regard to the revision
of pay scales of Government gervants
including Primary school teachers

14 hrs

1 will not take much time of the
House to go imto the details of this
ma‘ter 1£ the hon friendg would
huve a look at the Finance Commis~
sion Report, they will find 1t is there
If it 18 not possible for me to get
additional funds the setting up of the
Commussion would not have much
meanmng This is also g point which
I wouli hike my hon friend, Shri
Samar Guha, to realise He became
rather tmotional when he saig that
we have modified the scales of the
university and college teachers but
not of the primary and secondary
teachers So far as the Kothari Com-
mission }s concerned, we have accep-
ted its recommendations So also of
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the Third Pay Conmission. But we
cannot provide funds out of the Cent-
ral grants to improve the pay scales
of the primary and secondary tea-
chers So far as recommendations are
concerned, we have aiready made our
recommendation that the pay scales
of the primary and secondary achool
teachers deserve to be improved

Shr1 A N Vidyalankar 15 not here
8o, I would not take up the points
raised by him

oft usgr wae daw (W [¥)
&R R QETTCE g ifwraraw |

PROF S NURUL HASAN I will
be very glad to do that Those points
which 1 am unable to deal with here,
I cen discuss them with my hon
friends, either i the Ministry or In
the Central Hall, or through lettera
I would be very glad to do that

Shri P M Mehta 18 not here 8o
also Shri Mayavan So, I will not
deal with their points

SHRI MADHURYYA HALDAR I
refeired to the allocation of funds to
the Calcutta University and the Viswa.
bharatht University

PROF S NURUL HASAN: I regard
to State Univermties, I think 1t 1s
necessary that I repeat what I said on
earher occasions The  Unjversity
Grants Commission, out of the Plan
allocations, has the responsibility of
providing funds on a hundred per
cent basms to the Central Universities
as well as for admumstrative stafl,
campus development etc In the case
of State Univermties , for the nor
teaching staff, for campus developmen?
and for matching grant 1t is the res-
ponsibility of the State Gavernment
The development grant 1s the respon-
sibility of the University Grants
Commussion Taking this into ac-
count, out of the total expenditure of
about Rs 110 crores for the Com-
for the Fourth Plan, it spend under
Rs 22 crores for the Central Univer-
sities, which includes the campus of
medical and engineering colléges &
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well a8 the foundation and establish-
ment of the Jawaharlal Nehtu Uni-
versity,

In so far as the Fi’th Plan ig con-
cerned. I understand that the Univer-
gity Grants Commissjon is  looking
very carefully into the needs and re-
quirements of at least the universities
of the metropolitan cities, which in-
clude Calcutta, Bombay and Madras,
because these wery large metropolitan
cities have their own special prob-
lems, and within the consiraints of re-
sources the University Grants Com-
mission is going to take a special lock
at the needs of these umiversities,

SHRI YAMUNA PRASAD MAN-
DAL: But not of the universities of
backward areas, like the Mithila
University.

PROF. S. NURUL HASAN: I have
been deliberately avoiding to make a
comment on it. At least, I expected
support from the hon. Members of
this House. They are very much par-
ties to the passing of the U.G.C, Act.
Without their approval, it would not
have been passed. In that, there is a
provision that if a university is os-
tablished without fulfiling the con-
ditions prescribed by the U.G.C,, the
concurrence of the U.G.C. agnd of the
Central Government then grants
from any Central source cannot be
given to that particular university.
Therefore, it is a matter which is very
much within the purview of the
U.G.C. A note has been submitted to
the Government of Bihar asking them
to prepare the information and to
give the pro forma. I hope, they will
do it soon and then this matter will pe
taken up. I appeal to my hon.
frlends not to tuke an emotional view
in this matter.

SHRI YAMUNA PRASAD MAN-
DAL: It is a backwarg area, & poor
aren,

MR. DEPUTY-SPEAKER: So, he is
emotional about it.

I?ROQ‘, S. NURUL HASAN: The
point still remaing that if each State
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Government ig going to take its own
decision without consultation, then,
under the U.G.C. Act, how can any
Central help be given; I think, this
point should be brought to the at-
tention of the State Governments so
that they take this point into consi-
deration.

Then, my hon. friend, Shri Mava-
lankar. raised the question about the
Indian Institute of Advanced Studies
at Simla. I have answered one pari
of the point that he raised. I am Jlad
that my hon. friend, being a meticu-
lous scholar himself, said that he
did not have the full facts before him.
May I, through you, Sir, invite him
to visit the Institute, look at the
things himself and then decide whe-
ther he agrees with the allegation? My
colleague, Shri Yadav, says, let him
be our guest when he goes to Simla.
I heartilly support the invitation vf
Shri Yadav. I think, those who have
given the information to Shri Mava-
lankar have done injustice to the
work which is being dome there.

MR. DEPUTY-SPEAKER: There
wag some article in the papers too.
Naturally, the Members take notice of
them.

PROF. S. NURUL HASAN: That is
why I am replying to it. Otherwise,
1 would not have referred to it. I
would have dealt with in & private
manner. Because thig matter hag been
publicly raised, 1 consider it my duty
to do it. I say this 18 not the impres-
sion that I have got about the work
of the Institute,

A reference wag also made about
the Indian Institute of Technology,
Khargpur, and about some appoint-
ments. Shri Samar Guha referred to
it; Shrimati Roza Deshpande also
referred to it. Then, Shri Sumar
Guha further said that the Chalrman
of the Board of Governors offered
liquor apg hard drinks to the
students. I got in touch with the
Chairman of the Board of Governors.
I would take the liberty of reading
out what he has said. In fairness to
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him, it should come on the records of
the House, I quote,

“In so far ag the question of en-
tertaining students 18 concerned,
this 1s absolutely incorrect and there
18 no grain of truth in it whatso-
ever The students do certanly
come and see me. But never have
they been offered any drinkg other
than soft cold drinks.”

In regard to varioug appointments
Members that no such gross impro-
priety has been induigeq in.

In regard to various appomntments
that have been made, the appointments
made are of Mr, Sur as the Acting
Registrar— he wpag already the De-
puty Registrar—and of Dr. Shramna
who wag origmnally working n tus
firm, as personnel Adviser, and this
he did in consultation with the Mins-
try. Since he took over charge theie,
a number of cases which were pending
as between the workers’ unions of
different categorieg and the manage-
ment have been settled, and agree-
ments have been signed by the Unions
and the management. Therefore, his
exprience In dealing with the non-
teaching staff has beey found to be
useful mutually advantageous to the
mstitute itself and to the workers.

There have been a few other points
that have been raised. About educa-
tion of the handicapped in 1947 there
were Just four schools for the retard-
ed Now there are 85 schools in the
country with about 3,000, chuldren m
these schools About Rs 5 lakhs weie
paid for schools for mentally retard-
ed children jn 1973-74 This is expec-
ted to be raised by 50.5 per cent. The
Fourth Plan provision for education
and rehabibitation of the handicapped
wag Rs 2,50,00,000 The Fifth Plan
provision 1s Rs 11 crores. The
House will see that this 18 a considera-
ble increase Apart from schools for
mentally retarded, schools for ortho-
paedically handicapped, for the
hlind ,for the deaf and dumb....
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SHRI YAMUNA FPRASAD MAN-
DAL, What about physical education?
What about Hockey?

PROF. S. NURUL HASAN: My col-
league, Mr, Arvind Netam, has aiready
referred to it

SHRI YAMUNA PRASAD MAN-
DAL After that, geveral speakets
spoke about Hockey.

PROF. S. NURUL HASAN: Hon.
Member, Shr1 Ram Hedaoo, referred
to a pomnt which has disturbed me
Unfortunately he ig not here. I would
request hum to let me have specific
facts about Liquor shops being opened
m the neighbourhood of schools. A
decision was taken by the Central
Prohibition Commuittee in which all
State Governments are represented,
and among the most important deci-
sions one wag that there should be
no hquor shops n the vicamty of
educational institutions, places of
worshup, Harjjan basties, highwv.ays,
labour colomes, mulls factories, bus
stands, ralways siations, etc

SHRI CHAPALENDU BHATTA-
CHARYVYIA (Giridh1) What about
illegal sale of liquor through pan
shops?

MR DEPUTY-SPEAKER That 1s
different. What can we do?

PROF. S NURUL HASAN. Policy
15 something for which I am answer-
able. R

MR DEPUTY-SPEAKER: Then
what can you do about this?

PROF. S NURUL HASAN: That is
beyond my capacity

MR DEPUTY-SPEAKER: You can
only advise.

PROF 8§ NURUL HASAN: A
point has been raised that the Com-
mittee on the status of women has
not even started its work. It has
almost completed itg work; its main
studies have been completed; it will
take s few months to submit s

report.
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Regarding National Policy Resolu-
tion on children my colleague has al-
ready referred to it. This is likely to
be issued very soon. and as a result of
that we hope to set up a National
Children's Board,

1 am grateful to several hon.
friends for having raised the question
of Archaeological Survey of India.
fhe interest taken in this House by
the hon. members and also in the
other House has been of great help
to us. I have made some observations
the other day when a private
Member’s Bill was being discussed,
but this is the proper occasion when
1 should give some basic facts {0 the
House. I would specially like to
mention here the personal interest
which the Prime Minister has been
taking in the work of the Archaeolo-
gical Survey in preserving and
conserving our heritage ....

SHRI S. M. BANERJEE (Kanpur):
She is making some of the Ministers
as living monuments.

PROF. S, NURUL HASAN: In
1971-72 the expenditure on special
repairs to monuments was Rs. 25 lakhs,
in 1972-73 it went up to Rs. 30 lakhs,
in 1973-74 it went up further to
Rs. 85 lakhs and during the financial
year which has just started, it is going
upto, assuming you are good enough
to prove the Demands that are before
you, Rs, 137 lakhs, The House will
see that there is an appreciable
increase. The number of monuments
which are under special repairs is 500.
I will not go into the details of the
various monumentgs which are there.

The House will be glad to know that
the work done by the Archaeclogical
Survey of India in Afghanistan has
been commended not only by our
Afghan friends but by the internsional
community of scholars particularly,
the work which has been done st
Bamian. Now this work is being
extended as & result of the under-
standing between the Governmeats of
India and of Afghanistan,
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Shri Biswanaraysn Shastri is here.
He raised a very important point that
if there are too many modern
constructions around a building, then
it affects the building adversely and
it creates other complications. We
agree with this. We have, therefore,
sought the co-operation of the State
Governments in the magtter. The State
Governments have been requested to
set up committees to screen all
building projects around ancient
monuments, These committees will be
composed of representatives of the
Archaeological Survey of India, the
architects of the QGovernment, the
Commissioner of the Division con-
cerned and the Department of Tourism
so that decisions are taken with due
consideration to the aesthetic perfor-
mance of the monuments.

1 am grateful for the word of
appreciation which my friend, Shri
Patnaik, has expressed about the
Jagannath temple in Purl. This is an
extremely important monument and
we will do our best to see that the
work on repairs and conservation
done is of the highest order. In fact,
only a few hours back I was
discussing the details with the Director-
General of Archaeological Survey and
I am personally satisfled with all the
measures that he proposes to take for
the conservation of this particular
monument,

I would like to offer an explanation
to this House, This is in regard to
the Antiquities and Art Treasures Act
which was passed by this House about
two years ago and which has not yet
been notified. This Act involves the
appointment of a very large number
of officers in the State Government,
their training and the formulation of
rules in consultation with the State
Governments. Now, fortunately, the
Unjon Government has sanctioned the
necessary funds. Some of the State
Governments have already made the
appointments and others are in the
process of making the appointments.

Training has to be given to the
officera 80 that a proper check can be
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retained by them and the officers of
the Archaeological Survey are being
posted or have been posted at Delhi
airport and at the airports of and sea
ports of Calcutta and Bombay, The
documentation of the sculptures have
already started and looge sculptures
are being collected from the monu-
ments and are being transferred to
safe places in archaeological galleries

All these steps are being taken and
I hope that very soon a formal
notification will also be igsued
Therefare, I hope, hon Members will
not have any cause for concern on
this account,

I would now like to refer to a
problem which 18 exercising the minds
of all of us And that is the problem
of student unrest As everybody
knows, the causes of student unrest
are many-fold and are common. Some
of these causes arise out of some
situation within the campus It will
be our effort to see that the hardships
that are caused to the students in
universities and colleges are reduced
as far as we can help it

I have just referred to providing
more asmistance to boys and girls
commg from poorer families so that
they can pay the mess bills and others.
Other actions are also being taken
Some State Governments have already
taken action and we are approaching
the other State Governments so that
food supply is improved, so that ration
is available, in adequate quantities,
bulk purchase can be undertaken, and
g0 on. We have also, as T have stated
last evening, taken steps to see that
books ang stationery become available
to the students These steps are being
taken on a high priority basis by the
Government. But in addition to these
there are other factors about which
hon Members are aware, social factors,
which are beyond the means of the
Ministry of Education

SHRI S M BANERJEE: It is a
question of employment It is a
question whether you are going to
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make Education t-orientad
because today there is no certainty,
the student is not aware of what the
future is going to be,

PROF, S NURUL HASAN: I am
very glad that you raised this question.
If 1 make Education employmenti-
oriented, does it create employment?
Let us be very clear I am all in
favour of meaking education more
relevant But I would not like to give
an impression that if educatjon
becomes employment oriented, then
employment would arise, Because,
Sir, let us take the case which I just
now mentioned, diploma in engineer-
ng (Interruptions)

14-24 hrs

(At this stage a person shouted some
slogans jrom the Visitor® Gallery).

MR DEPUTY-SPEAKER,
please carry on.

You

PROF S NURUL HASAN People
who are studymmg for diploma 1n
engineering are underteking a job-
oriented course But unfortunately the
position 18 this that our economy 1s
no* developing i a manner whereby
1t would absorb all these people We
already have on the live-registers of
Employment Exchanges over 50,000
Diploma-holders 1n  Engineering
Therefore, while 1 entirely agree that
Education should be more relevant to
the problems of society, that it should
mculcate among the young people, a
commitment to society, and a capacity
to work for the welfare of the society
~with all these facts I am in full
agreement

We should not be under the
impression that employment can be
provided by the educational system
itself-~whether it is employment or
self-employment, both can omly be
generated if there is an overall deve-
lopment in the economy of the country
However, 1 would repeat that we, on
our part, are conscious of our responsi-
bility and, with the cooperation of all
concerned, we shall do our best in this
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matter. But, Sir, there is one point
which T would like to submit for your
considerstion,

I am glad that the students to-day
are feeling exercised not gnly about
the problems of their own campus but
of the wider issues such as economic
difficulties facing the country, prices
and the need to maintain high
standards in public life. (Interrup-
tions),

SHRI 8. M. BANERJEE: To-day,
they cannot maintain their standards.
What are the means?

PROF. 8. NURUL HASAN: My hon,
friend gets innumerable chances of
making his points in this House; if he
would bear with me for a minute, let
him not interrupt me because I do
not speak very frequently in this
House,

SHRI S. M. BANERJEE: The
question is: who will maintain the
standards?

PROF. 8. NURUL HASAN: What
1 said was that when the students feel
exercised about the need for high.st
standards in public conduct and
morality being made in this country,
then, it is a something about which,
I would say, that they are doing
something which is improper.

I feel that it is a measure of their
commitment to society that they are
feeling concerned about the issues with
which the soclety is being faced at the
particular moment. But, I would make
one submission in these things, If they
are genuinely concerned for the
welfare and progress of society which
lead them to take measures which
become counter-productive leading to
weakening of the forces of socialism,
democracy or secularism which have
strengthened the elements
or vested interests, then, it is a matter
of deep concern.

I hope that the students will them-
selves ensure that they are not
exploited reactionary  vested
interests. I also appeal to all sections of
the House to gee that the students are
not being instigated to take part in
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such activities of intimidation and
violence in which the whole atmos-
phere of civilised academie behaviour

becomes impossible, (Interruptions).

SHRI P. G. MAVALANKAR: Sir,
the Minister is injecting politics into
the discussion. Let him speak in
terme of educational matters,

SHRI S. M. BANERJEE: Ask your
friends to confine themselves to
Education Ministry (Interruptions).

SHRI YAMUNA PRASAD MAN-
DAL: 1t is they who are resorting to
violence.

SHRI P. G. MAVALANKAR: What
are they talking about? I take strong
exception for using the word ‘violence
Why are you shouting like this?

MR. DEPUTY-SPEAKER: Order or-
der. This is not the way. Mr Mavalan-
kar, kindly sit down for a minute. Let
me make one thing clear. I want to
know whether we all here are genu-
inely concerneq with the indiscipline
in this country, particularly, among our
younger people. I think we are all
concerned—Mr, Mavalankar and Mr.
Mandal as well May I ask this
question? 1s this the example we are
going to set to them with what you
are doing just now?

PROF. S. NURUL HASAN: Y was
submitting that in view of the genu-
ine concern and commitment which
the student community was beginn-
ing to face in a greater measure fo
social uplift and advance, it would be
the effort of my Ministry to provide to
the students adequat opportunities for
social work. For this purpose, my
colleague Shri Yadav has already re-
ferred to the Nehru Yuvak Kendras
which will involve the student and
non-student youth in various activi-
ties. We are trying to organise and
revamp the nationsl students service
and also include wherever possible
soclal service as a part of the ace-
demig work.

Reference has already bheen made
to the committee of the Central Ad-
visory Board of Education on student
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unrest. I hope it will be able o give
us important indications. I would
not like to go into the details of many
of the other point that have been rais-
ed. I have already taken a lot of time
of the House, but I would like to
make just two more points before I
conclude,

SHRI MADHURYYA  HALDAR:
What about Viswabharati?

PROF. S. NURUL HASAN: A com-
mittee has been appointed on Viswa-
bharati, T have already announced it
in the House. That committee is
going into it.

Anxiety hags been expressed that
everyone talks about changes in the
educational system and it has been
asked why does not someone do
something about it? We are doing
many things in collaboration with the
State Governments to bring about
changes in the educational system.
But I would lke to make one sub-
mission. The educational system
cannot be changed as a resull of a
fiat from the Ministry of Education.
Every proposal for change has to
gain wide acceptance of the teachers,
of the students and of the wider com-
munity, of the potential employers,
of governments and everybody, and,
therefor until we reach a stage where
general concurrehce and consensus is
available, actually the changes do
not in fact take place. We are doing
our best to get such consensus. My
colleague Shri Yadav referred to the
fact that we were involving the tea-
chers’ organisations. We are getting
the leaderg of the teachers’ associa-
tion to Delhi, to the NCERT, =o that
we discuss the various problems with
them.

A suggestion was made about the
need to hold discussions with the
student leaders. I propose to do pre-
cisely that. I propose to invite stu-
dent leaders and discuss with them
not only the student unrest question
but the wider question of changes in
educational policies.

In conclusion I would refer to a
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point which my hon. friend 8hri
Sudhakar Pandey had raised. Hehad
said that the Public Accounts Come
mittee had recommended that Gov-
ernment must set up a committee to
look into the functioning of the Uni-
versity Grants Commission. The
commission itself has supported such
a view I am happy to announce that
this recommendation hag been accept-
ed, and a committee to review the
founctioning of the UGC with parti-
cular reference to coordination and
determinatioy, of standards of higher
education and to make recommenda-
tions as to measures conducive to
more effective discharge of its res-
ponsibilities ig being set up. I am
sure the House will welcome this
decision,

SHRI MULKI RAJ SAINI (Dehra-
Dun): Let him say a word about IIT,
Delhi

SHRI YAMUNA PRASAD MAN-
DAL: Let him say a word about
hockey and physical education.

Wt Kyt AT IUnay
aien 8% wor faizw foar ar v
Hramdt # Jaw 11 T3 @ o,
I Tifwfegm wwvvd 3w & &, 5% w=4l
F1 faa1 feigem ¥ wrfo mfe Ho,
Ffexsr wfaat sy gt wiferat §
wedr feur sy ) s AT AT Y
w5 ag & $1% g wf ey § & argay
gfrsraficrfraf f 73 wvem
T |
PROF, S. NURUL HASAN: Both

these are suggestions I cannot react

to them off hand without considering
them

o wEHY wTOEW atye (FEEIY)
o Wiy, A fezd A ®
ary ¥ wey 9w ged w1 J fripy faar 8,
IRAT 2WY g W w9 A Ay
Har? g v g7y ¥ @i OO
gr gardt foaster whaew fnde 27
XAF! ATAAT 4 w97 & fraradfia d
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Wlo QWo qEN yaX W N3N
grEwtE ¥ oY Frof fear § <= @8 W
war § e @ widw St 52 w7 @, 1
e ®1 e § 747 f5Y v g, e
T fef ste fror A e Ay war ¥
xufag ug war fr ag LT 3, 4g
gré AY¢ oy faoty Adr §

Tio ARMATTLY T AT I 4T
fov & fa=me 7 awa ¢

SHRI SHIVNATH SINGH rose—
MR DEPUTY-SPEAKER: Mem-
bers are never satisfied. Even if we
digcuss a particular subject for 24
hours, there is something left for
them.
ot five arw fag (A7) - At e
giafdm & % famrs wiiemm
i vEm, fag frgongrm A
galr fwwr. 7 o.fi & o w1 W9 4
WA 0 T F( 77 a9AT g fw 34
A SE 7 F TP Y &6, U R4
& Y 34T A A AT FE AT A 6

g FNTT 7

PROF. S. NURUL HASAN: If the
hon. member would read the record
of what I said when he was not
present, I am sure he will be satisfied.

MR. DEPUTY-SPEAKER: There
are some cut motions moved by
Prof. S. L Saksena and Shri S. N.
Singh. I shall put these to the
House.

All the cut motions were put and

negatived.

MR. DEPUTY-SPEAKER, The gues.-
tion is.. . (Interruptions). Order
please.

SHRI HAMENDRA SINGH
BANERA (Bhilwara): I was draw-
ing his attention....

MR. DEPUTY-SPEAKER: Not
when I am on my legs and putting
something to the House, You have
the Central Hall, the Lobbies, you
have the great city of Delhi, the
great country ot India and the wide
world before yo

PROF. MAD‘HU DANDAVATE:
Ang now the Moon also.

SHRI HAMENDRA SINGH
BANERA: Sorry,

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account
shown in the fourth column of the
order Paper be granted to the
President to complete the sums
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of the heads of demands entered in
the second column thereof against
Demands Nos, 24, 25 and 26 relat-
ing to the Ministry of Education
and Social Welfare”.

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“That the respective sums not
exceeding the amounts on Reve-
nue Account shown in the fourth
column of the Order Paper be
granted to the President to comp-
lete the sums necessary to defray
the charges that will come in course
of payment during the year ending
the 31st day of March 1975, in res-
pect of the heads of demands enter-
ed in the second column thereof
against Demand Nos 96 and 97
relating to the Department of cul-
ture.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha, are reproduced below—
Ed.)

DemaNp No.  24—DEPARTMENT OF
EDpUCATION

“That a sum not exceeding
Rs. 98,66,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1875, in respect of ‘Department of
Education’.”

Demanp No, 25—EpucATION

“Iat a2 sum not exceeding
Rs, 89.47,50,000 on Revenue Ac-
count and not exceeding Rs 54,93,000
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on Capital Account be granted w
the President to complete the sum
necessary to defray the charges which
will come 1n course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Educa-
tion’' "

Demanp No. 26—DEPARTMENT OF
SociAnl WELFARE

“That a sum not exceeding
Rs. 17,33,97,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 81st day of March,
1975, in respect of ‘Department of
Social Welfare’.”

Demanp No. 96—DEPARTMENT OF
CULTURE

“That a sum not exceeding
Rs. 5,82,82,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will come
in course of payment during the
yesr ending the 81st day of March,
1975, in respect of ‘Department of
Culture’.”

Demanp No. 97--ARCHAEOLOGY

“That a sum not exceeding
Rs 4,31,30,000 on Revenue Account
be granted to the President to

complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975, in respect of ‘Archaeology’.”

14 39 hrs,
MmasTry or STEEL AND MINES

MR. DEPUTY SPEAKER: The
House will now take up discussion
and voting on Demands Nos. 78—
80 relating to the Ministry of Steel
and Mines for which six hours have
been allotted

Demanp No. 78—DEPARTMENT OF STEEL

MR DEPUTY-SPEAKER Motion
moved:
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“That a sum not exceeding Rs.
20,85.13,000 on Revenus Account
and not exceeding Rs. 133,00,89,000
on Capital Account bg granted to
the Premdent to complete thg sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1875 in respect of
‘Department of Steel’.”

Demanp No. 79—DxpArTMenT oF MINgs

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
27,63,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course of
payment during the year ending the
day of March, 1975 in respect of
‘Department of Mines'.”

DemANDp No. 80—MINEs AND MINERALS

MR DEPUTY-SPEAKER: Motion
moved.

“That a sum not exceeding Rs.
27,73,08,000 on Revenue Account
and not exceeding Rs 218,98,68,000
on Capital Account be granted to
the Presdent to complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of
March, 1976 in respect of ‘Mines
and Minerals'.”

Sarvashry Shibban Lal Saksena, S.
N Singh and Shrimati Parvathi
Krishnan have tabled cut motiong to
the Demands for Grants, If they are
present and desire to move their cut
motions, they may please do 0.

SHRI SHIVNATH SINGH (Jbun-
Jhunu): I beg to move:

“That the demand under the hesd
Depertment of Mines be reduced
by Rs. 100.”

[Need for local recruitment In
Chandmarl project of Hindustan Cop-
per Project in District Jhunjhunu of
Rajasthan., (3)]
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MR. DEPUTY-SPEAKER: The cut
motion is also before the House.

SHR! KRISHNA CHANDRA HAL-
DER (Ausgram): Mr, Deputy-Spes-
ker, Sir. at the very outset, I want to
say that in the present economic eon-
dition, in view of the shortage of pei-
rol, and for industrial development,
the Department of Steel and Mines hag
become the most important depart-
men®. As you know, we had to switch
over from hydel electric power sta
tions to coal-based thermal power sta-
tions and we had to switch over from
petrochemicals tp coal-baseq fertiliser
plants and instead of diesel railway
engineg, we want to have coal-based
steam engines. Bo, the performarce
of the Department of Steel and Mines
1 very important for the success of
planning and for national development.

Sir, the 20th Report of the Estimates
Committee says—I quote:

“The Committee note that the
India has maintained its share at
about one per cent in the woild pro-
duction ot steel The Committee are
constrained to observe that while
Nature has been abundantly gene-
rous in endowing India with all the
necessary inputs for a flourishing
steel industry, like iron ore. .nal,
hmestone, manganese and other in-
gredrents and ahove all plentiful
labour, our steel production forms
only a hundredth part of the world
production. On the other hand,
Japan, which suffers from the dis-
advantage of having no basic raw
material for jts steel industry and
has to depend upon iron ore imports
from other countries, has converted
thig disadvantage into a visible ad-
ventage and is today producing near-
ly 98 million tonnes of steel against
1.7 million tonnes it produced in 1948
On the gther hand, India’s manufac-
ture of iron and steel has risen from
13 million tonnes in 1948 to 6.3
millon tonnes only.”
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Sir, steel production in 1072-73 was
6.3 million tonnes and this year the
production will be much below the tar-
get of 7.1 million tonnes; it will be only
5.8 million tonnes, the lowest in the
past few years. Unnerved by the short-
fall in output. the Steel Authority of
India Limited has proposed a signifl-
cant scaling down of production targets
for ingot as well as saleable steel in
the annual plan for 1974-76 from the
levels fixed for this year. Planning for
less production meang aggravation of
shortage and chain reaction in every
sphere of industry.

For the next annual plan, the De-
partment has proposed the lowest out-
put, that is, 6 87 million tonnes of ingot
steel or 545 million tonnes in terms
of saleable steel The ingot target is
lower than that of the current year’s
by seven lakh tonnes

In the very first year of the fifth
Plan, if a lower production is planned
in a vital sector of the economy, 1t will
make nonsense of the projected growth
of the other sectors. The domestic de-
mand for finished mild steel is esti-
mated at 10 million tonnes by 1978-79.
Against this, the integrated steel plants
are expected to produce 88 million
tonnes and the electric arc furnace
industry 0.6 million tonnes, which
gives a total of 9.4 million tonnes.

The deficit will have to be met
through imports which will continue
thioughout the fifth Plan. But larger
mmports will be needed if the Govern-
ment were to go by SAIL's advice to
plan for less production in the first year
o the fifth Plan and aim high in the
coming years if the conditions for inc-
reased production are favourable. Un-
fortunately, experience has shown that
if a five year Plan starts on a low
key it has seldom made up lost ground.
During the year 1978-74 the rolling
mills of Durgapur, Tatas and other
steel plants had to be ghut down
month after month for want of power
and gas. No steel plant can depend
upon an outside agency for electricity.
So the Government should seriously
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consider installation of captive power
generating centres in every gteel plant.

Shortage of coke has been a chronic
problem to the industry. While the
industry requireg 1800 wagons per day,
only 1200 are supplied by the Railways
This short supply of wagons has cul-
minated in the accumulation of four
lakh tonnes of saleable steel in the
steel plants and a huge quantity of
steel at pit-heads. The performance of
the Durgapur steel plant anq the alloy
steel plant has never been satisfactory
because of technological defects and
bad industrial relations and wrong
selection of product mix.

In the present economic situation in
the country and considering the over-
all constraints on financial resources,
the Government should put maximum
stiesg on expanding the existing steel
plants. The technological survey by
competent steel makers will substan-
tiate this point Expansion of existing
units will make them viable units and
the country could get quick returns on
the investment. Durgapur has been
excluded from the expansio;, scheme of
the Fifth Plan. I demand expansion
of the Durgapur steel plant upto 3.5
million tonnes, especially for the sako
of industrial development of the eas-
terp region. While the alloy steel plant
at Durgapur wag originally designed
to have an installed capacity of three
lakh tonnes, its installed capacity is
only one lakh tonnes. The second
phase of construction never strated at
all. T will call this plant as a hall
grown plant. Considering the interest
of the country as well as the present
financial ¢risis, this point must be fully
utilised by way of expansion upto
three lakh tonnes; particularly its

stainlesg steel production capacity
shoulg be increased.
1 reguest that the Government

should take up the expansion scheme
of Rourkela steel plant also. Here I
reqmest the hon. Minister to negotiate
and settle with the engineers and offi-
cers’ assoclation of the Durgapur steel
plant. Recently the hon. Minister
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visited Durgapuy and he received com-
plaints that the CITU leaders were
threatened with physical liquidation
by the INTUC goondas. On 21at Feb-
ruary, one of the leading members,
Shri Dakhi, a member of the wage ne-
gotiating Committee of steel industry
was discussing with some leaders in
his own quarters, the INTUC goondas
attacked his quarters with g Pakistani-
made hand-grenade, These people were
miraculously saved. Normal function-
ing of the trade unijon is urgently need-
ed for steel production to come up in
Durgapur.

The chronic power crisis which re-
sulted in continued production cuts
had brought down the income of the
workers due to loss of incentive bonus.
The agreement on steel industry is
going to expire on 31 August, 1874, In
the meantime the loss of production
bonus has brought tremendous suffer-
ing to the workers. The Steel wor-
kers demand interim relief to compen-
sate the loss due to the price rise and
the Government should consider it
seriously.

In the Rourkela mines (Barsua) 16
workmen including office-bearers of
the recognised union were dismissed
for no fault of theirs. They have not
been taken back. Even, the Tribunal
has recommended their reinstatement
with back wages. These workers
should be reinstated.

Sir, in the steel industry not less
than 75,000 contractor workers are
working in steel plante like Bhilai,
Rourkela etc. They are paid at the
rate of only Rs. 5 per day. In a mine
called ‘Kalta’ in Rourkelg stee] plant
contract workers are kept in concen-
tration camps. The statutory rights
given under the law such as provident
fund, medical and other facilities are
not given to them. In Durgapur, 500
contract labourers have been retrench-
ed. I would like to request the hon.
Minister to see that they are reinstat-
ed. In many places, those contract
labourers are working in permsnent
jubs. Very recently, the Steel Autho-
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rity of India decided to departmen-
talise some of the jobs. Therefore, I
would request thy Government to see
that the wages of contract labourers
are at least raised to a minimum liv-
ing wage and they are given perma-
nent jobs in the steel plants and
mines gradually.

Sir, the workers of the Central Coal
Washery in Dugda, Patherdihi. Vogi-
dhi and in the Head Office at Dhan-
bad, were under the control of Hin-
dustan Steel. The Mimstry of Steel
has decided to tremsfer them to Bha-
rat Coking Coal Lamited. No transfer
should tke place without the consent
of the workers, because, it will com-
plicate industnial relations,

Very recently, the Steel Mnistry
requested the Unions to finahise the
target of steel production for the
year 1974-75, in consultation with the
managements in each plant, If this
decision 18 t{o be implemented, then
according to the existing procedure,
the Untong affihated to the Centre of
Indian Trade Unions should be con-
sulted at least in steel plants Dhke
Durga, Alloy Steel plant Durgapur,
Burnpur, Bhilai and Rourkela.
It 18 unfortunate that in spite of this
reality, the Steel Ministry 1s not re-
cognising the Centre of Indian Trade
Unions, They are not being taken m
the Joint Cosultative Machinery for
steel industry. In view of the ensu-
ing wage settlement, I would appeal
to the hon, Minister that if the Steel
Ministry wants industrial peace mn-
cerely, then they should arrive at a
wage settlement in consultation with
the actual representatives of the
Unions and in any cage, Government
cannot keep the Centre of the Indian
Trade Unions, which ig the strongest
Union. in the steel industry, outside
these negotiations.

Sir, working of the coal mines
should be improved according to the
growing needs of the nation.  Sir,
after the nationalisation of the coal
industry, people expected that they
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would get coal at a cheaper rate
But we are told that in West Bengal
and other places, people are compel-
led to buy coal at a very exhorbitant
rate of Rs. 8 {o 10 per maund, when
it can be easily sold at the rate of
Rs. 3 to 4 per maund. Corruption at
different levels including at the level
of Officers at the pit-heads who act
in collusion with middlemen, namely,
dalals, should be eradicated. Gov-
ernment should take apporpriate
steps to eradicate corruption at the
coal mines. In this connection, I
would request the hon. Minister to
allocate some captive coal mines for
Durgapur Project Limited, run by the
Government of West Bengal for its
better functioning.

278

The Central Government has taken
over the coal munes of the country,
but no structura]l change has been
done after the nationalisation. Mr.
Verma and oher ex-employees of the
private collieries have been appoint-
ed 1n high posts. In the management
of the nationalised coal industry,
structural change should be done.
Workers' participation should be en-
sured. Civil rights should be given.
After nationalisation, Government has
not taken adequate steps for the wel-
fare of the workers. Since nationa-
lisation, no government-owned coal
compames haye taken steps for pro-
viding adequate number of quarters
as per the requirement of the workers,
Workers are demied supply of drink-
ing water. Hospitals and supply of
medicine are inadequate and not up-
to-dated

Although the jont hipartite wage
negotiation commuttee unanimously
recommended adequate ration supply
to the colliery workers all over the
country, 1t is still not impemented. We
demand that the entire steel and coal
mining industry area should come
under the purview of statutory ra-
tioning system.

In coal mines, Government did not
take adequate steps towards the safety
measures. In fact, on a rough esti-
mate it may be said that the number
of accidents has gone up by 50 per
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cent compared to earlier years, Tim-
ber, cement, iron goods and lubricat~
ing oil are not being supplied with the
result that mine workera are doing
their work endangering and risking
their lives. Helmets anq other mate-
rials are pnot supplied to the workers
adequately. Practically there is
dearth of safety equipments in the
collieries. I would say that necessary
foreign exchange should be spent for
importing the safety equipments from
abroad.

It is also alarming that at the time
nf nationalisation the late Shri Mohan
Kumaramangalam assured that all
awards and settlements in the matter
of workmen should be honoured but
the coal mines authorities are flouting
such assurances. In the case of seve-
ral thousand evicted workers of Rani-
ganj coal-flelds their just claims are
still existing and are still remaining
unemployed. Here also the assurances
given by Shri Kumaramangalam have
not been honoured.

In Bankura district, it was alleged
that the Survey of India was running
the Wolfram mine industries, Now
the lease is given to Gouripur Indus-
tries (Private) Ltd., a private concern,
Workers' salary is Rs. 2 per day per
head. But these private companies,
apart from Wolfram, are also raising
ores for copper and squash. They
are being sold in the black market. I
do not know whether Government is
aware of it or not. I request the
Government to take over these mines
and to look into the matter so that
the workers may get the minimum
wages,

CITU has been excluded or depriv~
ed of representation from the working
group of coal industry. I would like
to request the minister to issue neces-
sary orders for representation of
CITU in the working group of coal
industries.

Workers and employees of the
Director-General of Mines are not
covered by the Pay Commission, Their
pay scales should be revised and rals-
ed according to the price rise.
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The minister is aware that {he
owner of the Aluminium Corporation
of India has closed down the factory
for a long period. I request the mi-
nister to take proper steps fo open
this company near Ranigenj. Geov-
ernment should take over this cor-
poration immediately.

1974

15.00 hrs,

The rapid growth of steel and
mines industry is indispenable for the
development and industrialisation of
the country, So, coordination between
the Ministries of Mines and Heavy
Engineering and the Railway Minis-
try is urgently needed for national
development,

Sir, with these words, I oppnse the
grants,

At Jw qvEw wwi ()
# g ot woa Harwg Y vl v
i war g ) off gree Y A g
QT 97 | IFR TG T W6 G
feir § agt 7N & fadw o w7 e
&1 wry A g fanY = dET Y ¥
§ ot w2 § fr w0 wa 3o Afew S
T R

sft Wrgw gureRmew ¥ g ¥
CHT AT ¥ TG AR H AT A
WAl daredt § gonET W o e
Tt F gy Fapm s ag ¥ v
T & SR X oAt v § o sl
AN F A & foe o ardy o st § 4
ot g sy o

9 wadffy dyear 9 § o [ Ol
Hareat # foid § ek fag ge 8 )
T Swrfeer warr §, gt o Y srfer

g% &, i 9T X e wew & qene ¥
18 wy § ww ey gur § 1 v
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werat & fis gt g fivame T e
¥ geary wyT & TyT I AT ST S
¥ forret wor 1971-72 § gw @
waqrew frer § 1 fisl) ofr Iy ¥ fag
frr wrfordy § 1 oq g% Tww ST
wiff wm I A ofr A @
& Py o v T §, T o
arare & wegwe §Y wregw g & fF
wft § o6 are & sl oy dar
forer qrar § 1 e & forereer o el
¥ worg & 7% T8 Fhwer et # QY
gedy & 1

AY AF IUA ¥ A §, -
w Iqafie &, var-aqr sy wew I
s § st sty Wy 0@ o
F( a1 ¥@ W< fY [&ar Irgan v
FRAT § WL AT ST A I KT
g | Y I Wy WOF § I WY
griee ST awi | urW gedia g
& fq w19 T IANET HT ¥ 1 35 f4-
foma o fraifaa fear &) we ¥
#Y Fal g vk § 1 THET DT WY
e | W Rea i
& gW 150 fafems & s g
ad farg ot gerafi <eft o § Wy wers
2 fF T A WY IAAT JeATEA T qa
ST g e ¥ WX T 99 g S Wy I
6 & @ w o fore A & g
woTt wifed 1 qg & o TR @GR
o W & I9F AT IT W R !

T Y feddg 70 & faq orw
o R el wifg R &) giwwd ¥
fedSmiiz ¥k wr oW THE IART
% awg a% W g ae § | 9w wm
¥ WY T HRT E B A A WY
WG WA NG W IH T WD
Y & fag o wroX oo § W xW
O A WY Wy AW 4R § AT I
WY % @@ | Ffer €Tl iR
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Ty T s g Taedty g
IR |e 100 fufemd o @ wiv
g = 728 70 WK 8¢ fufemw 2w
& i ¥ e o WO A F R X
Wt 7ft § 1 freld g & w Ak
ot Qe & oo § T AR & TATRA
Ny $§ W Iq% faaor w1 77 a7
TUT TEq I FT AT, A WET AR
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wi AR SR s S rwag @ S
sy Wiy S FgT & I £

Tiasw F T N Rafs
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Fve F e fw T ) AT Y, AT w7
8 T ¥ Y 7w A QIR q{AT W
& arh ofr | Ao Rafc o b e
¥ are, I avgq SAET A forer ardlt €4
| 74T §0F g TR FTAT IR

fora g ITWT WY AW QT 0
AR feaT T 97 9 g 9 fF awmy
wT IfaA oRamER &Y, wTHl ¥ oY
e @ s § W fugwd & x W
FET QAT AT L AT |
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(3) wr3TRHar

TET BTGIAT
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¥ O @A AT F A I
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MR DEPUTY-SPEAKER You can
continue on Monday

1530 hrs

COMMITTEE ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

THIRTY~-NINTH REPORT

SHRI BANAMALI BABU (Sambal-
pur) I beg to move

‘That this House do agiee
the Thirty-minth Report of the
Committee on Private Members’
Bills and Resolutions presented to
ihe House on the 9th Apnl, 1574

MR DEPUTY-SPEAKER The
que<tion 15
‘That this House do agree with
the Thirty-ninth Report of the Com-
mittee on Private Members® Bills and
Resolutions presented to the House
o5 the 9th April, 1974"

The motion was adopted.

with

15.30} hrs

RESOLUTION RE POLICY REGARD-
ING PRICES AND AGRICULTURAL
PRODUCTION-—contd

MR DEPUTY-SPEAKER The
House will now take up further dis-
cuss.on of the following Resolution
moved by Shri Madhu Limaye on
the 15th March, 1974'—

‘This House 13 of opinion that the
Government should re-cast 1ts
pehey with regard to price  and
agricultural production in such a
way that—

(a) essential articles of con-
sumption sell at 1} times the cost
of production, including transport
charges taxeg and profits,

Policy Re. Prices &  APRIL 11, 18%

Agricultural
Production (Res.)

(b) there shall prevail parity
between the prices of industrial
goods and agricultural produce;

(c) fluctuatiens in  foodgrains
prices of more than 15 per cent shall
not be permitted;

(d) the Govetnment shall take
the responsibility of purchasing
cotton, sugarcane, raw jule, food-
gians and other produce at sup-
port prices which may take into
account the cost of production plus
a reasonable margin for the farmers:

(e) electricaty rate per umt for
agricultural purposes shall not be
more than ten paise, and

(f) fertihzers shall be made
available to the Kisans with land-
holdings of less than ten acres at
subsidised rates and the irnigation
rates shall be reduced by 25 per
cent”

Altogether, 4 hours were allotteq and
2 hours have already been taken and
the balance available 1s 2 hours Shn
R R Sharma was on his legs on the
last occasion He is not here today
Any other hon Membe: wants fto
speak?

SHRI B K DASCHOWDHARY
(Cooch~Behar) 1 would hke to
speak The resolution deals with
very important aspects of policy
There 15 no denying the fact that all
of us are very much concerned about
the high prices of essential commodi-
ties and the present economuc situa-
tion 1n the country

1632 hrs,

Sart NiwaL KISHORE SINHA IN THE
HAIR]

As 1 sad, this resolution covels
almost all the items which are very
much requred by the people in the
name of essential commodities and
essential 1tems But before I speak
on the resolution proper, I would just
mention one or two words  On the
face of 1it, 1t appears from the reso-
lution that we should increase the
prices to the extent of 1} times cf
the cost of production, keeping 1
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view of the cost of marketing and
other things I feel that this 13 too0 much
on the high side The basic spirit be-
hind this resolution is that the prices
of agricultural commodities and other
essential commodities should be so
fixeg that there will not be any scope
for manipulation i1n the matter of
prices, and Government must have
their own pricitng policy To this
extent this resolution 1s really worth
considering

One of the reasong fnr the commo-
t1on 1n the body polhitic today that we
are seeing m society today is the fact
that the poor people are the most
haid-hit, as we often times discuss
here and the one reason which is ad-
vanced for this is the high prices of
essential commodities including agri-
cultural produce

Knowing full well that a laige sec-
tion of the population, nearly 70 per
cent are depending on then own
agricultural products the first thing
that should be considered 1, that the
prices of these products should be so
regulated that the poor people and
the farmers aie not haid hit in the
process of growing their pioduce 1in
various forms and vaneties But
what do we find> Under the plea of
market mechanism, and 1n the
absen~e of any consistent policy 1t
has become very difficult to have a
comprehensive pricing pohev

1 would like to quote in this con-
nection from para 1112 at page 16 of
Part I of the Draft Fifth Five Yeal
Plan It says

“The poliey governing agricultural
prices if piopsed to be carefully
designed In designmg this policy
two main cvonsiderations are intend-
ed 1o be pomtedly kept in view "

‘ Fistly, while price policy 13 re-
cognised as havmng a role an provid-
ing incentive for sustained and
higher production, it can be effective
essentially as a complementary
measure to other programmes for
increasing the agricultural pro-
ductien, Secondly a discriminating

Agnicultural 294
Production (Res)

mampulation of intercrop price re-
lationship can help to imduce the
farmers to plan the production of
different crops mn line with tne
estimated demand The price policy
has 1o be particularly tailored wvith
care in respect of such crops as to
have too high supply elasticity’

The spuit of the Plan documcnt
which after careful consideration the
Planning Commission the hon Mem-~
bers and the hon Ministers too have
adopted 15 nothing counter to ror
agamst the spirit of the Resolution
moved by my hon firiend

S0 what should be the positica?
The pricing policy should be sucl as
to take into account two points tiere
may not be over supply and thcre
must be a direct relation between te
cost of production of agricultural com-
modities and the prices of other essen~
tial commodities But as g matter
fact we find 1in some case, that t 13
1elationship 18 not there, nor main-
tained by the pricing policy of the
Government

Here I would like to brmg to vour
notice the effect of lower pirces fur
Jute and how 1t has adveisely affe.t-
ed the Jute growers Jute is gne of
the most important items of owr ex-
port which gives us the largest share
of the foreign exchange earning But
I find that the Jute giowers hase
been doomed for a few decades to-
Jether Nowhere has the gpirit of t'e
Resolution been observed m regard to
this commodity 1 would be happier 1t
i future unde; the leadeiship ditec-
tion and guidance of the hon Plann ng
Minister the new pricng poliey 1s su
formulated as to bear a relatipn bet-
ween the cost of porduction of agri-
culfuial commodities and the cost of
othe; essential commodities

We find a certay; commotion now -a-
days in the rural areas We find that
whatever the farmers and growers
produce after selling them the jield
therefrom is mot enough for them to
purchase the other essential commo-
dities they require for their livelihood
in regard to the everyday necessities
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of life. This conclusively proves that
the value of their produce is not com-
mensurate with the market price. As
a result, what happens? Even after
workmmg for months and months to-
gether, for years and years together,
they are not in a position to make both
ends meet. They always remain in
debt. By and by they have had to
part with their properties, their land,
their cow, their everything. Thig is
the basic reason why we find today
that the poor are really getting poorer.

We have gone through some of the
recent recommendationg of the Agri-
cultural Prices Commission. But I
must categorically eay that the stand-
ard maintained by the Agricultural
Prices Commission in the matter of
fixing prices of agricultural cammodi-
ties, particularly, wheat, cotton and
Jute ig different from what it should
have been. I would quote from the
Report submitted by the Agricuitural
Prices Commission on price policy for
raw cotton for the 1972-73 season,
vage 11, paragraph 18:

“For 197172, the Commission had
recommended a minimum support
price of Rs. 326 per quintal for lint
of 820-F variety. On the basis of
the ratio of lint to kapas prices
varying from 2.1:1 to 2.5:1, the cor-
responding prices for kapas would
range between Rs. 130 and Rs. 155
per quintal yielding an average of
Rs. 142 per quintal”.

“The average price, it would be seen,
is comfortably above the cost of
production.” But in the case of Jute,
unfortumately, the Commission could
not find out any conclusion ag to what
is really the cost of preduction. And
most mysteriously, they have men-
tioned that asg there are difficulties to
find out the per capita cost of produc-
tion of jute, they have just assessed
the cost considering the last year's
price, giving a certain margin. Even
in thelr own admission—] quote from
page 3 of the Report on the price
policy for jute for the year 1972-73
season—“the index number of the

Policy Re. Prices &  APRIL 11, 1974
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wholesale price of jute dropped by
13.5 per cent from 56.1 in April, 1871
to 135.2 in August 1971, Heavy rains
and the consequent floods in Assam,
Bihar, Orissa West Bengal, further
accentuated the fall in prices. Being
unable to save it from floodwater and
also fearing g further fall in prices,
the farmers were eager to sell their
crop.” Then they sgy that “the index
number of the wholesale price regis-
iered a further decline from 1352 in
August to 117.9 in November, 19H.
And having considered this steady fall
from month to month, up to the month
of November 1971, they had concluded
that even with a little margin in the
absence of any particular cost struc-
ture will satisty the jute growers at
the price fixed up at Rs. 115 per quin-
tal. Of course, we do not agree with
the report. Thanks to the Govern-
ment—though not very much—with
qualified thanks, I must say—they
have increased the price at a very late
stage from Rs. 115 per quintal o
Rs. 157.60 per quintal at the mill gate
at Calcutta. Now, there is a difference
between the price at mill gate in Cal-
cutta and the actual price in the
primary market. As you know, Sir,
coming from one of the jute-growing
area, the mill gate price in Caleutta
and the primary market price, there
is a large difterence. The hon. Mini-
ster in his report, ag has been received
from the officials, said that there will
hardly be 10 to 12 wer cent difference.
But, as a matter of fact, the differences
ranges from 35 to 85 per cent or even
60 per cent in some cases. What is
really the price even this year re-
ceived by the jute growers in the
interior parts of Bihar, your State?
I was told by my friend, Mr. Md.
Jamilurrahman the other day, that
even in thig year the prices went
down to an extent of nearly Rs. 27
rer maund whereas according to your
own price, whatever rate you have
fixed ks. 157.60 per quintal at Calcutta
with 10 to 12 per cent or even 15 per
cent—taking into account the charges
for transportation and other things—
even according to that sute, per maund
it ought to have been to the extent of
nearly Rs. 60 to 70,
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MR. CHAIRMAN: That happens
when the JCI' stops purchasing. Can
you throw some light on the activities
of the JCI?

SHR B, K. DASCHOWDHURY:
Thank you. I am happy that you are
also showing adequate interest in this.
Before coming to the part played by
the JCI ag they had stopped purchas-
ing—, I will say a few words about
the price policy. This is what they
quoted from the latest report for the
year 1972-73 of the price policy, fixed
by the Agricultural Prices Commission
for the commodity of jute. What is
the latest report? It is very shocking.
On page 88 of the latest economic
survey, the figures are given, In
December 1972 the wholesale index
of prices of raw jute stood at 163; in
December 1973 it came down to 123.
The index number of cotton rose Trom
187 in December 1972 to 294 in Détem-
ber 1973; gimilarly the index number
of edible oils rose from 248 in Decem-
ber 1972 to 348 in December 1973. The
prices of all essential commodities had
gone up by nearly 60 per cent or 80
to 80 per cent while in the case of raw
jute it has fallen from 183 to 123. You
rightly pointed out that it was the
duty of Jute Corporation of India to
arrest the price fall by giving at least
minimum price of Rs. 157.60 per
quintal., But they did not do that.

Replying to ‘the demands for grants
of his Ministry, the hon. Commerce
Minister said that with some trouble
and great difficulty it was only in
Nevember or ‘December that some
moneys could be got released by the
Reserve Bank of India. He did not
say in these words; but this is the
unpression. I have gathered from
what he spoke. I am not imputing
any motive to any person, but pro-
bably at the initial stages the officials
of_ the JCI had seme understanding
with jute barons; they did not go to
the market at the right time and the
lute growers suffered. Later on when
we raised the issue here on several
occasiong and the JCI was instructed
t0 go t~ the primary market and open
more and more centres and give im-
mediate relief to the jute growers, the

Agricultural 29
Production (Res.) .
JCI pleaded that they had no money.
From what I could understand from
the hon. Minister and also some offi-
clals of the JCI it seems that the JCI
has got a programme of opening more
100 branches in jute growing areas in
Tripura, Manipur, Beugal, Bihar,
Assam, Orissa and UP. Even today
we hear so. How long time are they
going to take to implement this? Why
are they not making up their minds
about opening purchasing centres and
giving relief to the people?

In our couniry the jute industry
has got a tradition of more than 100
years. On g number of occasions they
have decided what should be the price
of jute? Everyone knows that there
is parity between paddy price and
jute price in the ratio of 3:1. The
Bengal Land Revenue Commission
headed by Sir Francig Floud investi-
gated into the question: what should
be the jute parity beitween jute and
paddy prices and came to the follow-
ing conelusion: “If the price of jute
were to remain at Rs. 7 or 8 per maund
and the price of paddy about two
rupees and eight annas per maund...
-"--nobody could think of it now-——
“we think there should be little com-
plaint from the agriculturist commu-~
nity in regard to the price of jute.”
The Flood Commission made this re-
port in 1940 and said the parity was
thus found to be, three maund of
paddy is equal to one maund of jute.
The price being those at the primary
level and that is the price the farmer
should get. That was known to all
But, Sir, since Independence we have
seen that the entire structure in re-
gard to the price policy of jute has
been changed from time to time.
Now, it was said that jute is a com-
modity which is not consumed in the
country. Whatever that we manufact-
ure out of jute, should be exported.
It must enter into competition in the
export market and in the international
market. Very good. But, there i
one aspect. The jute growers, the
poor jute growers, who are giving us
a larger forelgn exchange to the ex-
tent of - nearly Rs. 300 crores, their
condition, their per capits cost of
production and all these things are to
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consideted. But, at the same time,
prices of jute goods and commodities
must bear a relation to the price in
the international market. Having
said 50, how 18 it possible on the part
of the Government tp 1mpose more and
more restrictions on export or in other
words to earn more foreign exchange
and tell the poor jute growers that’
here 13 the money; out of thie Gov-
renment may impose certain duties
known as export duty’. It ranges
from Rs 80 to Rs. 1500 on various
commodities in a graded level, During
last year, the export duty on
carpet baclung was released to a
certain extent and it was expected
that because of this rehiey given, the
Jute goods will become competitive
abroad and i return the mill-owners
'may be in a position to purchase jute
evepn at g higher rate But, this year,
though the jute growers are not getting
the proper price, the policy hag been
completely reversed and export duty
has been re-imposed.

But Sir, we do not find the same
standard in the policy in regard to
cotton Hon Minister knows it very
well. Cotton growers, particularly in
the western areas like Maharashtra,
Gujarat, Rajasthan and Punjab and
to an extent, may be Haryana too, are
mostly favoured. 1 am happy that
the cotton growerg at least are being
given their remuneration; their fair
price. They have been given a fuir
deal, I am happy But, I am not happy
at all... .

SHRI MADHU LIMAYE (Banka):
Even, cotion growers have not got a
fair deal

SHRI B K DASCHOWDHURY:
Well, prices of cotton have gone up to
a large extent If more prices are
to be gven, 1 do not mind What I
would like to say is, the same stand-
ard should be followed in jute also.
Despite the fact that cotton prices are
gomg up higher and higher, from day
to day, from year to year, prices of
cotton or raw cotfon have also been
fixed at a very higher rate.

But, hwe we find, 8ir, knowing
fully well thet prices of jute and raw
jute are coming down snd down and
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the poor growers are hard hit, yet
the Government seemg to be un-ner-
ved on the plea that they do not have
a particular cost structure and per
capita cost of production and they are
not 11 a position to fix the price of
jute more remunerative. That geems
to be rather mysterious. Not only
ihat Cotton textile has been made
competitive 1n mternational market by
giving several incentives as cash sub-
sidies even for the import of cottom,
subsidies or other.financial arrange-
ments through Indian Cotton Mills
Federation, mmport entitlement and
many others Sir, in the Estimates
Committee Report for the year 1973~
78, in the Fortieth Report, it hag been
said that 1t wag strange that cash sub-
sidy to the extent of nearly 80 per cent
of the FOB value was given for cetton
texijle even after devaluation De-
valuation was done with the expee-
tation that our commodities will have
a favourable market in international
competition But even after develu-
ation, subsidy was given to the extent
of 80 per cent That is on record.
Here 1s the jute industry We find
that the Government 18 very much
eager to take the share of the poor
man’s money by putting extra export
duty I do not mind if they realise it
from the millowners or the jute
barons But what about proper prices
for the jute growers? Why are they
S0 hard hit? The other day when I
was speaking on the Demands of the
Commerce Ministry, I read one press
report The prese péople interviewed
some educated jute growers angd given
their feelings This appeared mn the
Jugantar dated 4th March, 1974 It 1s
in Bengali:

AT AT g AWy WS |
AT AF uw w3 qz (ka3
freriar e Far St 1 =xTRAT ATAT
40T OF 77 € fak 3-mrerE A
I QTEIT AS | T BT WiaAnfz F1E
T3 *few qrg g e el w1
U% WAHTT AW W& weAr ...

Before independence, it was known
to us that by selling 1 maungof
jute, we used to get $ mpundyof
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paddy Bven after independence
we used to get 2} maunds of
paddy But this year, by selling 2
maunds of jute, a person like Rahim
Sheikh, an old farmer of Sitalkuchi,
could not purchase even one maund
of paddy! It 1s a very pathetic picture
This 1s what bas bheen said by the
jute giowers to the pressmen I do
not want to quote the rest in Bengah
0ld Rahim Sheikh and others fuither
said, we understand that Government
will not do anything for us We
understand that the political leaders
will not do anything for us The
political leaders will only clamour
for higher wages for those who
are working in the factories Let
us stop growing jute When the mills
will be closed, the political leaders
will come to realise their stand When
we will not grow jute and when there
will not be any surplus for export,
the Government of India wil come to
1ls senses when we will lose Rs 300
crotes of foireign exchange!” This 1s
then feeling

The spirat of the resolution 1s worth
noting The poor people who grow
these agricultural commodities have
to purchase the esseptial commodities
like pulses cloth edible o1], etc In the
eastern region, jute 1s grown, but 1t 1s
short 1n foodgraine edible oils, cotton,
and other things All these things
they have to purchase at fantastically
high prices As a result, their miser-
1es need no further explanation to the
Government I would sumply appeal
to the Government that 1n view of this
polrey decision we have taken, as I
quoted earlier from the Plan Docu-
ment I don't allow these poor people
to be exploited more Don't allow
another famine in the eastern region
where the jute-producing areas are
Somewhere near famine conditions
have started Because of these low
prices, people have no money to pur-
chase their essential needs In the
coming months—Jure and July—
what will be the condittion, God only

ows  You must come to the help
Of these poor growers iy come out of
their miseries, whatever hag been done
M the past. 1 you go on calculating
on a very iatienal basis, for ‘the last
20 or 23 years, in ‘West Begal at the
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time of partition, the jute-growing
arcas were to the extent of 27 lakh

16 hrs,

acres Now 1t 1s 12 lakh acres Of
these 12 lakh acres extra 93 lakh
actes o1 even roughly one miliion
atres have been conveited from paddy
to jute What 1s the result? You are
cetting more foreign exchange But
these people are getting less money
Kindly consider Yhis If you are not
In a position to give them a fair price,
then jute production will be completely
stopped The total jufe production in
odr country 1s to the extent of 80 lakh
bales 1n the last year According to
« forecast of the Jute Development
Commuttee the production this year
will be hardly 60 lakh bales In the
future vears it will go down in tus
way and untimately we will lose the
caining of foreign exchange now
earned by this commodity Kind'y
conuder the pangs and mmeries of
the jute growers and give them a re-
munerative price Justice was not
dene to them in the past Duru g
the last 20 to 23 years the jute growers
have lost to the extent of Rs 1,500 to
2009 crores for not getting a remune-
rative price for their produce in rela-
tion to the other essential commodi-
ties  After fixing that remunerative
ptice you supply them essential com-
modities hke oil, rice kerosene and
other daily requirements, maintaining
the parity of prices of those essential
commodities

With these words I would appeal
to the hon Minster to take certamn
steps a urgently as possible to relieve
the sufferings of the jute growers
Otherwise a revolution will take
place which I cannot say here very
loudly But look to the writmgs on
the wall Something 1s brewing from
which there 1s no escape, 1f we fail to
take coriective steps immediately

SHRI RANABAHADUR SINGH
(Sidh1) Mr Chairman, I am in full
agieement with the intention of the
Resolution, which 13 under discussion
All the six or seven points mentioned
here appear to be most necessary snd
the sooner these points sre attempted
to be brought about the better it
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would be for the country, But I fail
to understand as to how this whole
exercise is to be attempted. The Re-
sulution says:-

“the Government should re-cast
1ts policy with regard to prices and
agricultural production..”

All that I want to say in this respect
is, it appears to me to be absolutely
impossible. Whatever might be the
recasting of the policy, if the exec-
utive machinery that would carry out
the policies remains the same, these
would be Utopian dreams.

As I look at it, the present situation
that obtains in our country is a strange
one. When we look towards agrieul-
tural production, the whole attitude
of the Governments has not changed
since the time of the British period
when the commodity committees were
formed. If you would recall, the
commodity committees were formed
merely with a view to increasing the
production of those goods in this
country which would feed the mills
of Nottingham and Birmingham, With
this object they were spending crores
of rupees. If we set apart g vast
amount from our plans and budgets
to increase the production of grains in
our country, the approach is the same.
The approach is that the production
must go up. It is not to be exported
to any other country, but it has to be
put into a buffer stock a0 as to be able
to meet the needs of the urban part
of our population.

I feel, herein this Resolution should
have also taken into consideration the
possibilities of changing this attitude.
In this respect, I have a suggestion to
make that whenever an attempt is
made either to increase the produc-
tion specially on the farm front or an
attempt is made to have an equitable
distribution of foodgraing or other al-
lied commodities which are basically
necessary to all the people, whether
they are in urban or in ruaral areas,
there should be a method evolved
wherein the apsthy of the civil
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servants towards giving these bagic
services to the people who are least
able to help themselvs has to change.

This is a big task, It is not so
easily done. It is because the whole
attitude of the civil service today
has been alienated from the main-
stream of our country. Theirs is =&
fixed cadre; theirs is a fixed pay;
theirs is a fixeq life which they keep
before them. They have the lcast
amount of necessity to see whethare
the job they are given is done in a
proper spirit. I am sure that on
paper, the job is done. It is this
difference between the paper and
the spirit that is causing this hard-
ship. For this, the only possibility
that appears in the context of things
is that the people themselves sheuld
somehow be involved in the task that
is purely in the field of civil servant.
Unless this is attempted, unless some
mechanism is evolveq by which this
is possible, all these big pious hopes
are rather frivolous.

Then, if we take the exact number
of the civil servants we have in this
country and, on the other hand, if we
have a look at the vast amount of
population which they are supposed
to deal with and serve, the ratio is
tremendously great. Without
blaming the people as such. the civil
servants as such, it ig physically lm-
possible for one man the Collector of
a district, to look to the needs of 7-8
lakhg of people in a district. The
bureaucratic red tapes are involved in
it. There is hardly any need to men-
tiopn about that. Unless thig country
takes g fresh look at the whole af-
fairs. unlegg this country is willing
to move head of the present arrange-
ment, all the effortg in the socialistic
field are going to be absolutely nul-
lified.
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Whep this effort is thought about,
whep this exercise is attempted, ome
thing that must not be lost sight of is
that even today, in our villageg the
peotle ag such are not mentally reedy
or their genius is not suited to this
method which is galled dembcracy
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by majority, Invariably, with your
background in the rural areas, Sir.
you know that since the inception of
the gram panchayat laws in the rural
countryside, since the time when 11
members of g gram panchayat were
able to overrule 9 members, if there
were 20 members in a gram pancha-
yat, it is from that date that this law
apples to the villages that we have
the broken villageg op our hand. If
we look to the time when there were
panchayats operating in all the
villages, in our country, much before
democracy might have been known
in Europe, then We can see that the
panchayats of the villages, at that
time, were able to look after their
needs, They were probably more
socialistic in their approach than what
we have today in the name of ad-
ministrative set-up and that wag pos-
sible because, at that time. the pan-
chayats operated on a rule of con-
sensus which we have lost. So, all
that I seek to add to this Resolution
18 this. The objectives are good;
they are perfect; but if they have to
be achieved, it should be added on
that the present administrative ma-
chinery should involve the peoble on
the basis of consensus to carry out
thege needs.

st sww wye  (afer)
vdR ww, & T WEE A
9T 2 T A AGE F@IE WA
I fear 7 Y AR TR
W ¥ wrw e v § e e
¥ A YR fea Wy At fEAE R,
T WA AT TFAATE T AEATE |
TAR W W AT TR IR R
&% Frand ol a7 7Y, AT I
T wwe A fem o, WS
a ferom Tw oW g A€ IR
TR ot oW wEy  fRe 9
igwade -3 gw A qe
From ) arg Fy w feRm | BR
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framt & folt, mfome ondd & faa
Y AR g oAb,
afer dagT Thives @ A ww
w1 G T w3
g &1, gy WiEAT s
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o AY fer gr | € T
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fred a1 79 e ¥ TR OV Ay
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& w7 frw IO T 5
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DR. RANEN SEN (Barasat) Mr.
Chajrman, Sir, I want to say a few
words in support of the Resolution
moved by my hon friend, Shri
Madhu Limaye. Though there may
be some scope to improve this
Resolution here and there, by and
large, the same has brought out three
main pointg—the remmmerative prices
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for the agriculturists, availability of
essential commodities and thirdly, the
people ghould get the essential com-
modities cheaply, These are the three
main ideas that are present in  this
Resolution.

Now, in the first instance, Govern-~
ment hag no price policy Thig nas
been proved  Since Independence,
Government had no price policy be-
cause the Government had no control
over production or distribution Here,
the Government which cannot control
production or distribution cannot, ob-
viously control the prices Today,
anybody can get away with any
prices that he likes to charge on a
customer Take for example Delhi, or
the village side or take the case of
Calcutta Kerosene, coal, cigaretles,
biris or anything is available for any
price  Even 1 Delhi, from one area
to annther the prices differ There-
fore what I say is that Government
hag no price policy It had no price
policv also and there 1s no price policy
also now There is an orgamsation
known as Bureau of Pricing and
Costing I do not know what 13 the
function of thig Bureau We are told
that 1, regard tc medicines the
Bureau hag published a report 1n
which the price on costing of certain
medicines has been found But, has
that report been made available to
Members of Parhament? No Sir, Has
the Government acted on the basis of
that report” No Sir, Reports pile up
in the offices Therefore, all these or-
ganisations like the Bureau of Costing
and Pricing are of no use  Take
for example the Agriccultural Prices
Commisaion It has spoken about
wheat, rice and other things But
what about jute? Sir, you come
trom Bihar, I come from Bengal
There are Members who hail from
Assam angd Orissa. These are the four
States which produce jute. This year
the jute-growers have been complete-
ly massacred at the altar of the Gov-
ernment. Price policy and the greed
of the jute mill magnate. In our
parts in Calcutin, the name of the
Planning Commisgion hag become a
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commission of Dhar-dharwe. They
have joined Dhar and Dharia and
called it the Dhar-dharia commission.
This is the Joke going around in cer-
tain areas m Calcutta,
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THE MINISTER OF PLANNING
(SHRI D P DHAR): He can add
Sen to it

DR RANEN SEN: Let him take it
as a Joke. There 13 no malice in 1t.
What I am saymng 18 that at present
anybody can charge any price and
gnt away because Government have
ny price policy and have no control
over production, The bulk of the
essential commoditieg 13 produced in
the industrial sector today, but cer-
tain people care two hoots for tlus
Government or their decrees or dic-

tate When the cotton textie mlls
wie asked to produce 25 per cent
standard cloth, they said that they
were not gomng to produce it But

what did the Government do? Ulti-
mately, Government increased ‘*he
ptice <0 much that gow the poor will
have to pay 30 plus 20 per cent more
or a total of 50 per cent more

In regaid to esseniial commodities,
it 1s said that there 15 a scarcity in the
market and there 18 scarcity in he
country. But is it really so” s
there any real scarcity in the country
or in the market? If I can pay Rs.
20 I can get a kG of Dalda. So there
18 no absolute scarcity, but there 18
only relative scarcity, The same
1s true of many other things also But
what ig the policy of Government in
this regard?

For nstance, the Hindustan Levers
produce Dalda. Mr. Dhar should know
that ip, the Kanpur unit they started
prepaiing margarine which could be
easily mixed Wwith butter The
ptice of margarine was Rs 13 per
kg and that of Dalda was 9.
So, they stopped producing Dalda
and switched over to the production
of margarine But what did Govern-
ment do? They dig nothing. Ultimate-
1y, the workers struck work in Kanpur
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and said that they must pioduce
Dalda and not margarme Ultimately,
the UP Government wag forced to
cempel the firm to start producing
Dalda instead of margarine The
workers went to the manager’s office
and said after banging hig table
‘Would you agree to produce Dalda or
nct’ and ultimately, the Arm was
foiced to produce it

Again, Government have developed
& gap for exporting certain essential
commodities of which the country 1s
starving The poor people and espe-
ually the willage people are the
worst suffrerg in thyg regard 1
might mention here that there 1s a
movement only to export rce and
wheat and other things, which one
can undeistand, but even to export
drugs out of the country Even the
urban people do not get the essential
drugs what to talk of the poor peo-
ple i1n the willages  But Government
have got g fad and they want to per-
mit certain firms, mostly foreign firms
to produce drugs m India and export
them outside They get only Rs 15 cr
20 crores this yway per year whereas
the drugs coulg have been made
available cheap to the people in India
for our poor and middle class people
1n particular What I woulgd hike to
stress 1s that Government have got
ne price policy and no control policy
So that the big industrialists are able
to go on doing whatever they like,
and Governments decrees or dictate
are never listened to by them with the
result that Government are absolute-
ly incapable of controlling the prices

Therefore, this Resolution which
seys that essential articles of con-
sumption should sell at 1} times the
tost of production, including transport
charges, taxes and profits is very
timely

lagtly, since you have rung bell,
1 am reminded of the speech made by
Shr: Daschowdhury in which he re-
lgied the condition of the jute growers

It 18 knowp to everybody that this
year the jute growers have learnt
the object lesson of thewr hfe 'There

Agricultural APRIL 11, 1974
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18 a movement 1n Bengal, everywhre,
in which all sections of people from
Congress to all other political parties
have come to the conclusion that it
18 not worth growing jute. Already
propaganda 1g going round among
the peasant, ‘Do not grow jute, rather
giow paddy At least we will be
able to eat somethung’,

Therefore ,1t 18 hugh time the Plan-
ning Mmster reviewed the pricing
and control policy Let him think
again not only in  regard to taking
over certaly basic industrieg that pro-
duce essential commodities but also
the distribution of certamn essential
commoditie; and articles Otherwise,
the whole country 18 going to rums

The last word I want to say is this
The railway strike 13 coming, 1t 18
definitely coming One of their basic
demands 1s cheap shops wherein grain
and all other essential commodities,
four or five 1tems have to be supph-
ed If this 15 not done, the raillway
workers followeg by other workers
ale gomng to stitke and the whole
country will be 15 a chaotic condition

for which the Government of India
should thank only themselveg and
nobody else

16 37 hrs

MOTION RE CONTEMPT OF THE

HOUSE

MR CHAIRMAN  'The Minister
of Parhamentary Affairs to move a
Motion

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K RA-
GHU RAMAIAH) Before I move the
Motion, I would like %o state the facts

oft s Fove (v : sorrafin wew
o oGler ww oWk ¥ ) Wi
Wy qeoEd semm gy faed
o tem g Py few foww ot
t
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SHRI K. RAGHU RAMAIAH: I
am stating the facts.
MR, CHAIRMAN: How do you
know what he is going to say?

oft 7y forwd 51 v agv a7
T TR g W I R WA g,
o {2T W R, TH 9T HN @Ew

Lau A S

aaafa AERT W9 g% AT 9 97
W ¥ W E ) ATNT AACE
o ® A ERgE oA 4
S AEAGT | WMIGRYT q Al
woq|E WA wET |
SHRI K. RAGHU RAMAIAH: This
i1s something which has arisen today

in respect of which I will first state
the facts and then move my motion.

Today at about 2.20 PM, a visitor,
who was 1ssued a pass in the name
of Shrn Ratan Chandra Gupta, came
up to the gate of the Public Gallery
after getting his pass checked at the
checking post. Shri KL Wadhwan,
Semor Watch and Warg Assistant,
Grade II who was on duty at the Pub-
Iic Gallery Gate, was checking the pas-
ses of a group of visitors When Shri
Ratan Chandra Gupta, who was last
in the queue, saw that the pas-
ses were bemg checked, he
broke the queue and made a
dash inside the Public Gallery Shri
Wadhwan tried his best to stop him,
but he entered the Gallery and started
shouting slogans, He was immediately
overpowered by the Watch and Ward
and Security staff and brought outside
the Gallery.

When Shri Ratan Chandra Gupta
was brought into the room of the
Assistant Watch and Ward Officer, he
}Inm_ediately took out a pistol and fired
in his chest. As a result of this, he

sustained a superficial wound on the
chest

On close search, 2 pistols and one
round object, presumably some ex-
Plosive, some currency notes and
Pamphlets were recovered from him.

The doctor on duty in the First Aid

Post was
first ot -called and be rendered him

Contempt of CHAITRA 21, 1888 (SARA)
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Migmwa e (kT ) A
e swwdT 2 F o
Wt g f& A wgemd ?
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wwafa wgAw @ AR T £
f& A3 oq5T § BEFEIE | WIFT
T ¥ QTN wERT ST F
T W% WrE¢  TSIFT A A4
o ag st A og oo

W ww’ awi. §af FEAr
e g FAE g WY g

ayrafa wgted W 48 § 47
ot foAT T AST  TAET AT

g

SHRI K. RAGHU RAMAIAH: As1
was sayng, the doctor on duty in the
First Aid Post was called and he
rendered hum first aid. He said that
he has not received any serious injury.

In view of this, I beg to move the
following Resolution:

“This House resolves that the
person calling himself Ratan
Chandra Gupta who shouted slogans
from the Visitors’ Gallery of the
House at 1424 hours today and
whom the Watch and Ward Officer
took into custody immediately and
on search of whose person two
pistols, one object which looks like
a bomb and some pamphlets were
found, has committed a grave offence
and is guilty of the contempt of this
House This House further resolves
that without prejudice to any other
action to which he may be liable
under the law, Ratan Chandra
Gupta be sentenced to rigorous
imprisonment till 6 P.M. on the 10th
May, 1974, for the aforesaid contempt
of the House, and sent to Central
Jajl, Tihar, New Delhi.”
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oft wy fo® (377 ) T
Fa¥ ofr s ¥ e AWy
q1 A /B At AW Frwg fogw
ATE ¥ wer gE & 1 R A
¥ oot wea ¥ dwg e Al
Ffa wem & 99 aw @
AR A0 st g A o
¥ WF AR T JEE X Hy oA
avd &1 wwieg o o
M A o g AN wiE
FA & sAar 9w g0 R Afed,
IR AT Y WA THET G qEA
AT AT SEXAR G AT
9t feax fear sng 1 eegETSt 7
WA % wa@ A §
A afw a7 W 4 aqfA
THAT g ) 9wl gavg
sa oW ¥ ¥ ove e oEam
frdy fem & ole ar et ¥

W g ... (Yevaim ) 9@ EaEw
sfree & 1 A oo Awe W9
ME 1 o aw s

agt W e samm g d ?
341 8 fadrg v s glawe @ § 7
e AT v <fgd & gv i ot
a1 A e
O EWAIE wea @ Y.

s qaarw wqx (vfzaen ) oW
aifwaridr HES U faere T
L

oft wy fond A FaT T A7
fenaygay waar orw FQ@ g
nw ! Fnamfraey 3 R @
A mw T Tomadr 7 &l
R Ofem g ) o e
WAL § THAT W § WK 99w AR
g &k 97 famv & 1 W
WY g NEE A T a1 AN

wRnfor Ry N swE
i fewwar T ¥ | I Arow
gt ¥ za wefifad ) s A
w3 wEv At ¥ ag et
X | ogl aw g T wfewd Wy
e ¥ oy ey vk R
T? W ¥ oF q mwI A
fraws A U qwY WIT AT A
& w7 &1 2492 #&Fgwmo
IO AXTE AT GANEET AL
§ a7 % g5 QqwAw, womw W
IT R IFE T AT | WE wY
T ¥ faAmarT AA g S § W
WY oq@ FAE AN W
g

ot St WqT A FFTHA
Ladhs S &

i@ & (o7 CFaw
sz g g 5 @A @wd
# waw fvare ¥ @ A
AP T | LT ARY F AW

e e Wi gfw ARy
¥FIT 7T FIW RS fgwr
FAF Owr [

ot wrrw wqe  arfafer W
A Afrrmrwarvefem &

ot g® 4R Y. WO fr oA
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off Qaviw w3 @ qTHAT A

awEr v mig@ | ferar o=
wfom ¥ ogw Ao A ariaiew
w1

it gew w wwAw ( qiE )
T AW A SAET O AT | AN
a7 @ifqwr &

oft wAere wwrT e (FlEE):

qr s W dr 3§ wg ™ € !
W oo ot gt (wen fag 7
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A1 wefie 7 ¥ SR W T
WE, o Wl B aGAT £ F

& wii 3 A A & fanfrgg &
o JAC T fear swar §

AP AR GHAE WY Tg
gq wEar |\

oft oy forer : 7@ w9 S A
waw &

SHRI R. S. PANDEY (Rajnandgaeon):
1 nise on a point of order. My point
of order is quite simple. A resolution
has been moved. Unless and until
that resolution is passed by the House,
the man cannot be taken into custody.
Mr Madhu Limaye has just now stat-
ed that this should be postponed.
The very pertinent question before the
House would be that the man cannot
be taken into custody unless the
resolution 1s passed,

SHRI MADHU LIMAYE: No.
#q om fraw & & Y e
frasma Tl & wfiwesg
¥ o lxgmag w1 v gwr
ZooRmAargnaw Ty &1 wfwv

SHRI R. S. PANDEY: The area
of the Lok Sabha is under the
authority of the Speaker. It 15 for
you to decide about what has happened
in the vicinity of the Lok Sabha. The
resolution has got to be passed.

sft oy ford ;. YE i Afew A
2 g (ammi AR §ww
€

SHRI R. S. PANDEY: It the re-
solution is postponed the man
cannot be taken into custody ....
(Ynterruptions). There is no need for
if:ﬂ-her enquiry. Everybody has seen

QIBAITRA 31, 1806 (SAKA)  Contempt of
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MR. CHAIRMAN: As fir as I can
see, the motion of the House s
necessary for sending a man to custody.
It there is any rule against this,
I would like to see that rule. You
cannot send a man to custody or jail
without the formal motion of the
Houge. ° i

SHRI MADHW LIMAYE: Do not
send him to jail. Hand him over to
the police.

MR. CHAIRMAN: Can you cite any
rule which 1s against this?

SHRI MADHU LIMAYE: ‘The
Speaker can d6 it. There is no
provision that you must punish him

shgwwe ot @ @@ A "
wen gt § wggmrAwdy ghwer
Yorufgfm wem & 0w
aeg T wag vl W ¥ o e
fear ¢ sedoRR @ dew T
fer -y w® oAy wwm € fr
sfrv ey Pwlaw s
FT UG WTSEE IR X W
foer Wi aw R gE & ag
o Fom Weww W WX GREay
fam{rwr qx @@ @O FT @
®OT O SEW IR §E SR A
& ¥ 1 of glvfvwr fag ot e
§ o7 Fm a® AW an) fem
Fag wnw o Fawr g
¥ TR U WEWH 4T IR
g fvg & qwETRAcdr AT
v ARy wh o ¥ o9
we 9 Ay Iwaar iRy, vEm ¥
THoqre F¥Y TEAWA ¥\ AZWWAT

wa we ¥ Giaen g fw
WA TAE ¥ wgdl st fade g

oWougE 1 Al X AW E
e o faee 7 (A7 award ¥
w% flr & fom s @
TAE X YA BT A OF G5
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feaems foar @ Wi o9 & o7
w 97 %% (A forar o, fww &
afr fvw grog ¥ amy =y ud

SHRY K. P, UNNIKRISHNAN
(Badagare): Mr, Chairman, I am
really surprised that an astounding
proposition has been advanced by so
seasoned a parliamentarian like Mr,
Madhu Limaye. In normal parlia-
mentary practice if an event of this
kand takes place it has to be brought
to the notice of the House, and it is
on a motion of that kind that any
action can be taken and the matter
can be proceeded with, But instead
of supporting this motion, it is really
surprising that an attempt is being
made by the Jan Sangh Member as
well as Mr. Madhu Limaye to use it
for their own political purposes ....
(Interruptions). Whatever might be
the motive with which the man has
brought all those things, a climate of
violence is sought to be created,

SHRI MADHU LIMAYE: You are
creating an atmosphere of violence,

AT AW T XA HETE £

st grwy wwt : & avew ow
a w1 =g g fvowm oA
AT & oA gdew Al @D
a1

MR, CHAIRMAN: I request all
Members to confine their observations
to the motion,

SHRI R. S PANDEY- I think it is
your ruling that a resolution has got
to be passed

SHRI K P. UNNIKRISHNAN. This
is an event of great consequence for
the entire future of parliamentary
democracy and we cannot permit these
people to use it for their own political
ends. If they want to do so, we shall
accept this challenge not only here,
but outsdde also. We shall not permit
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this to happen. The House has to take
thig into consideration in gl its gravity
and I hope the matier will be dealt
with immediately, Any attempt to
postpone this issus as suggested by
Mr. Madhu Limaye will be disastrous
not only for parliamentary democracy
but it will also be wrong frem every
point of view,

st gew W wowm (EaT)
wafa 7geE, W@ o v 9§,
WAz d 7y §
ary moE A€ & A0 A1 Furs AW §
fe v & aft =gerd AT gween @
TF /THA TT VY TV | TAT AT A
% w¥ Aga ¥ AR A AR o
GF3 W wewd g W gd R4
™ & f¥ ag aed' 74 2 fe ey g
TE AT A WV TAF G TR
gt & 7 | faqar weng aw for Wy
qg~ % faar wan # | gafan gt wivew
& 7 g &1 9 7 R owry
&% 7w o E o507 o0 W/
T WET 97 T 7 faes TeAr
A AT T qar Ty fap toer qhvfeqfrat
W TF ARt Y g8 waTd Ay 2, § wg
52 37 ¥ o w1 3w ¥ fid &
Araiag Wil G 541 ¢ L Tqa & 1
AT T MAT H AT ZL 1T B4 H
gar ¥ oY § A 79w A AT |
T F G Tw g AR AT A0 FA
E1 (T8 T W T B AT 9T
far oYr 39 ¥ FToEq TIH B fAq
a7 UF qrAATHE EUT A )
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et o o wiwe, ar w1 ol wiaiy
aqr§ TA—ag FEG AN E m
g & T gt g wlwfy o1t
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a4 3R AT I AT

1R e A I E MG
4 at S s A g d ) =
a6 T ML /WA Al WA, a9
qg @3 awFA AL 0 Ifug fda a4
FT e | &9 fag sk ¥ 4w
qie # w1E (Ag §41 % A ¢

3%

SHRI N, K. P. SALVE (Betul): Sir,
it is a very delicate matter and 1
would request my friends to bring
some degree of objectivity. Let us
understand. ...

SHRI SAMAR GUHA (Contai):
Why do you accuse others?

SHRI N. K. P. SALVE: Nothing
should be said on the floor of the
House and nothing should be done
which would even remotely be consi-
dered that we are in any manner con-
doning what hag happened. The first
and foremost requirement is to ensure
that we bring about in the most un-
equivocal terms absolute condemna-
tion of all that has happened today.

The second peint is, the Motion
seeks that we send him to the Tihar
Jail at 6 P.M. this evening. Shri
Madhu Limaye’s objection, as far as
I am able to understand is, why should
we be in a hurry on this Motion. If
he would bring to bear the slightest
degree of impartiality in such a
matter, where a person is caught
with two revolver in his hand and &
revolver ig fired, is it not an occasion
for which the person concerned should
be gent by a Reesolution of this
House. ..,

CHAITRA 21, 1896 (SAKA)
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SHRI MADHU LIMAYE: He (red
at himself.
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SHRI N. K. P. 8ALVE: It ig not my
case that he hag tried to fire at any-
body else. I only said the revolver
was fired. What g aim was, whom
he tried to kill, is irrclevant now All
these matters will have to be tho:ou-
ghly investigated. The question as to
what were the motives, is a matter
which will have to be looked into.
But, one thing is fairly clear and I
hope in that, every one in this House
will agree that guch an event which
has happened 1n this House, 1s a mani-
festation of forces which are coming
about and every one will condemn
that 1t must not come up Let us
settle our scores, outside as to who 1s
responsible. We will do that later
on. Teoday, it hag happened. If we
allow this to happen tomorrow, they
will reap the consequences, we will
reap the consequenceg ang the whole
country will have to pay for it. 1s 1t
for that we are here? Sir, I would,
therefore, request Shri Madhu Limaye
not to see any kind of political motives
and not impute unnecessary motives
into this Resolution which hag been
moved, and consistent with the deeo-
rum and dignity of this House, let
us unanimously accept the Motion.
which has been moved by the Minis-
ter of Parhamentary Affairs.

SHRI SAMAR GUHA: The incident
that has taken place today 1is the most
serious of itg nature since this gsover-
ign Parliament came into existence
and we should take into consideration
the whole thing, with that much of
seriousness and objectivity and with
a sense of wisdom that this incident
deseives [ want to draw the atten-
tion of all the Members both on the
Opposition, that the security in such
a Parllament i1s not dnisible The
question of secunity is mdivisible; the
question of digmty 1s indivisible and
question of dignity is indivisible 3na
the question of future of democracy
is indivisible. Therefore, if we have
that sense, we should act and veact
to the situation calmly, quitely with
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[Shri Samar Gubaj.,

the necessary objectivity. , Buf, up-
fortunately, when 1 approached ‘he
Minister of Parliamentary Afairs
apd asked him when will the gtate-
ment be made, gnd what steps have
been taken, naturally, he said thot
the Speaker is to decide it and so he
did not want to create any precedeat
by approaching the Speaker. It was
conveyed to ug that this will be taken
up at 6 PM and g statempnt will be
made on the floor of the House, I
had same other work. I did not go
out and I waited because of the
seriousness of the situation. But,
someone told me that the statement
is being made on the floor of the
House and a Resolution is going to
be adopted.

17 hrs.

1 regret to gay that this is not
the way of approaching such a serious
matter with that degree of objectivity
which we expect from the treasury
benches. At least half an hour or
one hour's notice should have
been given and a notice put on
the notice board that the statement
will be made at this hour, so that the
members who are in the Central Hall
could come. The leaders of the oppo-
sition parties should have been pre-
sent and then we could seriously think
jt over together. Our Minister of
Parliamentary Affairs is very liberal
in frequently calling ug fo meetings.
giving us good dinners and lunches.
In such & serious matter like this, at
Jeast the wisdom should have dawned
upon him that before placing the re-
solution, he should have immediately
convened a meeting of the leaders of
the opposition parties and some genior
leaders of the Congress Party also.

MR. CHAIRMAN: Maybe all of you
have been overtaken by events.

SHR] SAMAR GUHA: Why should
we? Why did I say “‘objectively,
indivisible” ote.? Even the guilloii-
ners could not escape; they were also
guilltioned,

AN HON. MEMBER Don't try to
wondone it.

g ——

SHRI SAMAR GUHA: This betrays
lack of objectivity and lack of a semse
of sericusness. Even the
could convene 3 meeting
Aslmd.swhmincldemmuhw-
pened in the life of this Parliament.
It is unprecepented. We cannot treat
it casually, We cannot ssy that just
because the Minister of Parliamen-
tary Affairs thinks that it is the right
thing, the whole House will have to
accept it. There should have been &
collective sense of righteousness. If
you really believe that the queation
is one of common security,
common dignity and common future
of all of us, there will be no two
voices in this House in condemning
such a kind of activity, if it is s0, I
say “if it is so" because we are not in
possession of all the facts  Several
times I went and I found the boy in
the custody of the police. I tried to
get information from the security
guards but they have been terrorised
and they are keeping mum. They
think if anybody gives any truth, it
may recoil on him. It is said, the
boy was going to enter into the .gal-
lery when he was caught. The other
information is he was distributing
gome leaflet. 'The other information
ig he tried to commit suicide and
there is & scar because he shot him-
self. But we do not know the real
facts All these facts must be brought
before the House and then let ws
calmly, quitely discuss it and decide
without any anger or raneour or im-
puting any motive to this gide or that
side. If wmotive is to be imputed,
naturally the question arises, who is
the person who issued the pass? PBut
I do not want to raise it. It is known
to everybody who issued it. The'mat-
ter has t0 be investigated whether
there is any congpiracy or collusiem.
1 say that this Resolution should hot
be adopted in such a hurried mimner.
A meeting of the leaders of the oppe-
sition and vesponsible members of the
Copgress Party should be convened.
You should not allow this Resolution
to bg adopted. I you allow this, if

u try to force this Reschution, polt-
tica‘l motivation wifl come in, scouss-
tions and counter-aecunﬂon.
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come and the repercussions Outside
will be séridus .... (Interruptions).

oft ‘waqre wye : wand A T
W w3

SHRI SAMAR GUHA: When shoot-
ings start, they spare nobody. There
is no distinction between the Congress
and the opposition then
(snterruptions).

oft T e A TR I K
qE 4, T E i) agar
ART TPT AR T AT A B

SHR1 SAMAR GUHA, Therefore,
my humble appeal to you is not to
pasy this Resolution mn a hurry If
necessary, you adjourn the House for
an hour Let us have a meeting, let
us discusg 1t ang let us re-assemble
apain and then take a decision un-
amimously, unitedly and calmly for
the benefit of secunty, dignity and
the future of democracy and of all of
us.

it HAYH W W T T A e
TAT ¥ AOF AT, FF TA NI AT A A
2
(4 I

SHRI SAMAR GUHA, This 13 the
way** It is the conspiracy of the
Congress Party....(Interruptions). It
1s Htler who staged an episode and
ultimately what was the result?....
(Interruptions). I accuse them, Who
19sued the pass? I accuse them. Who
supplied the revolver and hand
grenade? .. . (Interruptions)**

off weww Wy TR AW AT
feamar a1 )
MR. CHAIRMAN: Shri D. P. Dhar.
SOME HON. MEMBERS rose—
MR. CHAIRMAN: I have called

CHAITRA 21, 1808 (SAKA)
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Shri Dhar. You cannot gtop him from
talking. Kindly sit down,

st aq fewd : 3 e wTw
wrE & | ay Wiww $3 v &, few o
FTagmaar

SHRI K. P. UNNIKRISHNAN: Sur.
I rise on a point of order. The hon
Member, Shri Samay Guha, has used
a very objectionable epithet against
an hon, Member of this House. He has
used the word*® Sir, would you ask
him to withdraw it, or get it expung-
ed from the records of this House?
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MR CHAIRMAN The records wall
be consulteq and if there is any such
word, 1t will be expunged

SHRI SAMAR GUHA, Sir, before
that you should check up what accu-
sations this gentleman has made.
Could any sensible representative of
the people make such accusations? If
he makes such accusations, we have
to reply to them. (Interruptions)

st g femire fog (79X0) @ ol
M, ¥ gew & woyiaw wewi A g
ara ¥ fr aray s g B At gheed™
AT g X qE gL d ) gw AWy
Fqmegr agmar s &7 Wy 2
o 39 far & g oA gm e
of foram & srdem &Y et 2
gz i fEa ey W= F T W ams &
£t o AN T Nimrghon
FARE 1 gy fen & aw @
oew ¥ freed & @0 W grolt wn
AR wgar 8 P F A mar dw
AEATE, W AW T AT 4 AW oA
W (vwww) 77 T AT
L 99 AT qAg WX AR G X T
fr & fage & grare A & @ arer
g UAaE WET & TgR AT}, KW waa
TWAT AT E AT T 4% Wi A w47

**Expunged ag ordered by ilie Chair.
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¥ afiver ¥ ag wagd wem Foag
@ W 8, 3T 72T TN oy g
quf T 2y av wew arey 4Y o w2
w2y aw ok AT o g | Qe fesfr
¥ gay WY o a7 S v qaww Wy
¥ 39 afw ¥ a1 i
foareaT & arq a1, fulw & am ar
war v Y IuF foqr 7 Sawr W
T ¥ AT AGY F GHRAT IEH) W
AW 9 | a8 WY § wF g 9Y gAT
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Not everybody If
evervbody does it then there is no
need of this Resolution (Imterrup-
tions)
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SHRI SHYAMNANDAN MISHRA
(Begusara1): In these matters we
would hke to go by what the hon.
Mumster of Parliamentary Affairs
suggests or commends. We would also
lhike to make it clear—and it is
obvious enough—that this matter
ig above party politics or the antago-
nisms that you see displayed in this
House. We do not want to bring in
the under-tones and over-tones of
the politice in which we are engaged.
The implications of this incident or
offence, however, to my mind, may be
braver than meets the eye; it may
have many dimensions and ramifi-
cations. So, 1 am inchned to think
that the punishment that i being
meted out to the culprit may not be
adequate to the gravity of the offence
that has been committed. Therefore,
1 completely agree with the view..

awiafa wgvew © o waw o ghear
¥ forg oF awr @@ et § feoaw
a5y ¥ Iafead O & avg oF AR
aeeg wed T oakr § € afe Y o
Famqrdaingrddr ¥
soi e wex faddy | X YWY @



335 Contempt of House (M) APRIL 11, 1074 Céntempt of House (M) 336

LR L)
Wi Admmwaare ¥ ¢
TEAT STTH W RETC Y

“This House resolves that the
person calling himself Ratan
Chandra Gupta, who shouted slo-
gans from the Visitors’ Gallery of
the House at 1424 hrs 'Today and
whom the Watch and Ward Ofi-
Ler took intg custody immediately
and on search of whose person two
pistols, one object which looks like
& bomb and some pamphlets were
found, has committed a grave off-
ence and 13 guity of the contempt
of this House”

The second para is;

“This House further resolves that
without prejudice to any other ac-
tion to which he may be lable
under the law, Ratan Chandra
Gupta be sentenced to 1igorous
impmsonment till 8 pm on the 10th
May, 1874 for the aforesaid con-
tempt of the House and sent to
Cantral Jail, Tihar, New Delh1’

SHRI SHYAMNANDAN MISHRA
According to this resolution, the
offemce 18 bemng divided mto two
parts One part relates to the con-
tempt of the House because of the
mirysion of the offender into the
gallery and other things mentioned
in the resolution The second part
of the offente 1 that which is sought
to be comnuited, may be, to the
ordimary courts of law That seems
to be the intention of the resolution
of the hon Mimster of Parhamentary
Affairs.

But, my humble submission is that
the douse will have to look into it,
whether the House is meting out the
punishment that is necessary or ade-
quate to the offence that has been
committed--even from the point of
view of the House There my sub-
mission is that we must know and no-

thing grevents the House from know-
drw.“th“erefrﬂler &3&- about the offence

1iritté@ What we have been told is

nothing that can form the basty for our
judgment so far as the Parliament
is concerned. The Government
should have taken us into confidence
about further details of the offence.
They are not very fair to the House
n gaving only certain elements of the
offence that has been committed,
that 1s, the possession of a bomb .
(Interruptions) or something resemb-
hng a bomb or something like that.
So, the Government should have given
us more information Why 15 the
Government 1s not giving us more
information about that?

Then, what 15 open to the House?
To my mind, the House can com-
mand the attendance of the offen-
der at the bar of the House for
a fuller examination because this 18
not an ordinary thing that has
happened and, accoiding to Mary’s
Parlwumentary Practice the House is
completely competent 1n this matter
to command the attendance of the
offender at the bar of the House for
a fuller examination We must probe
his full intentions We must know
the essence of the offence and even for
the puipose of contempt, must know
the gravity of the contempt

Why are you fixing the sentence
upto 10th May” May be that you
think you can sentence him only till
the end of the session ie for the du-
ration of the session That seems to be
the intention and that 13 what the
House 1s competent to do May be that
1s 1 your mind Again the House can
continuee the sentence undergon
after the sentence has been passed.
Nothing bars the House from domng
that But we must know in sentencing
him the fuller facts about this which
the Government has not been able to
supply to us, Therefore, let 1t not be a
matter of prestige or anything of that
sort Let the person be hrought to the
bar of the House, let him be cross-
examined fully and then alone we
would be in a better position to
judge wherein our duty les in this
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mutter. Our duty les partly....

'SHRI 5. A. SHAMIM (Srinsgar):
The House to cross-examine him?
Please do not go too far.

SAR] SHYAMNANDAN MISHRA:
Thst happens in the House of com-
mons.

Are we to go by the facts supplied
by the Government?

SHRI S. A. SHAMIM: You may
ask for more facts, I can understand
that.

MR. CHAIRMAN: No cross-talk lke
that, please.

SHRI SHYAMNANDAN MISHRA:
I am only suggesting the course which
is adopted in the House of Commons.
Also May's Parliomentary Practice 1s
quite clear on this point that the House
of Commons is competent to command
the attendance of the offender for a
tuller examination., What happens in
the House of Commons can happen in
our House algo.

3w

So it does not seem to me quite
clear whether the Government has a
full comprehension of the offence and
if 1t has, whether it wantg to com-
municate to us the full comprehension
of the offence that hag been committed
hy the offender.

Therefore, I would suggest further
steps to be taken although I do not
disagree with the suggestion or the
recommendation made by the hon.
Minister 'We would not be doing sur

duty unless we go a little more fully
into the matter.

Wt gRe gWo Wl (FWYT) :
wvrefr wdien, % sw v o o7 A
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PROF MADHU DANDAVATE
(Rajapur) Sir I want to make a sub-
mission  Sir, the Hon Member, Shri
Salve hag made an appeal to the House
ikat without dividing the House into
either the Ruling Party or the Oppo-
sition let us take a unanimous ap-
proach All of us will be very much
concerned that if, in the gallery of
{his House, Someone carries a revolver
or something resemblmg a bomb and
all that, it would be 2 matter of con-
cern for all of us It is not merely
a matter of security because, those of
us who are getting mixed up with po-
hitical workers outside also carry the
rigk of their lives at the hands of the
opponents And, therefore, it 1s not
merely a question of security but also
the dignity of this House at the same
tume I shall join hands with Shri
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Salve 1n making an appesal to the
House that let us put forward this
puint of view that we can investigate
everything that has happened here
At the same time, we shall not con-
done what has happened Therefore,
the via media seems to be that this
House has the right to adopt g resolu-
tion remanding the person to custody
--that 1s what has been done--and
pending investigation, in the mean
time, the hon Speaker may call the
leaders of all the groups including
the Ruling Party--let us not allow the
politics to be mixed here--where we
can have g unamimous conclusion,
whatever unanimous conclusion we
may arrive at there, on the basis of
which a further Resolution for final
consensus can be brought forward in
this House I think that way a con-
sensus can be built up This 1 an
appeal would like to make

SHRI G VISWANATHAN (Wan-
diwash) Sir, as far as the violence is
concerned, nobody has objected to
condemmng 1t  Violence, for the first
time, has entered inside the House 1
joint everybody in condemming viol-
ence whether nside or outside the
House

But as far as this person 1 cen-
cerned, he has committed two offen-
ces—one 1g the contempt of the House
and the other 1s the criminal offence
1 think that most of us are confusing
the two offences together We can
punish lum only for the contempt of
the House We cannot pumish him
for the criminal offence It needs a
thorough enquiry I do nof agree with
those who say that we should enquire
mto this It should be left to the police
as far as the crimmal offence Is
concerned The court will yltimately
pumish hmn for the crimnal ffence

For the contempt of the House, let us
take a consensus as to what should be
the punishment given to him Let us
deaide about it and give it here and
now
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You cannot pronounce your judge-
ment on that. You have got to take &
consensus about the contempt of the
House While 1 agree ag far as the
cr1imnal part of it 1S concerned, the
House, sitting as a Bar, 1s not possibie
This should be handed over to the
police But, before that, I think we
should not rush through m passing a
judgement about the contempt alse.
I agree with Prof Dandavate that he
should be remanded to the jidicial cu-
tody till the facts about the nature of
the offence he has committed are
known And then the House may take
a decision.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode). Sir, this is something
very unpiecedented What has happen~
ed to-day has not only shaken the
Pariament but 1t has shaken the entire
nation The culprit must not be allowed
to go free We musi take a very -trong
cogmsance of the crime that has been
committed by him.

Now, as far as the contempt of the
House is concerned, we want to take
action immediately And, for that, as
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Prof. Dandavate suggested, must gee
that the culprit is handed over to the
police custody. But we must not stop
at that, We must understand the moti-
vation also we must understand what
was behind his mind, who had insti-
gated him and what his motives weve.
There may be something revealing
which may come out whep investi-
gations take place. So, I would agree
to the course suggested by Mr. Baner-
jee, Mr. Bhogendra Jha and others
that the Speaker should take action,
he must consult the various Leaders
ot the Opposition and investigate the
whole matter and try to understand
the whole matter and start the
wvestigation forthwith, because then
alone we can undersiand the gravity
of the crime that has been committed.
We may say today that let the man
ke sent to custody in Tihar Jail up
to the 10th May, but that may
prove to be not enough in the light
of the gravity that may be revealed
of the crime. Therefore, at present,
ke may be handed over to judicial
custody.. .

AN HON, MEMBER: Police cus-
tedy

SHRI EBRAHIM SULAIMAN
SAIT But a machinery ghould be
set up by the Spesker to investigate
o the gravity of the crime and also
the motivation, and after getting
imformation which may be revealing,
we must take suitable action against
the culprit.

SHRI SAMAR MUKHERJEE
(Howrah): I was not present here &
little earlier, and, therefore, the

proposal made by Mr. Limaye is not
knbwn to me. But after hearing all
the opinions expressed from both
sides of the House, I think that the
proposals made by Mr. Madhu Limaye,
Mr. S. M. Baneriee, Shri Bhogendra
Jha, Shri Shyamnandan Mishra and
Prof. Madhu Dandavate are also most
ressonable, and I hope the Congress
wil accept them. They should not

hurry to push threugh this resolution,
but should allow the House to knew
the details and thep come to some
final judgment. That 18 why I re-
quest the Congress Party to considet
the proposals and come to some un~
animous stand.
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“This House, while reserving
its right to punish the sa:d per-
son for contempt, resolves to re-
mand hin to Tihar Central Jail
till 17th April 1974, to enable the
Spesker or persons nominated by
him to make a fuller inquiry into
the incident”.
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SHRI SAMAR GUHA: My amend-
ment 1s almost the same but with a
Iittle difference.

I move;
“In the Motion—

In the first paragraph, delete
the words ‘resolves .,

AN HON MEMBER,
one?

SHRI SAMAR GUHA- 1t ig almost
the same thing Let us see how it
works Both of ug have done it
quickly I move

In the Motion—

Why this

In the first paragraph delete tihe
words ‘resolves  this House” and
substitute “is informed of the fact
that a person caling humself Ratan
Chandra Gupta who shouted slogans
from the Visitors’ Gallery of the
House at 1424 hours today and
whom the Watch and Ward Officer
took into custody immediately and
on search of whose person two
pistols, one object which looks Like
a bomb anq some pahphlels were
found ”

In the 2nd paragrapp delete the

words “further resolves. New
Delhi” and reaqg as below:
“resolves that the said young

man be sent to Police custody Il
16th April for further investigation
about his conduct and thereafter he
be brought before the House for
taking decision about the alleged
contempt of the House committed
by him”
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SHRI K. MAYATHEVAR (Dindi-
gul). The whole House is deeply con-
cerned abgut the untoward ipadent
thas has taken place before thug hon
House Hon members are confused
ap to the guestion of law concerning
the incident that took place 1 the
afternoon in the Gallery I as a cri-
mingl lawyer practising in the Madras
High Court, am very happy that for-
tunately a retwed Judge of the Bom-
bay Bigh Court 1s here. He is a leain-
ed lawyer and a re ireq hugh court
judge He must come forward to ex~
plain the position of the law before
tius hon House So far as I under-
stand the law op this subject, sub-
jeet to correction by this hon House
wnd the learned neniors there are
two kinds of offences committed, as
Mi: Viswanathan put 1t correctly The
firgt 1s the contempt of this hon
House for which thig lhon House and
tue Spraker dre competent under the
Jaw to punish the culprit So far as
Judicial custody or police custody and
1cmand are concerned, it 18 not judi-
wal (ustody, as I think, that 1t
imounts only to police custody He
lould be under police custody when
it 18 under investigation So, after
remanding him to police  custody,
this hon House should entiust the
culput or the accuseq 1o the police
fur a taoorough enqury and investi-
£ 1tion ang interrogation by the police
There 1s no question of sending him
tu judicial custody now

Wc must enquuire through the
police The police would interrogate
and 1nvestigate into the matter Then
the pohce, after a thoiough enquuy,
must file a charge-sheet for the
offences namely, that he was having
n bhis possession some pistols, etc
We do not know if the pistols and
atms and ammunition in the posses-
sion of tng eculprit were licensed or
unliensed He woulq be hable for
punishment if he was holding and
potsessing bombs and pistols whaich
Were unhcensed He 13 also lable
for pumishment for criminal trespass.
Therefore, for criminal offences, he
nust be punished by the court
Therefore, we are not competent to
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Therefore, I  suggest that
shouid entrust the matter to
police for a thorough engury

you
the

SHRI K RAGHU RAMAJAH S,
first of all, before I come to some
of the points raised by the hon Mem-
bers, I woulq like to say a few words
about the procedure we have adopt-
ed As the House 1s aware, this 15 not
the fitst lime, although this 1s a
ma‘ter of great gravity As far as
contempt of the House 1s concerned,
this 1s not the first {ime There have
been many occasions earlier ‘when
contempt of the House has beep tom-
nitted I have always been comung
forward 1 accordance with the well-
cstablished practice ang procedures
with a 1ecommendation to the House,
before the House rises on that day
on which the contempt takes place
1 have done only that

But I would like to say a word
about Shri Samar Guha It 1s true he
met me 1n the lobby and asked me.
Normally, 1t 1s a fac* that I bring 1t
at 6 O'clock But you will recollect
that there was some discussion this
mormng or yesterday that when a
Minister makes a statement at &
Oclock the House 1s practically
empty Somebody has asked, why
don't you see that the earliest avail-
able opportunity 15 given to the
Members (Interruptions) But 1 did
1cmember Mr Sumar Guha I told my
Deputy Mrmister, Mr K N  Singh.
Even before I got up,—I sent word te
the Chair,—1 told Mr Singh, “Please
go and inform Mr Samar Guha at
once so that he 1s not unde; any
handicap” When he came back also,
I asked him, ‘Have you fold him?”
He said he could not meet hum But
luckily, I saw hmm coming ag I was
siting down That 18 about the pro-
cedure

SHRI SAMAR GUHA S,

only
this morning— (Interruptions),
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MR. CHAIRMAN: No controversy
at this stage about small things
please,

SHRI SAMAR GUHA; 1t is not a
smal] thing. I woulg draw the atten-
tion of the Ministey to the fact that
only this morning the Speaker gave
a directive that notice of such mo-
tions should be hung up on the
notice-board. Evep today the Spea-
ker gave such a direction, but the
Minisier of Parliamentary Affairs i
violating the rules. (Interruptions).

SHRI K RAGHU RAMAIAH: Re-
garding the merits of the matter, wil
any hon Member of this House tell me
whether there can be a graver con-
tempt of the House committed? A
man comes with two pistols and witm
what appearg like a bomb. Thank
God—touchwood—nothing happenea.
(Interruptions), Therefore, I must
compliment and congratulate the
Watch ang Ward staff who prevented
the person concerned from whatever
ne‘arious act he wanted to do. Itisc
grave contempt of the House. [ can-
not imagine anything graver.

Let us put aside the criminal
offence. The court will take care of
this The investigation will go on
All that will be done. The Govern-
ment will make efforts to see that the
root of the matter is gone into and
adequate punishment is meted out.
But I confine myself clearly to the
contempt of the House.

Sir, there are two things. Some-
body said, why not we produce nim
before the House. I would quote
from the ‘Practice and Procedure of
Parliament’ by our Secretary-Gene-
ral.

“If ap offence is committed in the
immediate presence of the House,
the contemner may not be heard.
He is taken into custody imme-
diately by the Watch and Ward
staff, detained for the minimum
time necessary for interrogation.”

This has been done,
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“The period for which the House
may commit and offence to custody
or prison for contempt. is limited
by the duration of the Session of
the House.”

1 cannot imagine a graer offence of
contempt of this House which will in~
voke the maximum punishmentin this
case and I comend the motion to the
House.
oft wq fowR : A v w1

w1 ogw ? wred WA g E? I

Tergaar § 7

SHRI SHYAMNANDAN MISHRA:
I would like to seek some clarifica-
tions. I have told the House in the
beginning that in these matters, we
would like to go with the Government,
with the Minister of Parliamentary
Affairs. Evep so, would he be good
enough to clarify certain poinis which
I wani to ask? My difficulty is, the
House has not been put in a position
to comprehend the full gravity of the
offences. Are all contempts are equal.
If not, there must be various degrees of
contempt committed. So, I would like
to know whether the Government
would supply us with the full facts
about the case even later, because
it may not be the final gentence that
the House even by way of contempt
may mete out. The House has the
competence to increase the sentence
later or even to reduce the sentence.
That would depend on the nature of
the offence that hag been committed
We really do not know the exact
nature of the offence, or the gravity of
the offence. The Government have not
put us into a position or the Par-
liament Secretariat have not put us
mto a position in which we can com-
prehend the full nature of the offence
that has been committed. This case of
contempt is sought to be equated with
any other contempt,

SHRI BHOGENDRA JHA: We agree
that it ig not necessary to hear the
person in a contempt matter. It is
not necessary to brihg him before the
bar of the House.
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SHRI SHYAMNANDAN MISHRA:
That we canont say. May I clarify?
The point that has been made by the
hon. Minister, while quoting from the
text of Mr. Shakdher's book, is only
in regard to the preliminary investi-
gation—that he may not be immediate-
ly brought before the bar of the
House, But, he may be brought
before the bar of the House When the
House commands,

SHRI BHOGENDRA JHA: Not that
the House i8 not competent. The
House is fully competent. But, I do
not think it is necessary or it is ex-
pedient. What I want to submit is,
we, on this side, feel that though eon.-
tempt has been committed several
times, the quality and character of
today's offence is exceptional. This
has never taken place in this House.
In such a situation, we have been
suggesting in various termg and lan-
guages. only one thing, that you re-
mand him to jail custody. Pending
that, let the Speaker constitute a
Committee. As far as Parliament is
concerned, we are also concerned in
giving our signatures for visitors’
passes. At least, this aspeet should be
gone into in some great detail. Our
submission is, do not use the word

‘sentence’. If you want to extend the
date, we have no objection Shri
Madhu Limaye has suggested 17th
April; that can be extended. Our

thinking is, in order to make it unani-
mous, make it an interim punishment,
temand him to jail custody and in the
meanwhile, you constitute s Com-
mittee to go into the whole affair as
fa: as thig House is concerned. snd
then decide.

MR. CHAIRMAN: Let us see if we
can evolve a consensus. If not, divi-
sion is there,

SHRI S. M. BANERJEE: Not only
members on this side but on that side
also have made their contributions to
the debate. Their suggestion is that
we should do everything cool headed-
ly. But here is the Minister of Par-
liamentary Affairs who has moved o
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resolution. If thig is put fo vote,

should not the amendment moved by
Shri Madhu Limaye also be put to
vote? Why should they use the majo-
rity like this? We also do not want
that anybody should come to the
gallery with a pistol etc. We know
it is a grave offence. In many extra-
ordinary matters, they are using the
majority and acting without asking
the opposition. Let them take the op-
posilion into confidence and evolve
some¢ method by which truth may
come out. I request the Minisier
of Parliamentary Affairs not to be
led away by sentiments. They may
pass the motion, but it iy after all
the means to an end not the end itself.
Let us realise the gravity of the situa-
tion and accept the suggestion that
there should be an all-party com-
mittee. Let ug also accept the amend-
raent moved by Shri Madhu Limaye.

SHR!1 K. RAGHU RAMAIAHNH:
Mishraji said that sufficient facts were
probably not given. Unfortunately,
he was not here when I made the
statement. Before I read out the
motion, in that statement, I had given
certain facts which are available to
us. It is like this:

“Whey,, a senior Watch and Ward
Assistant was checking thce passes
of a group of visitors, Shri Ratan
Chandra Gupta who was last in the
queue saw that the passes were
being checked. He broke the queue
and made a dash inside the gallery.
The Watch and Ward officer tried
his best to stop him, but he entered
the gallery and started shouting
slogans. He was immedately over-
powered by the watch and ward and
security staff anq brought outside
the gallery. When he wag brought
into the room of the Assistant Watch
and Ward Officer, he immediately
took out a pistol and fired in his
chestt As a result of this he
sustained superficial wound on the
chest, On close gearch, two pistols
and something which appeared to
be an explosive were found wund
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some pamphlets were recovered
from The doctor on duty in the
first aid post was cplled; he
rendered first aid.”
The doctor said that he has
received any szrious injury.
18 hry,

SHRI SHYAMNANDAN WMISHRA:
Hoas he made any statement?

SHRI K. RAGHU RAMAIAH: 1
have got another report just now. It
cays thal on being caught, he tried tec
shool himself with ome of the pistols,
but the bullet was obstructed by the
aid of pamphlet which he was carry-

ing in the shirt. He gustained minor
injuries only.

He stateg that he left studies about
two years back and was working at
his father’s printing press at Jharia
He fell concerned about the prevailing
corruption in the country and wanted
to d¢ something to create a stir n
Parhiament He eame to Delhi about
19 days back, after having purchased
two pistols and cracker bombs frem
Calcutta. Thig is the further report 1
have got.

SHRI SHYAMNANDAN MISHRA:
Np interrogation was made?

SHRI K. RAGHU RAMAIAH:; This
is his own statement.

SHRI SAMAR GUHA- Sir, I rise un
a point of order. The contention that
we are trying to impress upun you
that the matter should not be hurried
ig reinforced by what is stated just
now by the hon, Minister. A fulle:
investigation should he madc, all the
maiters should be endguired into and
a report should be made of all the
circunistances, all the facts, Lo the
House. The hon. Minister of Pailia-
wentary Affairs, after he moved the
Kesolution, hag brought new informa-
tion before the House, Therefore, we
suggest that instead of giving him
purushment right now, we should
s2ad bim to police custody until a
fu™le® wvestigation is made.  Aficr
thal,‘ whatever punishment this House
desirés, should be given to him If

not
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what has been gtated by the Minister
of Pariamentary Affaira is correct,
there is no question of condoning his
action. Before the House is in a posi-
tion to know the result of the inves-
tigation, the final punishment should
not be given. Therefore, I would sey
that il is incumbent on you and the
Minister of Parliamentary Affairs to
ensuie that the final punishment is
nnt given just now. He should be
sent to police custody till 17th or 19th,
In the meanwhile, we should get all
the information, all the facts. only
on the basis of what we should give
whatever punishment he deserves.
Therefore, the amendment moved by
€31 Madhu Limaye and muyself,
whaich are to the same effect. should
be accepted.

MR CHAIRMAN: It is a view and
not a point of order.

SHRI K. RAGHU RAMAIAH: Sir,
coasidering the gravity of the offence
this is the minimum punishment that
15 heing sugested So, I request that
t, is Resolution may be passed without
ary amendment by the House

SHRY SAMAR GUHA- Sir, what
sht the amendment?

“*MR CHAIRMAN: The Minister is
ant willing to accept the amendment
So. I will put it to the vote of the
House . (Interrwptions),

MR CHAIRMAN: Now, first 1 put
the amendment moved by Shri Madhu
Limaye to the vote of the House.

The question is:
In the Motion—

Delete second para and replace it
by:

“This House, while reservimg its
right to punish the said person for
contempt, resolves to remand him
to Tihar Central Jail il 17th April,
1974 to enable the Bpesker of
persons nomipated by him to mﬁ’ke
a fuller inquiry into the incident.
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House (M)
The Lok Sabhe dsvided:

AYES
Banera, Shrn Hamendra Singh
Bancriee, Shnn S8 M,
Bhagirath Bhanwar, Shri
Chandrappan, Shr1 C K.
Dandavate, Prof Madhu
Guha, Shri Samar
Halder, Shri Krishna Chandrg
Jha, Shr1 Bhogendra
Kachwai, S8hri Hukam Chand
Kalyanasundaram, Shr1 M
Lamaye, Shr1 Madhy
Mavalankar, Shn P G
Mehta, Shn P M
Mukheryee, Shr1 Samar
Pandeya, Dr Laxminaram
Parmar, Shr1 Bhaljibhai
Sait Shn1 Ebralhim Sulaiman
Shamum, Shri § A
Viima, Shri Phool Chand
Yadav, Shnt G P

NOES

Arrawal, Shri Shrikrishna
Ahirwar, Shr1 Nathu Ram
Ahmed, Shri F A

Ansary, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Bajpai, Shr1 Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri
Banerjee, Shrimati Muku]
Buiupal, Shr1 Panna Lal
Bhagat, Shri B R

Bhagat, Shri H K L
Chakleshwar Singh, Shri
Chavan, Shri Yeshwantrag
Chawla, Shri Amar Nath

House (M)

18.10 hrs,
Division No 108

Chikkalingatah, Shri K

Das, Shr1 Dharnidhar
Dasappa, Shr1 Tulsidas
Daschowdhury, Shri B X.
Deo, Shrn § N Singh
Dharia, Shr1 Mohan

Dixit, Shr1 Jagdish Chandra
Dwived:, Shr1 Nageshwar
Gogoi, Shri Tarun

Gokhale, Shrt H R

Gomango, Shr1 Giridhar
Gopal, Shn K

Han Kishore Singh, Shri
Ishaque, Shr1 A K M.
Jagnvan Ram, Shri
Kadannappallh, Shri Ramachandran
Kakodkar, Shnn Purushottam
Kamble, Shr1 T D

Kapur, Shr1 Sat Pal

Karan Singh, Dr

Kasture, Shr1 A 8

Kaul Shrimati Sheila
Kavde, Shrn B R

Kedar Nath Singh, Shri
Khadilkar, Shri R K
Kinder Lal, Shr

Lakkappa, Shri K
Lakshmikanthamma, Shrimati T
Malaviya, Shri K D
Mallanna, Shri K

Mandal, Shri Yamuna Prasad
Mishra, Shri Bibhuti

Mishra, Shr Jagannath
Mighra, Shri L. N

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Karhik

Pamuli, Shri Paripoomanang
Pandey, Shrt Krishna Chandra
Pandey, Shri R 8,
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Pandey, Shri Tarkeshwar
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Parashar, Prof, Narain Chand
Partap Singh, Shri

Patel, Shri Natwarlal
Patil, Shri Krishnarao
Patnaik, Shri Banamali
Peje, Shri S. L.

Raghu Ramaiah, Shri K,
Raj Bahadur, Shri

Rao, Shrimati B. Radhabai A.
Ray, Shrimati Maya
Reddy, Shri K. Ramakrishna
Roy, Shri Bishwanath
Saini, Shri Mulki Raj
Salve, Shri N. K. P.
Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Satpathy, Shri Devendra
Savant, Shri Shankerrag
Savitr1 Shyam, Shrimati
Sethi, Shri Arjun

Shailani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri Madhoram
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shetty, Shri K. K.
Shivneth Singh, Shri
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Sohan Lal, Shri T.

Sokhi, Shr{ Swaran Singh
Subramaniam, Shri C,
Tula Ram, Shri

Uikey, Shri M. G.

Unnikrishan, Shri K. P,

Virbhadra Singh, Shri
Yadav, Shri N, P,

MR. CHAIRMAN: The result* of the

division is: Ayes: 20; Nees: 7.

The motion was negatived,

MR. CHAIRMAN: I now put the
amendment moved by Shri Samar
Guha to the vote of the House,

The amendment was put and
negatived.

MR. CHAIRMAN: The question is:

“This House resolves that the per-
son calling himself Ratan Chandra
Gupta who shouted slogans from
the Visitors' Gallery of the House
at 14 24 houre today and whom the
Watch and Ward Officer took into
custody immediately and on search
of whose person two pistols, one
object which looks like a bomb and
some pamphlets were found, has
committed a grave offence and is
guilty of the contempt of this
House.

This House further resolves that,
without prejudice to any other ac-
tion to which he may be Hable un-
der the law, Ratan Chandra Gupta
be sentenced to rigorous imprison-
ment till 8 P.M. on the 10th May,
1974, for the aforesaid conierpt of
the House, and sent to Central Jail,
Tihar, New Delhi"”

*The following Members also recorded their votes for NOES:
Dr. Shankar Dayal Sharma and Sarvashri M. S Sanjeevi Rao, Yogesh

Chandra Murmu and 8. C. Samanta.
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The Lok Sabha divided:
1812 hrs
Divisien No, 11

AYES

Agrawal, Shr Shrikrishna
Ahirwar, Shr1i Nathu Ram
Ahmed, Shn F, A,

Angar1, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Azad, Shr1 Bhagwat Jha
Bajpa:, Shr1 Vidya Dhar
Balakrishniah, Shri T
Banamali Babu, Shri
Banerjee, Shrimat; Mukul
Barupal, Shri Panna Lal
Bhagat, Shri B R

Bhagat, Shm H K L
Chakleshwar Singh, Shni
Chandrakar, Shr; Chandulal
Chavan, Shri Yeshwantrao
Chawla, Shr:1 Amar Nath
Dasappa Shn1 Tulsidas
Duaschowdhury, Shri B K
Deo Shnm S N Singh
Dharia, Shri Mohan

Dixit, Shr1 Jagdish Chandra
Dwivedi, Shr1 Nageshwar
Gogo:, Shri Tarun

Gokhale, Shn H R
Gomango, Shri Gindhar
Gopal, Shri K

Hann Kishore Singh, Shri
Ishaque, Shri A K M
Jaginvan Ram, Shn

Kadannappalli, Shri Ramachandran

Kakodkar, Shri Purushottam
Kambl¢, Shri T D

Kapur Shri Sat Pal

Karan Singh, Dr. ™
Kasture, Shri A, 8

Kaul Shrimati Sheila

Kavde, Shri B R
Kedar Nath Smgh, Shri
Khadilkar, Shr:1 R K
Kinder Lal, Shri
Lakkappa, Shr1 K
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Lakshmikanthamma, Shrimati T.

Malaviya, Shr1 K D
Mallanna Shn K

Mishra, Shr1 Bibhut:

Mishra, Shri1 Jagannath
Mishra, Shr1 Shyamnandan
Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Nrmbalkar, Shr:

Oraon, Shr: Kartik

Painuli Shn Peripoornanand
Pandey Shni R S

Pandey Shri Krishna Chandra
Pandey Shn Tarkeshwar
Panigrah: Shn Chintamam
Paokai Haokip, Shri
Parashar Prof Naramn Chand
Partap Sigh, Shr,

Patel Shri1 Natwarlal

Patil, Shr1 Krishnarao
Patnatk, Shri1 Banamali
Peje, Shr1 S L

Raghu Ramaiah, Shn K
Rao, Shrimat1i B Radhaba1 A
Rao, Sh1n M S Sanjeevt
Ray, Shrimati Maya

Reddy, Shr1 K Ramakrishna
Reddy, Shr1 P Narasimha
Roy, Shri Bishwanath

Sain, Shr1 Mulki Ra

Salve, Bhri N K P
Samant, Shri § €
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Sankata Prasad, Dr
Satpathy, Shri Devendra
Savant, Shr1 Shankerrao
Savitn Shyam, Shrimat)
Sethi, Shn Arjun

Shailam, Shrm Chundra
Shankaranand, Shr1 B
Sharma, Shri Madhoram
Sharma, Dr Shankar Daval
Shastri, Shr1 Biswanarayan
Shastri, Shr1 Sheopujan
Shetty, Shn K K

Shivnath Singh, Shn
Siddayya, Sh.i S M
Sidheshwar Prasad, Shn
Sohan Lal, Shn T

Sokh:, Shri Swaran Singh
Subramaniam, Shi1 C

Tula Ram, Shri

Ulkey, Shn M G
Virbhadra Singh, Shm
Viswanathan Shn G
Yidav Shn N P

NOKS

Dandavate, Prof Madhu
Guha, Shri Samar

Limaye, Shri Madhu
Mohanty, Shry Surendra
*Sarkar, Shm Sak*1 Kumar

MR CHAIRMAN The result** of
the division 18 Ayes'87, Noes §

The motwn was adopted

MR CHAIRMAN The House
stands adjourned tll 11 AM on
Monday, Aprd, 15 1874

The Lok Sabha then adjourned till
eliven of the Clock on Monday, April
15 1874/Cheitra 25, 1896 (Saka)

s - -

*Wrongly voted for NOES

**The following Members also rccorded thewr votes for ‘AYES’
Sarvashr1 Yamuna Prasad Mandsl and Sakt: 1 umar Sarkar

GMGIPFL 2811 §
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